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LOK SABHA DEBATES

— [

LOK SABHA

Thursday. August 2, 1973/Sravana 11,
1895 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Hunger Strike by British Passport
Holders of Indian Original at Palam
Airport

*161 SHRI H. M PATEL: Will the
Munster of EXTERNAL AFFAIRS be
pleased to statle

{a) whether a number ot persins of
Indian urgin with British Passports
were on hunger stiike at  Delin
(Palam) Airport sometime back, and

(b) if so, the purpose of their resort-
mg to hunger strike and the reaction
M Government in thiy regard?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH)' (a)
In may. 1973, 14 UK Passport-hoiders
of Indian origin were hrought by
foreign airlmes to Palam after they
had tried unsuccess{ully to gamn entry
to the U.K. These person:. who hac
been hving in India previously refus-
ed to pass through the immigration
and stayed in the transit lounge for
42 days. A number of them, according
to our information, also refused food
offered to them by the Airline for
about a weel.

1239 LS~

(b) It is understood that these per-
sons were registering their protest
with the objective of gaining entry to
the United Kingdom. Government
have always maintained that UK.
Passport-holders are the respunsibi-
lity of the U.K. Government,

SHRI H. M. PATEL- The Minister
must be aware that this reply refers
only to the first 1ot of 14 or so. There
wag another batch of 107 who were
also taken off the aircraft and arrest-
ed for trespass. Is the Minister aware
that these persons were being deprived
of their personal bebongings; police
have taken charge of them, so that
they have been all these days without
any clothes except what they happen-
ed to be dressed 1n on that occasion
Their heavy luggage i1s still with the
customs although the Magistrate ha»
said that the luggage should be given
to them; the customs do not care to
do so because the police had taken
them off the aircraft without taking
them through the customs examination
and carried them to the pohce station
or wherever else they have taken it.
This, I think, 1s very unfortunate.
They have been put to a great deal of
hardship. Will the Minister do scme-
thing to see that this hardship is re-
duced?

Although 1t 15 true that they hold
British passports, Britain has a eer-
tain volicy in regard to their admis-
sion into the Unuted Kingdom. Many
of these persons have their parents in
the United Kingdom who are working
there. These were students studying
in this country. The Ugandan Presi-
dent has now decided to gend out all
Indians from Uganda. Now that these
students have compleied their studies
in this counfiry, it is reasonable that
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they should go back to their parents.
There are some 25 or 30 students,
youngmen of this kind. Is not the
Minister prepared to take up the case
of these people with the United King-
dom for sympathetic consideration, ]
agree that nothing more than that 1s
there to be done.

There are also others who are simi-
larly students here. Their paretnts
are not there but their very near rela-
tives that is to say, uncles, ete, who
are financing them as students in this

- country, they are there, Their posi-
tion ig also very similar to that of the
first category. [ suggest that their
cases be taken up. Would the Minister
take up their cases with the United
Kingdom authorities for sympathatic
consideration? These people, despite
the order of the UK. Government, are
tempted by travel agents who pro-
mise them safe entry jnio the UK.
and charge them huge sums of money.
Has Government considered taking
action against these travel agents and
others who are really sharks and
against whom strongest possible action
should be taken?

SHRI SURENDRA PAL SINGH: In
the first two points, he has not asked
any question but only made sugges-
tions, which I have taken note of. In
regard to the heavy luggage and perso-
nal belongings of thess persons, I do
not possesg any information. 1 have
made a note of it and 1 shall certainly
see that this difficulty is removed as
early as possible. In regard to the
dependentg of those persons who are
working in the UK., whether they are
students or others, the hon. member
knows our own difficulties and limita-
tions in the maiter. But to the extent
possible, we would certainly take up
their cause with the UK Govern-
ment. We ghall try to persuade them
to decide their cases as expeditiously
as possible on humanitarian grounds.
Beyond that it is gifficult for me fo
make any promise. About action
against travel agents, it is true that

AUGUST 2, 1973

Oral Answers

4

some unscrupulous travel agenis have
made such offers to some people and
they have extracted a good deal of
money with the promise of landing
them in UK. and they have n7t suc-
ceeded. I am not in a position to say
at the moment what attion Govern-
ment of India has taken in such
cases, but I shall certainly find out
what action 15 being taken in that
regard also.

SHRI R. S. PANDEY: With regard
to person< of Indian origin in African
countries having British passports,
Prime Minister Heath of England has
made a very calegorical stalement that
those who have British passports
would be accommodated in England.
May I know how many persons of
Indian origin in Africa have gone
and selileq down in UK.?

SHRI SURENDRA PAL SINGH: 1
think the hon. member is referring to
those persons of Indian origin who are
British passport holders and who were
forced tp leave Uganda as a resull of
the decree of August 1972. It is truc
that the British Government has taken
over full responsibility for those peo-
ple. Speaking from memory, there
were 28,000 people approximately
who have already been given entry
permits by the UK. Government, Out
of these, 3000 persons have come to
India and the rest, I believe, have
gone to the UK.
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SHRI G. VISWANATHAN: Is it not
a ftact thut many of the passengers
were }eaten up inside the aireraft® I
want to know from the hon Minster
whether complaints have been lodged
and, if so, what action has been tauken
against the Airhines stafl.

SHRI SURENDRA PAL SINGH:
Which particulay group of people does
the hon. Member refer tn? Probably.
he refers to 107 people who were
foreibly evicted. As far as my know-
ledge goes., no one was beaten up.
The authorities tried persuasive
methods first. But when they refus-
ed to come out of the aircraft, some
of them were, 1 think, caught hold of
by the arms and asked to leave the
aircraft, They were not pushed
around or manhandled or beaten up.

Wt wwre fow Y wrefiT S
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AT gt W AR @ o grITR-
WTH ¥ g 1 A g Avies A g
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T I WY SqTRT THATE A W AW &
Fore qw & ¥ amfos §, g5 gt Y T
AFH AT ¥ 3o o, 1@ & W @
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SHRI P. G. MAVALANKAR: I am
sorry that the hon. Minister is mis-
leading the House in so far as certain
facts he has given in oral answers are
concerned. He is referring to two
separate groups of East African Asians
involved, an earlier batch of 14 and
second batch of 107. Of these 107
Asians, most of them were youhg stu-
dents studying in various universities
of Gujarat and Bombay. I know some
of them well. Out of these 107 Asians,
59 were from Uganda, 25 from Kenya
and 23 from Tanzania.

He says that they were not beaten
up. The fact is that these 107 passen-
gers who came by Pan American
A:rways from Bangkok were landed
at Delhi. They refused 1y get out of
the aircraft because they said the Pan
American Airways had promised them
to take them to London. If they had
no visa or passport to get off at Delhi,
I want to know why the police inter-
vened at all. Why did the police heat.
not one but five people. two of them
ladies? I know it for a fact. They
were beaten. For 19 hours, they sal
in the aircraft with their baggage
There were some women with small
children, four of them below 16 years.
They were not given any food, any

money, anvy pocket allowance They
were in jail for so many days.

Now. the hon. Minister savs that
nobody was beaten up. I would like

to know from the hon. Minister what
is the Government of India‘'s policy?
Is 1t a policy of the Government to see
that our own people of Indian origin
are allowed to be beaten up, humiliated
and maltreated like this* Why did the
police intervene at all®> Why did they
get nto the aircraft and beat them
up”

MR. SPEAKER: There should be no
long speeches; only a question should
be asked. In the case of Shri Patel, 1
allowed him because that is a very
important question. But every mem-
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ber should not follow that practice of
having a long introduction,

SHRI ATAL BIHARI VAJPAYEE:
Members from Gujarat are emotio-
nally involved in this question.

MR. SPEAKER: Shri Mavalankar 1s
also from Gujarat.

SHRI SURENDRA PAL SINGH: It
is true that a group of 107 persons
tried to go to England by various
routs. They failed in their attempt
Ultimately, they came back to Delhi
After reaching Delhi they refused to
leave the plane. They American
authorittes approached us. The air-
lines people requested us that they
should be helped to evict these people
from the plane.

AN HON MEMBER Why were they
heaten up?

SHRI SURENDRA PA[, SINGH. !
have already sard that they were not
beaten up. Our authorities went to
those people, spoke to them, tried to
per-uade them to» leave the plane
They were told very clearly thai they
were not only voilating the municipal
law of the country but they were also
causing inconvenience to other passen-
gers b disrupting the smooth oper
ation of t++ apirlines It war criminal
tresspass: nothiny more and nothing
less. So. the authoritieg tried to per-
suade them to leave the plane. They
would not come out. Ultimately,
some force hag to he used.

SHRI G. VISWANATHAN: What
was the force used?

SHRI SURENDRA PAL SINGH'
They had to catch hold a few of them
by the arms and pull them out of the
plane. ,
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ot wew fagr® eIy @ gsgw
T sg A s gr gt § 0 97
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GEigETE |
MR. SPEAKER: He has already

replied to that question when Shri
Patel raised ft.

Percentage of Growth of Employment
in Organised Sector

*164. SHRI DINEN BHATTA-
CHARYYA: Will the Mmnster of
LABOUR AND REHABILITATION be
pleased to state:

(a) the percentage of growth of
employment in the organised seclor,

(b) whether the growth ratio 1s far
below expectation. and

(c) the
thereto?

reaci'n of (Government

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGIHIU
NATHA REDDY) (a) Acrording to
cdata collected under the Emplos ment
Market Information programme  thc
rate of employment growth in the
orgarused sector of the economy dur-
ing 1871-72 was 28 per cent

(h) and (¢) No norm in regard
to ratio for growth of emplovment
in the organised sector has been laid
down and as such the guestion of it~

being below expectation does not
arise,

SHR] DINEN BHATTACHARYYA
It is a pity that we are a planned
<oonomy

SHRI PILOO MODY" I agree.

SHRI DINEN BHATTCHARYYA
And still there i1s no growth, When
‘the ‘Government profess so much about
Planned dewelopment, what do they
propose to de about the growth of
employment? Out of this 2.8 per cent
what is the percentage of growih in
‘the public sector?

Ora] Answers 10

SHRI RAGHUNATHA REDDY: The
growth of employment in 1960-61 was
1201 milbon and I1n 1965-66 about
1546 million, about 26 per cent more
The average growth rate was 5.5 per
cent. In 1966-67 the increase was 08
per cent and 1967-68 almost negligible
In 1968-69 it has gone down. I do not
have the break-up for the public and
private sectors.

SHRI DINEN BHATTACHARYYA"
Since the position is not found to be
satisfactory according to the figures
now given. what special measures are
the Government taking to see that the
growth of employment at least in the
public sector does not go down and.
on the ather hand. goes up?

SHRI RAGHUNATHA REDDY As
the hon Member knows< growth of
employment 1¢ really related to ewono-
mic deivelopment and growth in the
public cector. and the nature of 1n-
vestmeny i1n the Fourth Plun as wnell
a~ in the Fifth Plan Approach would
clearly ndicate the anwuetly of the
Goverrment and also the plans with
regard to economic de* elopment and
further employment  opportunities
Apart from these, there are \erv
special programme. contemplated for
this purpise - crath programrmes for
the purpose of employment of edu-
cated people All these factor: go into
the making of the employment
poiential

SHRI M RAM JGOPAL REDDY
The Minister hag said that the growth
fs 28 per cent The population increa<e
18 25 per cent S). the actual growth
is 03 per cent. Does the Mnigter
agree with me?

MR. SPEAKER. Wha! 15 your pro-
blem then? It is not the Mumster's
fault. The solution rests on you.

SHR] DINESH CHANDRA GOS-
WAMI: May I know from the hon.
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Minister whether it is a fact that.
within this limited growth also, the
main beneficiaries have been the sons
and daughters of employed sections
and the persons coming from economi-
cally backward gections have got very
little benefit? If that is so, may I know
what steps Government propose to
take to give the benefit primarily to the
sons and daughters of those families
which are economically backward?

SHRI RAGHUNATH REDDY: The
hon. Member knows that special pro-
grammes are there for drought-
atfected areas: there are also other
programmes for marginal farmers and
agricultural labourers by the Ministry
of Agriculture. There are alsospecial
programmes for Scheduled Castes and
Scheduled Tribes.

st wq fver - st s & T
¥t qem w fevy afmyafz gt ¢ ar
AT FATAT ¥ | ATY-UTF qZ AT AT I
fe w1 w1 7E § faat afg 78 2
foesr ox a2 w1, wffaT ot fafax ?

SHRI RAGHUNATHA REDDY: Ac-
cording to the Committee on Unemp-
loyment, the figures which the hon.
Member wants to have are as follows:
in December 1970 the number of
educated unemploved or the educated
people who are seeking employment
was 1B.2 lakhs and others 22.5 takhs:
the total comes to 40.7 lakhs: Decem-
ber 1971 the number of educated
people seeking employment comes to
23 lakhs and others 28 lakhs; the total
comes to 51 lakhs: December 1472, 32,7
lakhs among the educated category
and others 36.3 lakhs, thus making a
total of 69 lakhs: as far as May 1973
is concerned, I do not have fhe break-
up between educated and uneducated,
but the total is 74.4 lakhs.

SHRI MADHU LIMAYE: You have
neither planning nor development.
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SHRI PILQO MODY: But they bave
growth.

SHRI MADHU LIMAYE: Yes, of
unemployment !

SHRI KRISHAN CHANDRA HAL-
DER: T would like to know from the
Minister what is the total number of
unemployed youth at present and what
is the target for employment in the
vear 1973-74 and amongst them how
many educated youth and how many
uneducated youth.

MR. SPEAKER: This is what the
Minister has said just now in reply
to Mr. Madhu Limaye's question,

Does the Minister have anything fo
add?

SHRI RAGIHUNATHA REDDY: A.
far as the second part of the question
i« concerned, the entire Fifth Plan
Approach is directerd towards lealing
with the problems of poverty, in-
equality and unemployment,

SHRIMATI SAVITRI SHYAM: T
the Minister aware of the fact that ihe
number of women workers in  the
organized sector is coming down egra-
dually vear by vear. and it so. what
steps Government propose to take to
stop thic trend” This trend has been
indicated in the report which has oeen
published very recently.

SHRI RAGHUNATHA REDDY: I Jo
not have immediately the figures of
women workers with me, But ! can
mssure the hon. Member that the
Government will take every step to
improve the employment opportu-
nities for women in every sphere.

SHRI VASANT SATHE: Where-
from did you get these figures which
have been given by you just now? 1s
it from your Employment Exchonges
or from any other source?

SHRT RAGHUNATHA REDDY:
Employment Exchanges.
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SHRI RAGHUNATHA REDDY: The
estimated employment n 1969
16 63 million—10.03 mllion 1n the pub-
Iic sector and 6 60 million 1n the pro-
vate seclor and in March 1972—it waa
17.98 mallion, 1101 million 1n privals

Wb

sector and 6 97 mullion in the rrivate
seclor and the<e are the figures sid
every elfort 1s being made to improve
the employment potential

siges wT ¥I5W e T AT
O WA FH ZME AT I AW G
#1  fovet woF A1 Wit 5 g
O T Fraw ?

SHRI RAGHUNATHA REDDY: As
far as the targets are concernca as
I submutted, there was nothing Iike
a target. This was employment poten-
As I had
already submitted, the employment
poiential is related to the rate of
growth.

MR. SPEAQER: shri D. K. Panda—
absent. Shri Chintamani Panigrahi.—
also not here.

SRAVANA 11, 1895 (SAKA)
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Coverage of Non-{eaching Staff of
Universities under Industrial Disputes
Act

*167. SHRI SAT PAL KAPUR' Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state

(a) whether the non-teaching stafl
of umversities is being covered under
Industrial Disputes Act, 1947 in ac-
cordance with the recommendations of
National Commission on Labour, anu

(b) whether Government proonse to
bring the necessary amending B'll in
Parhament in this regard?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY). (a) and (b). The
question of covering non-teaching stafl
of umiversities under the Industi.al
Disputes Act, 1947 1s under considera-
tion of Government. in the lght of
the recommendationg of the Nafronal
Commssion on Labour and the con-
clusions of the 20th Session ot the
Standing Labour Committee.

ot anaw ey : fowd A dww 7
7@ 777 oy fafes area 7 gy @A
%1 fzar & ) 3R o) w77 gt @
w2 fam o e & ) &0 oAt & fafaeey
#Tga 1 A« gafatwes fifges &
At Aft & 7 oot AT A wy oA faw
TR 1 G AT 7

SHRI RAGHUNATHA REDDY: As
1 had already submitted, the recom-
mendations made by the National
Commission on Labour and the con-
clusions of the 29th session of the
Standing Labour Committee are m the
various stages of consideration and
when we reach the final stage of deci-
sion, this will be considered.
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W WA WY et g af
afedior ik /X 3w ¥ o &, & wrr
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SHRI RAGHUNATHA REDDY:

What would be the final outcome 1
cannot say now, but I am trying to
arrive at a final decision one way or
the other,

SHRI PILOO MODY: Why is it that
even organisations and institulions
directly under Government control do
not have the same facilities? Take
the Banaras University non-teaching
staff union there. There have heen
several demands for amelioration of
the conditions there. Even “hose the
Government has not aitended to.

SHRI RAGHUNATHA REDDY: The
Member knows about the Supreme
Court judgement in the case of Uni-
versity of Delhi Vs. Ramnath and
others. This is from AIR 1863-SC-18
73. The Universities, educational nsti-
tutions, ete. ceased to be Industry with-
in the meaning of the Industrial Dis-
putes Act. Industrial Disputes Act
is not applicable to universities, etc.
The National Labour Commission and
the Standing Labour Committee have
made recommendations in this regard
and as I sald this is being considered
at various levels and we hope to take
a final decision.

SHRI S. M. BANERJEE: Not only
staff of colleges, but staff of hospitals
and clubs etc. are excluded Is he
aware that the Delhi Karmachari

MR. SPEAKER: Why are you bring-
ing in so many other matters? This

is a specific question.
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SHRI 8. M. BANERJEE: Is he aware
that the Delhi University Ksaramchari
union has decided o go on strike?
This is on this issue, namely. to be
brought on under the Industrial Dis-
putes Act. May I know whether he
would start negotiations with them
as the University authorities are un-
able to do this in the absence of a
clear decision?

MR. SPEAKER: That is a separate
question. You have enough of oppor-
tunities under rule 377 on such sub-
jects.

SHRI RAGHUNATHA REDDY. 7T
am not able to recollect about any
reference made by the Delhi Univer-
sity Karamchari Union. M:. Banerjee
can discuss the matter with me and
whatever I can do. I will certainly
do it. ....

st 7 Tog s ois. s oA @
ag w7 & v 7g7 & gfmafedim &
ATZH A T 59 a1 77 Ay faar
f aWdfer =re ¥1 vefgam fam-
oz dwr ¥ ATRA ¥ v g P gafay
s AR AT s 2 AT’

SHRI RAGHUNATHA REDDY:
Sir, several representations have been
made by the non-teachung staf! of the
various Universities and other edu-
cational institutions that their casc
must be brought within the purview
of the Industrial Disputes Act. Also
there are differing opinions on this
question, Therefore, we will have to
take into account all these aspects
before a decision is taken.

SHRI NARSINGH NARAIN PAN-
DEY: Sir, I have put a speeMic ques-
tion whether various Vice-Chancellars
have made various suggestions to the
Ministry opposing the idea. That is
why it is being postponed?
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SHRI RAGHUNATHA REDDY: 1
have not been able to recollect imme-
diately about the Vice-Chancellors'
suggestions—] am subject to correc-
tion—and I may have to verify that.

SHRI C. M STEPHEN: May 1
know from the hon. Minister what
exactly is under the consideralion of
the Ministry amendment of the In-
dustrial Disputes Act so as to bring
within the ambit of the bill these
excluded section of employees or is
it bringing in the Industrial Rela-
tions Bill which may fill up all the
lacunae as and, if it is the Industrial
Relations Bill, whatever in view of
the fact that if the present Indust-
rial Disputes Act is creating impedi-
ments in the matter of production, I
would have an assurance from the
hon. Minister that the Industrial
Relations Act amendment will have
a priority?

SHRI RAGHUNATHA REDDY: As
far as Government 1s concerned. it is
giving as much prioritv to the Indus-
trial Relations Bill as possible and
efforts are being made to frame the
Bill As far as the question 1s concern
ed, it is concerned mainly with the
amendment to the Industrial Disputes
Act  What 15 heing examined 15 whe-
ther, for any immediate remedy, the
Industrial Disputes Act is to be am-
ended in this context or not

W TwreaTe wreft wen o T
favafaarg & w0 w7 A wHAFET
w1 3 ury gfemr dyvm 2 9w A O
Ay A gz gfaafedy wwwrd). @9
7 uIT &yt ¥R AFeg 3 wrE e
W & ? afe, g, M| E fem aEl W
wuf R T ¥ A A Ave WY W
sfafwnr § 7

SHRI RAGHUNATHA REDDY: I
bave submitted that & number of non-

teaching staft associations have gent
thelr representations.
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SHRI RAMAVATAR SHASTRI: 1
am specifically asking about the non-
teaching staff Federation and Patra
University Karamchari Sangh.

SHRI RAGHUNATHA REDDY: If
the hon. Member wants a specifie
answer to this, he may out a specific
question with due notice.

MR. SPEAKER: This guestion is of
a general nature.
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MR. SPEAKER The quest.on is
whether the non-teaching stafi of the
untversilies is being covered. 1 do
not come between you and the Mims-
ter. If he has got information, he
15 welcome to give it. Otherwise do
not take the time of the House.

SHRI RAGHUNATHA REQDY: A
number of organisalions have put up
their representation. I cannot rpe-
voect immediatelv as to whether any
particular Umversitiy Federation has
sent any representation,

MR. SPEAKER: Now you will
please sit down. The Minister says
he has not got the information Den't
emter into argument. Please look
into it and inform him later on

SHRI A. P. SHARMA: The National
Labour Commission has submitted
their recommendations to Gavern-

ment. So, may ¥ know what is the
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difficulty in the way of Government
to amend the Industrial Disputes Act”?
How long or how many more years
they are going to take to amend this®

MR SPEAKER You are asking the
same quesiion to which a reply was
given

SHRI A P SHARMA I want to
know how many more years they are

going to take

MR SPEAKER Now, Q No 168
Shr1 S M Banerjee

SHRI S M BANERJEE Belore 1
put the question I would like to sub-
mut that part (a) of the guestion

s~hould be

whether the Pay Comm « irn has
not considered '

The word not has been om ited
either 1n printing or elsewhere But
1 had tabled the quection w'th not

MR SPEAKER It 15 just the same
If the question i1s not' then the hon
Minister will reply accordingly ind
if 1t 15 otherwise also he will reply

accordingly

SHHRI 8§ M BANERJEE I had
tabled the que-tion because the Pay
Commussion had not consilered it
Now I put the question Q 168

SHRI VIDYA CHARAN SHUKLA
I am answer ng the question a, print-
ed m the list of questions

Paymeat of Bonus to Defence
Employees

*168 SHRI S M BANERJFE Wil
the Minister of DEFENCE be pleased

to state ,

(a) whether the Pay Commission

has considered the guestion of pay-
ment of Bonus to the Defence Emp-

loyees,

(b) i so, whether his Ministry will
now take a decision to pay munimum

AUGUST 2, 1978
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bonus of 833 per cent gs puid to the
employees of the public undertakings,
and

(c) if so when a final decision 1s
likely to be taken?

THE MINISTER OF STATE (DEF-
ENCE PRODU(TION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA) (a) 1lhe
Thurd Pay Commission has not made
any recommendations for payment of
bonus to Defence Emploveeas,

(b) and (¢) The Payment of Bonus
Act, 1065 does not apply to the emp-
loyees of the Defence estnblishments

SOME HON MEMBERS Why?

SHRI S i BANERJLL I had ask-
ed about the Pay Commicwion, and
the hon Minister has sairl that they
have not considered this

When Shrn R K Khad'kar wa, the
Labour Minister he made a iccluna-
tion at the top of hi« voice that this
matter would be considered by the
Pay Commission osa

SHRI A P SHARMA The then
Labour Minister

SHRI S M BANERJEE Yes the
then | abour Vinster I wn talkuing of
Shri Khadilkar The me-ent I abour
Minister’s name is not Khadilkar

Almost all the Members who were
connected with the Central Govern
ment employees’ movement or Asso-
clation wanted to make il very clear
that it was not before th2 Pav Com-
mission and it was not actuallv one
of the terms of referemcse But the
then Labour Mimster insistei on it
Now the Pay Commission’s report has
come out, and they have not thrashed
out this problem at all. When defence
employees in the HAL, BEL and all
other publie undertakings, (and even
a person who is mamufacturing bresd
In the Modern Bakeries) are entitled
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to bonus because it is a oublic under-
taking, how is it that the workers In
the defence indusiries who are manu-
facturing sophistiqated weapons and
other things have been excludeu”
‘What is the reason for the :liscr.mi-
nation, and are Governmen: sericusly
considering the question nf removing
this discrimination?

SHR] VIDYA CHARAN SHUKLA-
As 1 stated in my mam reply, the
reasons etc. have not been mentioned
by the Pay Commssion, -But certain
grounds have been adduced to say
why bonus, should not be given to the
employees of the Government

SHRI INDRAJIT GUPrA: Adduced
by whom?

SITRI VIDYA CHARAN SHUKLA
These are not the reasons advanced
on behalf of the Government but
since the hon Member has asked for
the considerations on which «uch ex-
clusion can be made, I am  giving
«ome of the considerations wh'ch
have heen put forward Lefore us

SI{RI DINEN BHATTACIIARYYA
Put forward by whom” [hese are not
the views of Guvernment.

SHRI VIDYA CHARAN SHUKLA
These are the reasons addured The
view of the Gouvernment has not vet
been finalised. Therefore, 1 am only
adducing the rcasons that have been
put forward bhefore us lo- considera-
tion They are as follows

“1. The Bonus Act should not be
applied to the emplovees of the
Government industrial establish-
ments, as such establishments are
not run as companies and their sys-
tem of accounting does not lend it
self to the application of the bonus
formula.

2. Such establishments function for
promoting the interests of the com-
munity in general and the profits.
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if any, can be merged in the reve-
nue which is again for the promo-
tion of projects necesszrv for i1m-
provement of the country ...

The third reason is that “While re-
commending the new pay structure,
the Third Pay Commission .. ."

—that has been presumed by these
people who have adduced this rea-
son..

R}

SHRI ATAL BIHARI VAJPAYEE-
Who are they?

SHR] VIDYA CHARAN SHUEKLA:
There are various kinds of people,
and there are various

SHRI S. M. BANERJEE: Who age
those people” I know the wview of
the hon. Mimister, and I know also
the view of Shn Jagiivan Ram and
they are sympathetic to the defence
employees. So, I would l:ike to know
who these people are, who are putting
spokes 1n the wheel

SHRI VIDYA CHARAN SHUKLA:'
The hon. Member should have a Litle
patience, and I ghall compiete my
answer first If the hon. AMember 13
allowed by the Speaker i put anv

other question, I shall answer that
also later

The third reason is:

“While recommending the new
pay structure .. ."

——that is presumed by them—

“ .the Third Pay Commission
may have already taken into con-
sideration the fact that bonus is not
admissible to the Government emp-
loyees.

If bonuzt were to be made ad-
missible to them, the Commistion
might have recommended lower pay
scales™
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SHRI ATAL BINARI VAJPAYLE:
Might heve recommended:—
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SHRI BHOGENDRA JHA: We are
‘expected to understand it. Who is the
authority or person or orgamisation
who has made this recommendation?

(Interruptions).

SHRI DINEN BHATTACHARYYA:
On many occasions, you have asked
us te be relevant. He has just now
given something which is irrelevant.

MR. SPEAKER: Order, Order. Kind-
ly sit down. Let him ask his guestion.

SHRI BHOGENDRA JIIA: But we
should understand the answer.

MR. SPEAKER: Mr. Banetrjee kiows
s subject very well. He can do 1t
better.

SHRI S. M. BANERJEE: Before I
ask my second question, may 1 seek
your protection? He has sad g his
reply that some people have advised
him. ] Jo not know who are those
people (Interruption). Up to this time,
i1t has been said by Shri Jagjivan Ram,
Shr1 Bahuguna and the Railway
Minister that as soon as the Pay Com-
mussion Report is out, Government
will consider this matter. The Pay
Commisgsion Report is out without any-
thing and now Government are mnot
considering this matter. So he should
answer which is this sugust body
which. has recommended that no bonus
should be paid. Bonus is no raore a
profit-sharing comeept; H iz deferred
wage

AUGUST 2, W73
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SHRI VIDYA CHARAN SRUKLA:
The hon. Member himself had agitat-
ed this question before the Ninstry
of Defence. Whenever such auestions
and memoranda are received, we
analyse them. While ‘these matters
are analysed, various points of view
and various arguments for or aga‘nst
are put forward. He asked the renson
why this should not be admissible.
Therefore, I have adduced certain
arguments which have been given
against the consideration of this

SHRI BHOGENDRA JHA: By
whom?
SHRI VIDYA CHARAN SHUKIA:

We are not to say by whom When
1t is analysed in the Minstry, various
points of view arc put forward for
and against. When he asked me the
reasons, I have given them and smd
these are the reasonsy But Govern-
ment have not formulated their tiral
views on thig maiter Since he asked
a specific question, Thave given this
information. You cannot ubject to
it.

SHiR] S M. BANERJEF I have
heen fighting hike Robert Bruce tms
matter relentlessly for the last one
vear Is he aware that all the civ.han
Defence employees wroking n the
various projects, ordnance factomne
etc numbering about 33} lukhs have
taken a strike ballot decision on this
1ssue on the ground that a prave and
glanng injustice has been done to
government employees only for the
reason that they are working in de-
partmental undertakings? If so, would
he refer this matter to the Cabinet for
a decision so as to remove this dis-
crimination and pay bonus to all the
Defence employees?

SHRI VIDYA CHARAN SHUKLA:
This matter of such impotiance will.
of course, be decided at the Cabinet
level. The question is ovemng fully
examined. It will gurely be decided
by the Cabinet whether this kind of
benus ‘weuld be admissible or mot.
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SHRI B. V. NAIK. The hon. Minis-
ter has adduced three reasons. .

SHRI VIDYA CHARAN
Not mune.

SHUKLA:

SHRI B V NAIK I am eferring to
the three reasons as stated by him

First ot all 1t 15 the accounting pro-
cedure second, 1t 15 with reference to
profit~ bLeing ploughed Lark and the
thirdd one was presumplive reason
The first two things can he ery
eaqly charpged by changinz  the
ac~vunt-books ant bhook-keeping

MR SPEAKFR No arguments

SHRI B V NAIK Under the oir-
cum fanees the first two reasons be-
mg o «ibeet to chanie and  the
thud reason bemmg a  p.esump'i e
rea~o't hu~ he come a0~ a1 rumb
Iings ol discontent pairtieularl: 11 the
ore.” 1nce factories  at Kukee  anl
the.¢fore due< he not think thit seme
prec pitate act an i~ called for almost
mmed atelvy?

SR VIDYA CHARAN SHUKLA
There have een  various agitation
which mdiraty that the defence em-
plovees arenot hinpy at the present
poatron It has been indueted here,
and thorefote, we ate consideling
thic matter, and after the anolvsis of
the entne problem o over we chall
take a decivion

PROFy; MADHU DANDAVATE In
the Bonue Act, in the clause that
refers to the provisions for a minimum
bonus 1t has been spec.ficalh  clan-
fled that thic minimum bonus cdoes
not depend upon profit aml loxs That
means thes have stated tlearly  that
it 1~ no more profit-sharing bv 1mph-
cation 1t means it 1s onlv a deferred
wage, the gap between the living
wage and the eusting wage If that
15 the connotation of minimum bonus.
how can you reject this particular con-
cept 1n the case of defence employees
In whose case also thls gav exists®

SRAVANA 11, 1895 (SAKA)
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SHRI VIDYA CHARAN SHUKLA
We have rejected nothing The parti-
cular clause to which the hon. Mem-
ber is referring, does not apply to the
Government employees.

MR BSPEAKER
Shri anjewi Rao.

Next question,

PROF MADHU DANDVATE: S8,
may I seek your protection I souvght
information regarding the clause 1n
the Bonus Act

MR SPEAKER Order, order I
think you are having a {ebate on this.
You can make the points at that fime

SHRI INDRAJIT GUPTA Sir, this
1ssue ha, nothing {o do with the Pas
Commussion He 15 ronfusing the
1ssur altogether

MR SPEAKER You e¢an make
these points during the d.scusston

SHRI INDRAJIT GUPTA It wa-
not referred to the Pay Commission

How can the Pav Commission znve ah
opinion”

MR SPEAKER Mr Guota the
very guestion starts by ask'ng whe-

ther the Puav (‘ommission has con-
sidered, etc

SHRI INDRAJIT GUPTA He reph-
ed that the Pay Commission has rot
giwen amy opinion How can the:
when they have not referred it o the
Pay Commssion” Please allow us to
put gue~tions

MR SPEAKER [ think vou are
having a debate on it (Interruptions)

All of vou are speaking without my
permission  Kindly sit down. It is
a very bad habit. I 1eally wonder
when all of you get up, neither I
can listen, nor the Reporters can fol
low nor the Miruster can understand
So. what 1s the use of doing it*

AN HON MEMBER. One bv one.



27 Oral Answers

MR. SPEAKER: No question of call-
ing one by one. There is no time left,
and every day we do not cover more
than four questions even. (Interrup-
tions), It is no use making this a de-
bating hour. There is already 2 dis-
cussion allowed on the Pay Commis-
sion. You can raise all these issues
at that time.

SHRI A. P, SHARMA: It is a ques-
tion on bonus. It has got nothing to
do with the Pay Commission,

MR. SPEAKER: Shri Sanjeev: Rao.

PROF. MADHU DANDAVATE:
Permit me to speak a clarification.

MR. SPEAKER: No. no. Next ques-
tion.

Import of Lead and Zinc during Fifth
Five Year Plan
*169. SHRI M. S. SANJEEVI RAO:
SHRI SUKHDEQO PRASAD
VERMA:

Will the Minister of STEFL AND
MINES be pleased to state:

Location

AUGUST 2, 1873

Oral Answers 28

(a) whether a three tier programme
is proposed to be launched by Gov-
ernment during the Fifth Five Year
Plan perjod to reduce the country's
increasing dependence on imports of
lead and zinc; and

(b) if so, the main fealures there-
for?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND NINES
(SHRI SUKHDEV PRASAD): (a) and
(b). A statement giving the required
information is laid on the Table of the
House.

STATEMENT

(a) and (b). During the Fifth Five
Year Plan, it is proposed 1o increave
the indigenous production of zinc und
lead metals so as to reduce depend-
ence on imports. Details of the zinc
and lead smelters, existing ard under
implementation and those proposed to
be put up in the Fifth Five Year Plan,
are indicated below:—

——— - — o S m - — o —

Capacity Remarks
(tonnes)

1. Existing Plants and goes under implementation

A. ZINC

(1) Existing
(a) Debari (near Udaipur)

(#) Binanipuram (Kerala)

i) Under Implementation :
(a) Debari Smelter Expansion—by

18,000 Bucd on the Zawar deposits and
the Hindustan
ch Ltd. blic Sector)
Bued on im zinc concen-
o0 mtgd by M/S.
(:ominoc inani Zinc Ltd,,
(Private Sector).

27,000 Likely to be completed by 1976-77.

(b) Vizag (Andhra Pradesh)—New Smelter 30,000 uk'erl{l:&he mpl:rd by 1976~ 77

hnpomdﬂunmnmmd
is being set up by Hinduatan
Zinc Ltd.
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T ocation Capacity Remarks
(tonnes)
Capacity for Zine—{exisung and under imple- 95 000
mentation) B 1LAD
(1) I xstng
Fundoo (Bihar) 3600 Bascd on the Zawar ore deposts
and perated by the Flinjuste
Zine Ltd  Public Sector
() Under tmpelementanon
(a) TFuncon (Bihar) Modormsaton—hy 2 400
(M) Vizag Andhra Pradesh 1c000 As part of the new Zine Smuder
bting set up by the Hindustan
Zinc Ltd
Capacity for Read— (exisung and under imple- 16 000

mentation

2 New Project, to he taken
during Fifth Plan Period
A ZINC

The currént demand for zne 1%
estimate! at 131000 tonnes which is
hkely to go upto 2000,000 tones by

up

- S — —— — —

the end of the Fifth Plan period
(1978 79) To bridge the gap between
the demand and the indigenous a:ail-
ability of the metal it 1= proposed to

set up the following zinc  smelters
(new/expansion) during the Plan
period —

Remarks
(tonnes)

(7) Based on Rejpura-Danba (Rajastian)

() Binampuram (Kerala) 20,000

50,000 The smelter will be set up in
ic sector by the Hindustan
mnc Ltd  based on
lead deposits ot Rajpura-Danba
etc 1t 1s likelv tc be completed
by 1977-78 ‘The
cxpanding the

capaaity of 100,000 tonnes 18
being im estigated.

g

This 13 expansion of the exisung smelter

of M s Ciminco Binami Zine Itd 1 the

Private Sector The Compary has been

ranted & letter of 1ntent for expansion

20,000 10 40,000,f0nNs pPer anfium

The expansion 15 hkely to b2 completed
by 1977-78.

——
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Thus, the indigenous production of
zinc by the end of the Fifth Plan
would be 165,000 tonnes. Taking into
account the scrap availability of zinc
at about 10 per cent, the availability
of zinc is expected to be 183,500 ton-
nes as against the demand of 200,000
tonnes,
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B. LEAD

The current demard for lead |is
estimated at 80,000 tonnes, which is
likely to go upto 118,000 tonnes by
the end of the Fifth Five Year Plan
period (1978-79). To bridge the gap
between the demand and the indi-
genous availability of the metal, it is
proposed to set up the following
smelter during the Plan period:—

Location

Capacity

Remarks
(tonne )

Based on Rojpuria-Daiiba  (Rajasthan

25,000 This will beset up by the Hin-
dustan Zine 1.td. along with the
proposed new Zinc Smelter and
15 likely to be completed by
1977-58. The fewibilitv ot
increising the copacits  of tha,
1 ead Smelter to 50,000 tonres
per annum 1 heing investigated.

Thus the indigenous production of
Iead by the end of the Fifth Plan
1s expected to be 41,000 tonnes per
annum Taking 1nto aeccount the
scrap availability of about 23 1/3 per
cent (about 36 000 tonne.), the avail-
ability  of lead 18 expected to be
77,000 tones as against the demand
of 110000 tonnis

SHRI M S SANJEEVI RAO. Sir,
may [ know whether the Government
15 aware that the country 1s facing
acute shortuge of non-ferrous metals
like tin, lead, copper, etc, and yet
the Government 1s acting 1n a most
lethargic manner” To quote one In-
stance, in Andhra Pradesh, the
Agnigundala mines were found pos-
sess extensive fields of lead, zinc and
copper, but yet, they are processed
in a vety slow manner I want to
know what steps they have taken to
develop these mines.

THE MINISTER OF HEAVY IN-
DUSTRY AND MINISTER OF
STEEL. AND MINES (SHRI T. A.
PAI): The Agnigundala scheme

Andhia Pradesh 1s for lead and cop-
per ore deposit This scheme 15
unde; development by the Hindustan
Copper Ltd. A pilot plant of 100
tonnes per day capacity is under in-
stallation at Agmgundala for produc-
tion of lead concentiates This pros-
peet 15 hkely to sustain lead pro-
duction of 10000 to 20,000 tonnes per
annum when fully developed, We
are fully awae that the couniry's
dependence on 1mported non {errous
metal should be reduced as far as
possible and expeditious action will be
taken in thic regard.

SHRI M S, SANJEEVI RAO: The
country ig having only one zinc smel-
ter plant in Rajasthan. We have a
plan for the past five years to have
another plant in Vizag. What active
steps are being taken io expedite this
project?

SHRI T. A. PAl: So far as the
Vizag Zinc smelter is concerned, the

project report was prepared by
Messrs. CENTROZAP of Poland
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Administrative spproval was accord-
ed to Hindustan Zinc Ltd, Udaipur in
January 1571 to set up a new 30,000
tonnes per annum zinc smelter at
Vizag based on imported zinc con-
centrates at an estimated cost of Rs.
21.24 crores Consultancy arrange-
ments for setting up the smelter and
the long term agreement for supply of
zinc concentrates have since been
finalised and the smelter is expected
to be commissioned by 1876-77. The
foreign consultants of the project are
CENTROZAP of Poland and Messrs.
LURGIS of West Germany. The
smelter will produce cadtmum and
sulphuric acid as byproducts apart
from zinc dust and pig lead. The
capacity of the lead plant is likely
to be about 10,000 tonnes per annum
as agamnst 2,000 tonnes per annum as
envicaged earlier. The cost of the
scheme may go up to about Rs. 25
crores.
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SHRI T A. PAI: I think we should
try to take all steps to develop and
diffuse these facilities in different'
States so that most 6f the work
could be got done at the location it-
self, Merely ¢xpansion in one State
15 not a substitule because expansion
itself would be as costly.

SHORT NOTICE QUESTION

Scrap Steel lying in
yards

various Stock

S. N. Q. 1. SHRI P. M. MEHTA:
Will the Minister of DEFENCE be
pleased ty state:

‘a) whether atlention of Govern-
ment has been drawp to the press
reputts in ‘Hindustan Times' dated
the 23rd July 1973 stating that scrap
steel valued at geveral crores of
rupees, which by a seven month-old
Cabinet decision should have gone to
public scctor re-rolling and alloy
<teecl plants, is still lying in various
stockyards,

1(b) if so, whether the decision is
not being implemented duc to the
fact that interested persons with in.
fluence are keen on giving it to pri-

vale parties through ‘auction or
tender bids’,
(c) 1if 50, whether the same press

report wag admitted by the Ministry
of Defence as true; and
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(d) if so, what action Government
propose to take s0 that scrap steel
worth crores is saved and disposed of
Juickly?

THE MINISTER OF STATE
'‘DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
JIDYA CHARAN SHUKLA): (a)
Yes, Sir. However, the reference to
Cabniet decision is not correct. The
decision was taken in the Ministry of
Defence itself that ferrous scrap
should, preferably be disposed of to
jublic sector undertakings. This is
under implementation.

(b) Does not arise.
(c) No, Sir.

(d) The concerned public sector
undertakings have already been re-
quested, through the Department of
Steel, to submit their terms for pur-
chase and removal of the steel scrap
The matter is under correspondence
with them. All possible efforts are
being made to obtain their response
quickly and finalise the sales on a
sriority basis.

SHRI P. M. MEHTA: This issue
arose when high_content steel de-
fence stores were phased out as junk
after having completed their service
life. The news appeared in the press
on July 23rd that while confirming
that the private dealers’ lobby was
active fo- cornering scrap stecl lying
in wvarious stockyards, the Defence
Ministry sources today categorically
stated that there was no Jikelithood of
the entire stock falling into private
hands through public auction. This
report ig not contradicted nor any
clarification is made by the Defence
Minister. Since the amount runs into
several thousands of tonnes, the nor-
mal practice of disposal was not
found suitable by the Defence Minis-
ter and therefore, it was referred to
the Cabinet as to what should be the
method of disposal. I want to know
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the Cabinet and when the decision
was taken by the Defence Ministry?
What is the total value of the scrap
involved? 1Is it of the order of Rs.
20 crores or more? Is it not a fact
that whatever the price offered, the
Government would be compelled to
spend hard currency, if the private
lobby succeeds in cornering it by
auction or tender? Lastly, I would
like to know who is responsible for
the delay in disposing of this scrap
amounting to crores of rupees and
whether Government propose to take
any action gagainst the responsible
authority concerned for not im-
plementing the decision or direc-
tive of the Cabinet or the decision of
the Defence Ministry?

SHRI VIDYA CHARAN SHUKLA:
1 had clarified in my main answer,
to which probably the hon. Member
did not hsten so carefully, that this
matter was not taken wup at the
Cabinet level, but the Miustry of
Defence itself decideq to adopt this
procedure for disposal, Secondly, the
procedure that was followed was that
the scrap was offered to those tenders
who tendered tne economic price
which was decided departmentally
If the price offered in the tender was
below that, normally the scraps are
not secld to them.

SHRI P. M. MEHTA: The decision
was to give 1t to the public sector

SHRI VIDYA CHARAN SHUKLA-
If the hon. Member is a little patient
he will understand what I am saying.
I am replying to the question how
all this stock came to be accumulated.
After the accumulitinp came to our
notice, we took the decision to adopt
another method of disposal The usual
regular method is that where the
value is over Rs. 25,000 it is referred
to the DGS & D for disposal: if the
value is less than Rs, 25,000, it is not
normally referred to the DGS& D.
Whenever tenders were offered, most
of the items were not lifted because

what was the decision or directive of they are normally old tanks, armed
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fighting wehicles or things like that,
which it is very difficult to lift unless
they are cut into sections and then
removed from the ordance depots.
Threfore, this accumulation started
taking place. When we found that
they could not be disposed of, they
were nat being disposed of because
the offers that were made were below
the economic price that was fixed by
the various authorities, we took a
decision to seek the help of the De-
partment of Steel to offer the scrap
to the various public sector under-
takings which need steel for their use.
A negotiating committee has been
set up in the Ministry of Defence
under the chairmanship of one of the
Joint Secretaries which is doing this
work and which is corresponding
with the various public sector under-
takings

Thirdly, we have fixed priorities in
this matter., The first priority is
given to public sector undertakings
The second priority has been given to
such private undertakings which will
execute defence orders. It is only
after the first priority parties have
lifted the scrap and something 1is left
behind that the second priority
people  will come in. I want to
allay the fears of the hon Members.
We will not allow this scrap, which
can be used for proper production, to
fall into the hands of such people
who will make unconscionable profits
and damage the national economy.
We are completely aware of this and
we shall not allow this to happen.

SHRI P. M. MEHTA: When was
this decision taken? Why was this not
implemented? What are the rcasons
for its non-implementation? Will the
Government take action against the
authorities who have delayed the im-
plementation of this decision?

SHRI VIDYA CHARAN SHUKLA:
There is no deficiency in the imple.
mentation of the decision. The
undertakirgs have been invited, they
have come before the negotiating
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committee and the process is going
on. 1 have indicated in my main
reply that there has been some cor-
respondence. The representatives of
these undertakings are coming and
meeting the committee. The pro-
cess is going on.

SHRI P, M. MEHTA: When
the decision taken? What was
value of the scrap steel?

was
the

SHRI VIDYA CHARAN SHUKLA:
1 wil] give the figure of total scrap
lying with various ordance depots In
Kirkee it is 20932 tonnes, in Dehu
6,768 tonnes and in wvarious ordnance
factories 11,000 tonnes. It is wvery
difficult to say what will be the value
of these unless we finalise the deal.
The value can differ according to the
prices that the negotiating committee
may ultimately fix; Therefore, it
would be difficult to say what would
be the price of this scrap.

SHRI N. K. P. SALVE: The ap-
prehensions created by this  report
would really come to an end after
the answer given by the Minister.
However, there is one thing whichl
want him to clarify very clearly.
This item of scrap steel is extremely
scarce It is like black gold Since
he has stated that he has given prior.
ity that wherever it is available, it
will go to the public sector and then
to such private sector units which are
involved in defence production. may
I then know of him how tenders of
ordinary traders and other people
come in the picture at all? In other
words. is he willing to assure the
House that traders and middlemen do
not come into the picture at all so
far as dealing in scrap steel is con-
cerned?

SHRI VIDYA CHARAN SHUKLA:
I have stated earlier that there are
only two groups that have been given
the priority. Our effort is to sell all
the scrap stee] that is available with
us to these people. After this deci.
sion was taken in the Defence Minis-
try, we have invited no tenders. We
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are not dealing with any of the pri-
vate scrap dealers in this matter,

SHRI SHYAMNANDAN MISHRA:
There is an allegation that there has
been an inordinate and motivated
delay. Therefore, the Jegitimate
question asked was: When was the
Defence Ministry decision taken?
That information we have not been
able to get till now. Secondly, the
question that arises is, before the
decision was taken by the Ministry
of Defence, how much of the scrap
wag disposed of by the Ministry to
the private parties?

SHRI VIDYA CHARAN SHUKLA:
Not much scrap was sold before this
decision wag taken. Therefore, this
accumulation has occurred. 1 wall
collect the figures and give to the
House, "

SHRI SHYAMNANDAN MISHRA:
For the last one year or let it be for
three years.

SHRI VIDYA CHARAN SHUKLA:
I will collect the figures.

As far ag I recollect, the Defence
Ministry took this decision a few
months back, may be five months
back.

SHRI ANNASAHEB GOTKHINDE.
The Minister has replied that the
decision was taken some five months
back. May I know when was the
offer made to the public sector under-
takings to lift the stocks?

SHRI VIDYA CHARAN SHUKLA:
This 15 a part of the negotiations.
Some of the public sector undertak.
ings have been saying that we, that
is, the Ministry of Defence, should
lift the scrap, book the wagons and
take it to the works of public sector
undertakings. Wéd do not want to
take the responsibility. We say that
the purchaser should lift it from
where jt is
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SHRI SAMAR GUHA: This scrap
steel is the most valuable material
for re-rolling and alloy steel plants.
The largest gquantum of scrap is
found from Defence stores and also
the Railways. Unfortunately, for the
last few years, this scrap has passed
through private agencies to Japan
and other countries. I would like
to know what is the total amount,
say, for the last three years. May [
also know whether the Government
has taken any firm decision that such
scrap steel that will be found as junk,
after completing their serviceability,
from the Defence stores will, under
no circumstances, be allowed to be
purchased by any private agencies
but will be given only to re-rolling
and alloy steel plants?

SHRI VIDYA CHARAN SHUKLA:
1 have already made it clear in my
reply earlier that the priority hold-
ers will be given this. In the mean-
time., we have obtained information,
Sir. This decision was taken inthe
Defence Ministry—they had set up
this Commitiec—in November 1872

SHRI SAMAR GUHA: I want to
know whether a part was sold to pri-
vate agencies and also when this
decision is going to be implemented

SHRI VIDYA CHARAN SHUKLA:
1 have already replied The ' hon.
Member did not pay attention tomy
reply. We have decided that we will
give all the scrap to the priority
holders and we shall not deal with
middlemen in this matter who pur-
chase the scrap and sell to  other
people We want {0 give to the users
and the users have been given prior-
ity. (Interruptions).

SHRI SAMAR GUHA: My ques.
tion was, whether Government has
taken a decision that only public
gector re-rolling and alloy steel plants
will be given.

SHRI VIDYA CHARAN SHUKLA:
Yes.
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SHRI R S PANDEY (Rajnandga-
on) Bogus

SHRI SAMAR GUHA On a pont
of order The hon Member was
asking a question The Chair allow-
ed him to ask the question How
can he say that it 1s bogus® It s
casting a slur on you, Sir

MR SPEAKER' Do not worry
wbout me  Please sit down This
I8 not a relevant question,

Oral Answers 42
< vewT ¥ drifoew and g3
g’

This 1s not relevant
allowing 1t

I am not

ot WY WY WSy wgiEd,
WA AT T WX A, |

MR SPEAKER. No please You are
tr.ing to diaw in political 1ssues I
am not allowing it For that you
should bring in a motion ... (Inter-
Tuptions) Thas 1s not a relevant gques-
tion (Interruptions) This 15 not
the occasion to raise such things
Please sit down

SHRI VIDYA CHARAN SHUKLA
First of all, the matter that was raised
in the Madhya Pradesh Vidhan Sabha
did not relate to defence scrap That
was an entirely different matter

Secondly, this matter was expunged
by the Speaker of the Vidhan Sabha
because he found it to be wrong and
unfounded (Interruptions)

SHR!I BHOGENDRA JHA- 'That
was not hus ruling

SHR; VIDYA CHARAN SHUKLA-
I would only request that you may
kindlv  consider this matter whether
this should find a place 1n our pro-
ceedings or not . (Interruptions)

MR SPEAKER: A lot of time is

taken by supplementaries if you raise
irielevant 1ssues

SHRI VASANT SATHE- Has
that allegation been expunged, Sir?



43 Written Answers

MR. SPEAKER: I have declared
the question as irrelevant.

SHRI ATAL BIHARI VAJPAYEE:
It will be on the record,

SHRI VASANT SATHE: If it is
irrelevant, how will it go on the re-
cord?

MR. SPEAKER: When 1 declare
that it is not relevant, the question is
there and the reply is also there. You
must know.

SHRI PILOO MODY: I entirely
agree with this ruling of yours.

MR. SPEAKER: It would not
matter even if you had disagreed.

WRITTEN ANSWERS TO QUES-
TIONS

Appeal to Israel and Arab countries
by Indian Representative to UN. to
respect rights of Palestinian people

*162. SHRI DHARAMRAO AFZAL-
PURKAR: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state: mea

(a) whether India's permanent Re-
presentative to the UN. has appealed
to Israel and made some suggestions
to the Arab countries concerned to
respect the rights of the ‘Palestin-
ian People’ in every fleld; and

(b) if so, the broad outlines there-
of and the names of the countries
which have supported India’'s propo-
sal in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) and (b). Speaking in the debate
on the Middle East at the Security
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Gouncil, the Permapent Representa-
tive of India said on the 14th of June,
1978

“Both Israel and the Arab coun-
tries  concerned should,.
simultaneously but separately,
declare that all of them
would respect the rights of the
Palestinian people in every
field.

It is both unjust and unaccapl-
able to expect non-Jewish
people to live with any degree
of security or peace of mind
in a Jewish State that affords
them no legal or constitu-
tional protection from the
arbitrary exercise of power.

The future of the Palestinians has
now become an integral part
of any consideration of the
Middle East gquestion and
most of the representatives
participating in the debate
referred to it.

India has been working closely
with other Non-aligned coun-
tries at the Security Council
and introduced a resolution
on behalt of eight co-sponsors
(Guinea, India, Indonesia,
Kenya, Panama, Peru, Sudan
and Yugoslavia)y One of the
paragraphs of the resolution
expresses the conviction that
“a just and peaceful solution
of the problem of Middle East
can be achieved only on the
basis of respect for national
sovereignty, territorial in-
tegrity and rights of all States
in the area and for the legiti-
mate rights and aspirations
of the Palestinian peopie”,

In addition to the co-sponsors, Aus-
tralia, Austria, France, the United
Kingdom and the U.S.SR. also voted
in favour of this draft resolution.
However, it could not be adopted be-
cause of the negative vote of U.B.A.
China did not participate in the vete.
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Improvement of conditiens of workers
in ceir industry

*163. SHRI MUKHTIAR SINGH
MALIK:
SHRI BIRENDER SINGH
RAO:

‘Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) the average daily wage of a

worker in the coir industry in the
country;
(b) how many hours a day the

worker is required 1o work; and

(c) the measures Government pro-
pose to take to improve the condi-
tions of workers in the coir industry?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) According to
the returns received by the Labour
Bureau under the Payment of Wages
Act, the average per capita earnings
of workers in coir factories came to
R« 735 per day in 1970

(b)Y A survey conducted by the
Labour Bureau indicates that in none
of the coir factories during 1989 did
the hours of work for adult workers
exceed B hours per day and 48 hours
per week.

(¢} This would primarily be for
the concerned State Governments to
consider.

Availahbility of inputs, such as coal,
iron ore, manganese ore, required for
steel planis

*165. SHRI D. K. PANDA: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether Government have re-
viewed the position of availability of
inputs, required for the steel plants,
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such as coal, iron ore and manganese
ore; and

(b) if so, the result thereof?

THE MINISTER OF HEAVY IN-
DUSTRY AND MINISTER OF STEEL
AND MINES (SHRI T. A. PAI): (a)
and (b). Yes, Sir. Recent studies in-
dicate that the availability of coal.
iron ore, manganese ore and other in-
puts will be adequate for the develop-
ment of the steel industry during the
5th and 6th Five Year Plans. Appro-
priate development programmes for
the production of these inputs have
been drawn up and submitted to the
Planning Commission.

Government share holding in Jessops
& Co. Ltd., Calcutta

*166. SHRI CHINTAMANI PANI-
GRAHI- Will the Minister of HEAVY
INDUSTRY be pleased to state:

(a) whether the decision of Gov-
ernment to increase their share-
holding to 51 per cent in Jessops and
Company Limited, Calcutta, with a
view to converting it into a full-
fledged Government Company has
been implemented by pow; and

(b) if not, the reasons therefor?

‘

THE MINISTER OF HEAVY IN-
DUSTRY AND MINISTER OF STEEL
AND MINES (SHRI T. A, PAI): (a)
Yes Sir on 1st April 1973

(b) Does not arise.

Acute shortage of soft coke in Delhi

*170. SHRI SHASHI BHUSHAN:
DR. H. P. SHARMA:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government are aware
that Delhi is being starved qf soft
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coke and that only one fourth of the
total monthly needs of Delhi are being
brought to Delhi and the retail shops
remain closed for three weeks in a
month; and

(b) if so, the reasons therefor; and
the immediate steps proposed to be
taken to improve the situation?

THE MINISTER OF HEAVY IN-
DUSTRY AND MINISTER OF STEEL
AND MINES (SHRI T. A. PAIl):
(a) There has been a shortage of soft
coke in Delhi and New Delhi areas.
The position has, however, improved
from July, 1973 and the same will be
maintained.

(b) Shortfall in May was on account
of priorities being accorded for move-
ment to other States. Power cut also
affected production. The Bharat
Coking Coal Ltd. has since stepped
up the production of soft coke and the
Railways have agreed to move the
wagons.

Action taken to increase production of
steel

*171. SHRI VEKARIA:
SHRI VIRBHADRA SINGH:

Will the Minister of STEEL. AND
MINES be pleased to state:

(a) whether our steel production is
much below our requirement; and

(b) if so, the action taken by Gov-
ernment 1o increase the production of
steel in the country?

THE MINISTER OF HEAVY IN-
DUSTRY AND MINISTER OF STEEL
AND MINES (SHRIT. A. PAD): (a)
The production of finished steel in
1972-73 was roughly 5.5 million tonges
against an estimated requirement of
6.2 million tonnes, It is estimated
that production in 1973-74 will be
6.17 million tonnes as compared to a
demand of 6.7 million tonnes.
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{b) During the last two years, a
number of remedial measures have
been taken to overcome the various
short.comings and impediments in
the way of improved production. As
far as the plants under Hindustan
Steel Limited are concerned these
include: specialised repairs of coke
ovens. use of alternative fuels to
supplement gas availability, oil firing
in certain furnaces to augment fuel
resources, improved maintenance
aimed at better equipment availability,
speeding up of capital programmes
required to correct existing imbalances
in production facilities and planned
procurement of spares, refractories
and other essentia]l materials. The
Bhilai Steel Plant is putting up an
additional coke oven battery and
Rourkela and Durgapur Steel Plants
half a battery cach. The Action Com-
mittee of the Planning Commission
has made a number of recommenda-
tions regarding additions and balanc-
ing facilities in the Bhilai and Rour-
kela steel plants which the plants
have taken up for implementation.
The Committec 1s now looking into
the working of the Durgapur Steel
Plunt. A three-tier joint consultative
machinery has been set up at Durga-
pur for speedy settlement of indus-
trial disputes and grievances and to
enlist the co-operation of the workers
in maximising production. A new
rewards scheme has been introduced
in the Rourkecla Steel Plani to provide
an additional incentive for increasing
production progressively.

2. Since the take-over the manage-
ment of Indian Iron and Steel Com.-
pany Limited by Government on July
14, 1972, a number of steps have been
taken to solve its immediate problems
and increase production. These in-
clude the supply of coke and coal iar,
emergency repairs to coke ovens,
procurement of material handling
equipment and repairs and replace-
ments of cranes and other equipment
in the Steel Melting Shop. A Plan
Rehabilitation Scheme has been drawn
up to restore the technical health of
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the plant and to enable it to produce
one million tones of ingots. This
scheme Is under implementation.

3. Tata Iron and Steel Co. Ltd., are
implementing & replacement pro-
gramme for the old coke ovens which,
on completion, should ensure ade-
quate coke supplies, special efforts are
being made to strengthen maintenance.

4 Government have since set up the
Steel Authority of India Ltd., the
Holding Company for steel and asso-
ciated input industries, which was
incorporated on the 24th January.
1973. The setting up of this Company

shoud also help considerably in
maximising production of  steel
through effective supervision and

coordination. provision of specialised
advisory services and vertical integ-
ration and coordination of the other
sectors intimately connected with the
stee; industry in the role of major
suppliers of inputs such as coking
cnal, iron ore, manganese, etc.

5. However, by the very nature of
the operations involved in an integ-
rated stecl plant, the full impact of
all these measures will be felt only
gradually and over a period of time.
The increase in production in the
Hindustan Steel Limited plant last
vesr is a pointer to what can be done.

Stioppage of Production in Ceramics
Industrial Centre gt Than in Suren-
danagar Distt. (Gujarat) due to
Shortage of Coal

*172. SHRI P. M MEHTA: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether 15 industrial units at
the Ceramics Industria] Centre at
Than in Surendanagar District stop-
ped production during June and
July, 1978 due to acute shortage of
coal; )
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(b) if so, whether the coal shortage
in the whole & Gujarat has been fre-
quent and has resulted in heavy loss,
and

(c) whether Gujarat Government
had drawn the attention of Unior.
Government to this and if so, the re.

action of Union Government there-
to?

THE MINISTER OF HEAVY IN-
DUSTRY AND MINISTER OF
STEEL AND MINES (SHRI T A.
PAl): (a) Yes, Sir.

(b) Scarcity of coal in the State
of Gujarat and particularly for the
Ceramic Industry has been due to
considerable increase in coal require-
ments of power houses and the steel
plants, which had to be met from
within the available transport capa.
city in the country. There has also
been some shortfall in the availability
in the grade of coal used by the
ceramic industry, produced in Rani-

Fanj area due t, frequent power
cuts,

(c) The Government of Gujarat has
been taking up the matter with ap-
propriate agencies from time to time
and as a result of efforts made, the
position has since improved. All
ceramic units which had earlier clos-
ed have now resumed work, They
have also arranged for coastal ship.
ment of some quantity of coal.

Bhilal, Rourkela and Durgapur Plants
to become autonomous units and sub-
sidiaries of SA.LL,

*173. SHRI G. Y, KRISHNAN: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether public sector plants at
Bhilai, Rourkela and Durgapur will
berome autonomous unite pnd direct
subsidiaries of the Steel Authority of
India Limited (SAIL) with the wind-
ing up of Hindustan Steel Limited;
and
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(b) if so, the salient features of the
new set up?

THE MINISTER OF HEAVY IN-
DUSTRY AND MINISTER OF
STEEL. AND MINES (SHRI T A
PAI) (a) A proposal to this effect
1s presently under examination by
Government

(b) Does not arise

Labour laws for workers in circus

industry
*174 SHRI D B CHANDRA
GOWDA

SHRI RANABHADUR SINGH

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state

(a) whether Circus does mnot come
under the ambit of any labour legis-
lation either 45 an indusl y o1 us a
profession and the circus artists have
no protection under the Workmen s
Compensation Act or Industuial Dis-
pules Act and

\b) 1f s0 whether Government pro-
pose to bring forward some lepislation
to deal with cases of death of circus
artists 1n circus shows?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY) (a) and (b) The
persons employed in the Circus Indus-
try are covered by the provisions of
the Workmen's Compensation Act,
1923, Industrial Disputes Act, 1847,
Trade Unions Act, 1926 Emplovees’
Provident Funds and Famuly Pension
Fund Act, 1852 and Payment of Bonus
Act, 1985 A proposal to extend the
provisiong of the Matermity Benefit
Act, 1961 to establishments in circus
industry 1s under consideration
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Economic and cultural co-operation

between India and Democratic
Republic of Vietnam

*176. SHRI C. K. CHANDRAP-
PAN: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the state-
ment made by the Prime Minister of
the Democratic Republic of Vietnam
on Yth July, 1973 from Hano stating
that India and Vietnam should co-
operate 1n fighting neo-coloniahst
offensive of the U.S. imperialism; and

(b) whether he also had reryuested
for more economic and cultural co-
operation between the itwo countries?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR] SURENDRA PAL SINGH) (a)
Yes, Sir.

{b) Yes, Sir.
Setting up of mini steel plants in the
country
*177. SHRI S. N. MISRA.
SHRI M. C. DAGA:

Wil the Minister STEEL AND
MINES be pleased to state:

(a) whether Government propose to
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set Up some mini steel vlants in the
country during the next two years;

(b) if so, the number of such plants
which are likely to be set up in Uttar
Pradesh and their locations; and

(c) the production targets fixed Ior
these Mini1 Plantf and amount Lkely
to be spent on each plant?

THE MINISTER OF HEAVY INDUS-
TRY AND MINISTER OF STEEL AND
MINES (SHRI T. A. PAl;: (a) and
(u). It is presumed that by the term
‘mini steel plants’ the Hon'ble Mem-
ber is referring to scrap based electric
furnace units with facilities for cast-
ing of ingots/billets, If so, the Gov-
ernment of India do not have any pro-
posal, at present, to set up such units.

(c) Does not anse.

Automobile Manufacturing Companies
in Indis

*178 SHR1 SHANKERRAO SAVA-
NT. Will the Mimster of HEAVY
INDUSTRY be pleased %o state

Automobile
i India

(a) the mnumber of
Manufacturing Companies
and where thev are located:

(b} the production caparity of each
of them and the needs of the country
in this behalf;

(c) the percentage of indigenous ard
foreign components in cars manufac-
tured by them, and

(d} which of these companies are
purely Indian in management and
which are working with foreign colla-
borstion?
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THE MINISTER OF HEAVY INDUS-
TRY AND MINISTER OF STEEL AND
MINES (SHRI T. A. PAI): (a) There

are three car manufacturing Com-
panies in the country whicn are loca-
ted in West Bengal, Maharashira and
Tamil Nadu States.
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(b) and (c). Against the estimated
annual demand for cars by 1873-74 at
75.000 Nos., the achievable production
capacity of each of the three manufac-
turers of cars and the percentage of
indigenous and imporfed contents in

the cars manufactured by them are
as under:

Name of the Manufacturer

Achiev-  Percent- Percent-
able of  age of
production indige-  imported
ca nous content
T annum content
0s,
Hindustan Motors Ltd., Calcutts - . . 30,000 99-82" o189
s. Premier Automobiles Ltd., Bombay . . ' 14,000 99:96%  0°04%
Ms, Srandard Motor Products of India Ltd., Madres . 3.400  99-30%, 0" 70%

47,400

(d) At present. only M/s. Standard
Motor Products of India Lid.. Madras
are having foreign collaboration and
foreign equity participation tothe ex-
tent of about 31 per cent Except for
the fact that two of the cighi directors
on the Board of M/s. Standard Motor
Products of India are foreign nation-
als, all the three companies are under
Indian management.

Victimization of workers of Telco and
Tube Company, Jamshedpur

*179. SHRI BHOGENDRA JHA:
Will the Minisier of LABOUR AND
REHABILITATION be pleased to
refer to the reply given to Unstarred
Question No. 6944 on 12th Apnl, 1873
regarding the Victimization of Wor-
kers of TELCO and Tube Company.
Jamshedpur and gtate:

(a) what attempis have since been
made o secure vacation of the Stay
Order from the Patna High Court; and

(b) what steps are being taken to
secure the reinstatement of victimised
workers either by the same Manage-

ment or in any other public sector
undertaking?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY) (a) and (b) The
matter has been brought to the atiten-
tion of the State Government who are
principally concerned  According to
their report dated June 2, 1973, the

State  Governmeni intend making
efforts to have the mat'er resolved
through high Jlevel talks with the

management represeniatives

Minister's Meeting with Executives and
Financial Chiefs of Pablic Undertak-

ings

]
*180. SHRI DEVINDER SINGH
GARCHA: Wil the Mnister of
HEAVY INDUSTRY bhe pleased to
state:

(a) whether he recentfly met the
Executives and Financial Chiefs of the
Public Undertakings to impress upon
them the need and mode of improving
upon their performance; and
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(b) if so, the conclusions reached at
the meeting and the reaction of these
officials to his suggestions?

. THE MINISTER OF HEAVY IN-
DUSTRY AND MINISTER OF STEEL
AND MINES (SHRI T. A. PAI): (a)
Yes, Sir.

(b) The main conclusions reached at
the meeting are:—

(i) Capacity utillication should

be at the maximum level
attainable;

(ii) Public Sector wundertakings
should ensure a return of 10
per cent on the capital in-
vested while at the same time
keeping the price of equip-
ment within the landed cost:

(iii) Public sector undertakings
should devote special attention
to the development of ancil-
lary units;

(iv) Employment opportunities
should be enhanced, consisient
with productive wuse of man-
power;

(v) A method for assessment of
total performance of public
sector units covering also pro-
duétion, pricing and industnal
relations. should be evolved:

(vi) Sleps should be taken to cut
down absenteeism, and

(vii) A Standing Commuttee of Chief
Executive of the public sector
units be comstituled to meet
periodically to advise the
Ministry.

The Chief Executives of the public
sector units accepted the challenge
presented by these objeclives set Le-
fore them.
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Anomaly in Pay of Officers of Joint
Cipher Burean i

1602, SHRI M. S. PURTY: W 1l the
Minister of DEFENCE be pleased t¢
state:

(a) whether senmor officef's are draw-
ing lesser pay than jurior officers in
the Joint Cipher Bureau;

(b) whether - measures have been
taken to remove this anomaly so as
to avoid heart burning among officers;
and
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(c) whether a decision has been
taken in this regard if so, the result
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B
PATNAIK) (a) Yes Sir.

(by and (c) The matter is still un-
«der consideration.
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Reorgauisation of Managoment set up
of Pablic sector heavy Imfusiry
Cuits

1604. SHRI VAYALAR RAVI
SHRI NAWAL KISHORE
SINHA:

Wil the Minister of HEAVY IN-
DUSTRY be pleased to state

(a) whether Govetnment propose to
reorganise the management wet up of
different public sector Heavy Inuustry
Units to make t{he working of these
Units more efficient, and

(b) 1if so, the broad outline. there-
of and the sieps taken so far in this
direction®

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD)
ta) and (b There 12 no general pro-
posal to reorganise the management
set up of the different publ c sector
units under this Ministry except where
such recommendation emanated from
the Action Committee which went into
the working of some of these urits
Proposals for reorganisation of
management made by the Action Com-
mittee have heen accepted wherever
applicable and steps taken to imple-
ment them

Involvement of Three Cochin Naval
Base Personnel in Cheating Case

1605 SHRI VAYALAR RAVI Wil
the Minister of DEFENCE be pleased
to state

{a) whether three Naval personnel
of the Cochin Naval Base have been
involved 1n g case of cheating some
foreign lady tourists,

(b) if so, whether Government ot
Kerala has demanded release of these
perfonnel to proceed with legal
action, and

(c) if so, the reaction thereto?
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THE MINISTER OF DEFENCE
{SHRI JAGJIVAN RAM): (s) No, Sir.

(b) and (¢). Do not arise.

Proposal to wet up Steel Plant and
Spenge Iron Plant in Iraq by India.

1606, SHRI SAT PAL KAPUR:

SHRI NAWAL KISHORE
SHARMA:

Will the Minister of HEAVY IN-
DUSTRY be pleased to siate:

(a) whether there is a proposal
under the consideration of Govern-
ment to set up a steel plant and a
Fponge iron plant in Iraq;

(b) the main features of ths pro-
posal made by India to Traq delega-
tion 1n this regard; and

(¢} whether the reply from Iraq:
Government to these proposals has
since been received and if so. the
sahient features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD)-
(a) One of our public sector units.
Engineering Project (India) Ltd., had
submitted an offer to the Government
of Iraq for setting up a semi-integrat-
ed steel plant in that country.

(h) Government of Irag had invited
global tenders for setting up a semi-
integrated steel project in Iraq. Engi-
neering Project (India) Ltd., a public
sector undertaking, m collaboration
with their member company-Hindus-
tan Steel works Construction Ltd.,
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have submitted a turn-key offer un
the 24th February, 1£€73 to the Gov-
ernment of Iraq for this project at a
totsl cost of approximately Rs. 70
crores, The secondphase of this pro-
ject will consist of a sponge iron plant
for which Government of Iraq have
not floated any enquiry.

The offer of Engineering Projects
(India) Ltd.. envisages a steel melting
unit with electric are furnaces, conti-
nuous casting plant for the production
of 50,000 tonnes of billets per annum,
and a rolling mill for producing 400.000
tonnes per annum of varwous rolled
products.

(¢) The offer of Engineering Pro-
jects (India) Ltd.. 1s still under cun-
sideration of the Government of Irag.

Gratulty Scheme in Coal Mines

1607. SHRI SOMCHAND SOLANKI
Will the Mimster of LABOUR AND
REHABILITATION be pleased to refer
to the replvy given to Unstarred Ques-
tion No. 9965 on the 10th Mav, 1073
regarding Gratuity Scheme 1n Coal
Mines and state whether the informa-
tion has since been collected and. if
so, the broad outilines thereof?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): The information has been
collected. Except for the Coal Mine=<
mentioned below, no other Coal Mine
had adopted Gratuity Schemes before
the payment of Gratuity Act, 1872,
came into force.

i —

§. No. Nane of Owner/Company

Name of colliery

1 Bharat Coking Coal Ltd.

2 National Coal Development Corporation

3 Tata Iron and Steel Company

All Coal Mines under them.
Da.

(1) Digwadih Colliery. _
(" Jamadoba 3 & 4 pin-
(1) Jamadoha 6 & 7 pits.
(i) Bhelatand Colliery.

(v) Sijua Colliery.

(D Malkera Colliery.

(vi) West Bokaro Colliery.
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Vacant Posts of Deputy Director in
Labour Bureau .

1608. SHRI VASANT SATHE: Wil
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether the two posts of Depu-
ty Director continue to remain vacant
in Labour Bureau for the last one
year or so, if so, the reason therefor;
and

(b) how many class 1 posts sre at
present lying wvacant in the Depart-
ment of Labour and the steps being
taken to fill them on emergent basis?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): (a) and (b). The required
information is being collected and will
be laid on the table of the Sabha in
due course,

Lepislation to protect unorganised
rural labour from exploitation by
contractors

1609. SHRI VASANT SATHE: Will
the Mimister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) the legislative and administra=-
tive measures taken or proposed to be
taken to protect unorganised rural
labour from exploitation by contrac-
tors and other unscrupulous elements;

(b) whether there exists a wide
variation in the wage rates of rural
labour engaged directly and through
contractors on Central/Centrally
sponsored schemeg of labour inten-
sive nature in backward and tribal
areas; and

(c) the steps proposed to rectify the
situation and provide a new deal to
unorganised rural labour force?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI . VENKAT-
SWAMY): (a) Labour laws, such as
the Minimum Wages Act, the Planta-
tions Labour Act, the Bidi and Cigar
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Workers' (Conditions of Employment)
Act, the Contract Labour (Regulation
and Abolition) Act, etc., etc., safeguard
the interests of-all labour covered
under the respective Acts. The prob-
lems of both organised and unorganis-
ed labour are continuously kept under
review by Government and such ac-
fion as may be necessary, e.g., ap-
pointment of Investigating Bodies
such as committees and study groups
and carrying out of fact-finding sur-
veys, holding of seminars etc., is
taken without any differentiation
being made on the ground that the
labour is organised or unorganised.

(b) There is no specific information
with Government about variation in
the wage rates of rural labour engaged
directly and through contractors on
Central/Centrally sponsored schemes.
The Rules framed under the Contract
Labour (Regulation and Abolition)
Act, 1970, however, provide that the
rates of wages payable to the work.
men by the contractor shall not be less
than the rates prescribed under the
Minimum Wages Act, 1948 and those
paid to workmen directly employed
bv the Principal Employer of the
establishment for the same or similar
kind of work.

(c) In cases where employers con-
travene the provisions of any Act/
Rule, legal action i» being taken
against them.

Shortage of steel in various States

1610 SHRI MARTAND SINGH:
Will the Minister of STEEL AND
MINES be pleased to state;

(ay whether Central Government
have recelved complaints regarding
the shortage of steel in the State of
Madhya Pradesh and other States,
and

(b) if so, the steel gquota sanctioned
to different States and the actual quan-
tity supphed against the sanctioned
guota in the year 1872-787
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) The
demand for steel is in excess of avail-
abllity in respect of several caiegories,
and as such, the states including
Madhya Pradesh, may be facing the
problem of inadequacy in supply.

(b) Under the present system of dis-
tribution there is-no quota/Statewise
allocation. Despatches of steel from
the main steel producers are regula-
ted by the Steel Priority Committee,
after taking into account the end use
for which steel is required, the awail-
abllity and competing demands.

Popularisation of computers as recom.
mended by the Nationa]l Institute for
Training in Indusirial Engineering

1611. SHRI RAJDEO SINGH: Will
the Minister of LABOUR AND REHA.-
BILITATION be pleased to state

(a) whether a study sponsored by
the U.N. has found that the introduc-
tion of computers has not led to amny
retrenchment in any manufacturing
organisation in our country;

(b) whether the study wundertaken
by the National Institute for Training
in Industrial Engineering has recom-
mended the popularisation of compu-
ters; and

(c) if so, Government’s reaction in
the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENEAT-
SWAMY): (a) According to the UN.
Working Group of Computer Techno-
logy for Development, there was shor-
tage of data on the effects of compu-
ters on employment in developing
countries

(b) ¥o.

{c) Does not arise.
1389 L83
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Committee for Revision of Wage
siructure of comant indusiry workess

1612 SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of LABOUR
AND REHABILITATION be pleased
to state;

(a) whether any committee has been
appointed by Government to revise the
wage structure for cement industry
workers; and

(b) it so, the outlines thereof and
the time by wiuch the report is likely
to be submitted?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY): (a) and (b). A Bipartite
Commuattee was consituted on 20th
June, 1973 for the revision of the wage
siructure in the cement industry. It
is composed of 8 representatives each
of employers and workers. The com.
mittee is expected to complete its work
as soon as possible,

Take-over/Re-Organisation of M/a
Burn and Co, and M/s Indian Standard
Wagon Co.

1613. SHRI INDRAJIT GUPTA:

SHRI HARI KISHORE
SINGH:

Will the Minister of HEAVY INDUS-
TRY be pleased to state:

(a) whether the reports of the Com-
mittees appointed to investigate the
financial and working conditions of
M/s. Burn and Co, aad M/s. Indisa
Standard Wagon Company have beem
considered by Government;

(b) if so, whether there is amy pro-

posal to take over the managements
of these concerns; and

(c) # not, what other steps for re-
organisation of the managements are
contemplated in order to put these
units on a sound footing?
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"THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) to (c). The Committees of investi-
gation appointed to look into the affairs
of M/s. Burn and Company and M/s.

Indian standard Wagon Co., have sub-_
mitted their reports. Decision is expec-

ted to be taken shortly.

Increase in the Number of Women
employees and garetied officers in Cen-
tral Government

1614. SHRI M. M. JOSEPH: Will th"
Minister of LABOUR AND REHABI
LITATION be pleased to state:

‘ (a) whether women employees and
gazetted officers in Central Govern-
rient are increasing at a faster rate
than employees helonging to other
categories; and

(b) if so, the facts thereol?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VEEKAT-
SWAMY) (a) and (b). Available in-
formation is contained in the state-
ment'laid on the Table of the House,
{Placed in Library. See No. LT-5281/
731.

Allocation made for rouncil of Indian
Trade Unions

1615 SHRI DINEN BHATTACHAR-
YYA: Will the Minister of LABOUR
AND REHABILITATION be pleased
to' state:

(a) whether Government bore the
antire- expenditure on the meetings of
National Council of Indian Trade
Unions;

(b) the amount spent since its in-
augural meeting upto 30th June, 1073,
gnd

(c) the names of the Central Trade
Unions which participated in the meet.
ing of the said Council?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY): (a) No, Sir.

(b) Does not arise,

(¢) The National Council of Central
Trade Unions was formed by the
INTUC. AITUC and HMS at a meet-
ing held by their representatives on
the 21st May, 1972. Government have
no information aboui the participants
in the subsequent meetings of the
Council.

A}

Plauning Minister’s visit to Rumania

1616 SHRI C. K. CIIANDRAPPAN:
SHRI M S. SIVASWAMY:

Will the Minister ¢f EXTERNAL
AFFAIRS be pleused to state:

(a) whether the Union Minister of
Plavining visited Rumania recently;

(b) if so, the purpose of visit and
the outcome thereof; and

(¢) the number of officials who ac-
companied him?

T1IE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHHRI SURENDRA PAL SINGH):
(a) and (b). Union Minister of Plan-
ning visited the Soecialist Republic of
Romama from July 2 to July 6, 1873.
Th Union Planning Minister's visit
was 1n response to an invitation from
thr Romanian Government. The pur-
poie of the visit was to review the
present stage of Dbilateral economic
relations and to consider prospects of
their further development and diversi-
fication on a mutually advaniageous
basis, The possibilities of expansion of
long-term cooperation were noted
especially in the following fields: Ex-
ploration, exploitation and processing
of crude oil and natural gas; produc-
tion of oil field equipment; materials
and components; power industry,
chemical and petro-chemical indus-
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tries, especially in the manufacture
of fertilisers and pesticides; agricul-
ture and animal husbandry; and co-

operation in third countries. At the
same time, talks were held
between the two  sides on

technical and scientific cooperation as
well as training of cadres in various
fields of mutual interest. It was agreed
to set up an inter-governmental Joint
Commission for Economic. Scientific
and Technical Cooperation and to set
up a joint group of experts from the
two countries to examine, on the basis
of the work programme. concrete
ways and means for further develop-
ment in economiec, industrial. technical
and scientific cooperation.

(c) Three officers accompanied the
Minister. Eight experts had preceded
the Planning Minister to have discus-
sions in detail on the varlous aspects
of economic cooperation.

Alleged subversive activities by Peter
Burleigh of U.S. Consulat, General at
Calcutta

16i7. SHRI R. K. SINHA:
SHRI SAROJ MUKHERJEE:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether his attention has been
invited to the newsitem which appear-
ed in the ‘Blitz’ dated the 5th May,
1973, to the effect that Mr. Peler Bur-
leigh, the Political Officer of the U.S.
Corsulate General at Calcutta, is alleg-
ed lo be doing subversive activities,
and

(b) the steps taken by Government
in tuking up the matter with the US.
Government and U.S. Government’s
reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir
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(h) Government are always vigilant
in ¢afeguarding national interests in
sucn matters.

Return of Pakistani Civilians who
crossed over to India during 1971—War

16128 SHRI R. N. BARMAN: Will
the Minister of LABOUR AND REHA.
BILITATION be pleased to state:

(a) whether all the Pakistani Civi-
lians who came to India after crossing
tire border during 1971 War have gone
back to Pakistan in accordance with
the Simla Agreement and if not, the
number of such persons still in India;

{b) whether some of them have
expressed their willingness to settle in
Inaia: and

(¢) if so, how many and the reaction
of Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY): (a) Only some of them
have gone back to Pakistan. About
65.000 are still in India.

tb) and (c). Yes. Sir, but the exact
nuriber of such persons is not known.

These Pak nationals being foreig-
ners, are  expected to go back to
Pakistan. They are, however, reluc-
tant to return to Pakistan because they
enterlain some apprehensions about
their well being after their return to
Pakistan. Government regard this as
essentially a human problem and hope
that the Pakistan Government will
take appropriate measures to create the
nuecessary conditions to enable the
affected persons to return to their
homes in safety and honour.
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Sciting »p o¢ Steel, Texiilp ang Fertl-
Msar Planis in Bangladesh

1619. SHRI SHASHI BHUSHAN:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

ment to set up steel, textile and ferti-
liser plants in Bangladesh 30 as to
enable the Bangladesh industry to
develop farther;

(b) whether Government have re-
cerved certain proposals from Bangla-
desh Government in this regard; and

{¢) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH).
{a) to (c). SBetting up of a fertiliser
plant in Bangladesh with Indian co-
operation/collaboration i1s under ocon-
sideration of the Governments of India
and Bangladesh. A feasibility report
for this project is being undertaken.

Also under consideration of the two
Governments, at a preliminary stage,
is the question of seiting up a sponge
iron plant in Bangladesh with Indian
iron are supplies. A feasbility report
for the preject is expected to be under-
taken

Regarding the textile mdustry,
India has offered a Government to
Government credit worth Rs. 8 crores
to Bangladesh for purchase of textile
machinery

Asiang of Indian Origin foreed ocat of
Fan-Am Jumbo Jet on 24th June, 1973
1620. SHRI MADHU LIMAYE:
SHRI JYOTIRMOY BOSU:
Will the Mmster of EXTERNAL
AFFAIRS be pleased to state: '

(a) whether 107 Asians of Indian
orgin were forced out of a Pan-Am
Jumbo Jet on 24th June: and

(b) if so0, the reasons for taking
this action?
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cerned did neither have proper
mentations to enter United Kingdom
nor had valid tickets for travel to that
country All efforts to persuade them

get the passengers out of the aircraft
as the continued occupation of the air-
craft was causing great inconvenience
and v'as holding up the flight These
107 persons were forced to leave the
aircraft and prosecuted on charges of
criminal trespass. ‘The court case
againct them 18 sub.judice

Representations in regard te remitting

of persons exceeding Rs 250/- per

month of Defence Personel by Money
Order

1621. SHR1 RAM BHAGAT PAS-
WAN: Will the Minister of DEFENCE
be plessed to state:

(a) whether Government have
received representations frem some
organisation for remiiting pensions
exceeding Rs. 250 p.m. of Defance
personnel by money order; and

{b) if so, the reaction of Gowernment
thereto?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): fa). No,
Sir.

(b) Does not arise.
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Manuinsiure of Twin Engiwed Tur-
beprep Alreraft

1622. SHRI D. P. JADEJA:
SEHRI VEKARIA:

Will the Minister of DEFENCE be
pleased to state:

(a) whether Government are consi-
dering the prospects aof foreign col-
laboration for the progressive manu-
facture of a new twin-engined, 10 to
13 passengers capacity turboprop air-
craft, for which a civil and military
demand is developing; and

(b)
of?

if so, the broad outlines there-

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKIA): (a) and
(b). The question of manufacture of a
small passenger aircraft is under con-
mideration and the guestion of foreign
collaboration for tihis will be examined
in due course it this is found to be
necessary.

\Organisation of a National Conven-
tion against the recommendations of
the Third Pay Commission by United
Council of Trade Unions BSecretariat

1623, DR. H. P, SHARMA: Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether the United Council of
Trade Unions Secretarist had decided
to organise a National Convention
against the recommendations of the
Thirda Pay Commission for ‘bonus for
all' on July 25 and 26, 1973, in New
Delhi,

. o 3 s i Bt 3 mw =
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(d) whether the convention was held
as scheduled; smd

(c) the consensus that arose at the
convention and Government's reaction
thereto? -

THFE. DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY): (a) to (c). According to
press reports, a convention was orga-
nised by the United Council of Trade
Unions and resolutions on a number
of issues, including bonus, were adopt-
ed. Further detalls are not availabie.

New pattern of Investment to emable
Ewmployees Prevident Fund te eurn

Higher Rate of Imterest

1624 SHRI CHIRANJIB JHA: Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a; whether Government have taken

a decision on a new pattern of invest-
ment to enable the Employees Pro-
vident Fund to earn a higher rate of
interest; and

(b} if so,the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI 6. VENKAT-
SWAMY): (a) and (b). The patiern
of investment has been reviewed and
revised periodically with the objegt of
augmenting the investment income and
thereby énabling the subscribers to
the Fund to earn a higher rate of
return ob their accumulations in the
Fund. The curremt patfern of invest-
ment 15 as follows:—

- . . . . . 495%,
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(#&) Post Office Twme Dcposits and Small Savings

. 25%,
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This will remain in force upto 38th review ths pattern of investment be-

September, 1973.

It is proposed to fure this date.
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Purchase of Stores to encourage Small
Scale Indusiries

1625. SHRI CHIRANJIB JHA: Wil
the Minister of SUPPLY be pleased
to state;

(a) whether Government make
their policy to purchase their stores
in such a way as to encourage the
small scale industries;

(b) if so, the extent to which this
policy was followed during 1973-74.
and

(c) the extent to which this policy
18 lhikely to be followed during 1973-
47

THE MINISTER OP SUPPLY (SHRI
SHAHNAWAZ KHAN): (a) Yes, Sir

(b) and (c). The value of orders
placed on small scale industries has
progressively nsen from Rs. 37.35
crores during 1963-64 to Rs, 7275
crores during 1972-73. The policy
followed for awarding contracts to
small scale industries shall continue 1n
1973-74 also

Permits to Coal Stalls depots can-
celled by Delhi Administration

1626. SHRI CHANDULAL CHAND-
RAKAR' Will the Mumster of STEEL
AND MINES be pleased to state

(a) whether licences (permits) of
coal stalls or depots in Delhi were
recently cancelled by the Delhy Admi-
nistration because of the irregularnities
committed by their owners; and

(b) if so, the number thereof and
the action taken against them?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b) Licences of four coal depots have
been cancelled by the Delhi Adminis.
tration on account of irregularities
comnutted by their owners. Three
of these cases have been reported to
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the Police. In sddition, alloiment of
soft coke in favour of 37 deposiis has
been suspended pending further
action

Allotment of surplus land to ex-
servicemen by States
SHRI JAGANNATH MISHRA:

SHRI D. B. CHANDRA
GOWDA.

1627

Will the Minister of DEFENCE be
pleased to state,

(a) whether the Centre has asked
the State Governments to allot sur-
plus agricultural land to ex-Service-
men,

(b) whether any survey has been
made by the State Governments
about the number of ex-servicemen
who are without any land and if so,
the number thereof, Stiate-wise,

(¢) the number of ex-Servicemen
who have already been provided
land by State Governments, and

vd) the response of the State Gov-
etnments on the directive i1ssued by
Centre as at (a) above”

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
J. B PATNAIK). (a) As allotment
of land 1» a State subject and land is
settled to persons by the State Gov-
ernménts under their own arrange-
ments, no directive has been 1ssued
by this Mimstry to allot surplus
agricultural land to ex-servicemen.

{(b) and (¢). The information 1s
not available with the Munistry of
Defence and will have to be collected
from the State Governments/Union
Territories admunistration. The
effort involved in collection of thus
information will not be commensu-
rate with the resull

vii) Does net arise in view of (a)
above.
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Widening of scope of the term work-
man to cover employees drawing
salary upto Rs, 1000 per month

16828. SHRI BHOGENDRA JHA:
Will the Minister of LABOUR AND
REHABILITATION be plecased to re-
fer to the repiy given to Starred
Question No, 587 on the 3rd April,
1973 and state:

(a) whether the proposal to widen
the scope of ‘workman’ to cover all
those employees drawing a salary
upto Rs. 1,000 per month has since
been finalised; and

(b) 1if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HARILITATION (SHRI G. VENKAT-
SWAMY): (a) and (b). The pro-
posal for extending the scope of the
definition of the term ‘workman’ ‘is
under consideration,

Non-coking Coal Mines registered
with Coal Mines Authority

1429, SHRI R. N. BARMAN: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) the number of Non-coking
Coal Mines registered with the newly
cunstituted Coal Mines Authority
Limited;

{b) the number of Non-coking Coal
Mines not registerced, so far;

(c) the reasons for not registering
these Coal Mines so far; and

(d) the time by which these un-
regictered Coking Coal Mines will
be registered with the Coal Mines
Authority Limited?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Out

pf 711 coal mines nationalised under
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the Coal Mines (Nationalisation) Act,
1973, the ownership and manage-
ment of 527 miuves has vested in the
Coul Mines Authority Limited and
that of the rest in the Bharat Coking
Coal Limited. There is no question
of the registration of any mines with
Coal Mines Authority Limited.

(b) tu (d). Do not arise,

Scientists In .various institutes
brought under the Director General
of Armed Forces Medical Services,

1630. SHRI P. M. MEHTA: Wil
the Minister of DEFENCE be pleased
to state:

(a) whether a large number of
avilian scientists  in the various ins-
titutes have been brought under the
Ditector General of Armed Forces
Me:dical Services; 1if so, the reasons

,.therefor; and

(b) whether the assurance given
that the civilianz would remain with
the Defence Resewurch and Develop-
ment orgamsation while working
with the Armed Forces Medical Ser-
vices had not convinced the scien-
tists; if so, what steps are bewng
taken to remove this doubt?

THE MINISTER OF DEFENCE
(SHR1 JAGJIVAN RAM): (a) De-
fenwe Ipsutute of Physiology and
Alneé  Scences  and Institute of
Nuclear Medwine und Alhed Sciences
have been transferred from the con-
trol of the Defence Research and
Development Organisation to that of
Director General, Armed Forces
Medical Services from 1st June 1973,
in order to achieve better coordina-
tion of clinical research being conduc-
ted under the latter,

ib) In order {0 ensure that trans-
fer of control docs not in uny way
jeopardise the chances of promotion
uf Scientists working in the research
Institutes, it has been decided that
axiling emvilian scientific staff will
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continue to be borne on the common
soster of Ressarch and Developmaent
Organization wunder the Scientific
Adviser to Minister of Defence, and
the scientists have been apprised of
the correct position.

Decision to got Korha Alumimium
refined in HINDALCO. (UP)

(a) whether Government have de-
cided to get aluminium produced by
the Korba Aluminium Plant, refined
in HINDALCOQ, a Birla concern, in
UP,; and

(b) if so, the broad outlines of the
decision taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV FPRASAD): (a)
Ne, Sir.

(b) Does not arise.

Scaoter Pruject sanctioned fer
Mysore

1632. SHRI C. K JAFFER SHA-
RIEF: Will the Minister of HEAVY
INDUSTRY be pleased to state:

(a) whether Central Government
have sanctioned & project for
scooters in Mysore State; and

(b) if so, its location and cost and
when ft is likely to start functioning?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) M/s. Mysore State Indusirial In-
vestment and Development Corpore-
tion Ltd, Bangaiare a State Govern-
ment Undertaking, have been grant-
od a letter of intent for manufacture
of scooters m Mysore State.
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{(b) The project is proposed o be
located «f Bangalere. The inwest-
ment proposed for land, buildings
and machinery is Rs. 263 lakha It is
not possible at this stage to forecast
with any degree of exactness whan
production will commence.

Agreement beiweed NRMY. and
Hungarian Firm

1633, SHRI C. K. JAFFER SHE-
RIEF: Will the Minister of HEAVY
INDUSTRY be pleased to state:

(a) whether there has been an
agreement between HMT. and a
Hungarian Firm; and

(b) if so, the broad outlines of the
technical assistance being sought
from the Hungarian Firm in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHR1 SIDDHESHWAR PRASAD):
(1) and (b) M/s. Hindustan
Machine Tools Ltd, Bangalore, have
recently submitted a propesal for
the manufacture of lamp and lamp
components and G.L.S lines in col-
laboration with M/s United Incan-
desunt Lamp and Blectrieal Com-
pany Limited, Hungsry (referred to
as TUNGSRAM). This proposal 18
under the considexation of the Gov-
ernment. The proposal ecomprises
of a comprehensive package of tech-
nical and technological assistance.

.Expansign pian for Neyveli Lignile

1634 SHRI YAMUNA PRASAD
MANDAL:

SHRI PRABODH CHANDRA:

Will the Minister of STEEL AND
l(lﬂbeplnndbmt

(a) whether Government have
chalked out a major expsnsion plan
for Meyvell Lignite complex; and

(b) ¥ so, the salient festures of
the plan?
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(SHRI SUBODH HANSDA): (a) Yes,
Sir.

(b) The present production capa-
eity of the Neyvel Lignite mine |is
sbout 3.6 million tormes per annum.
Production of lignite is planned to
be increased to 4.5 million tonnes by
1915-76 in the first stage for which
ancillary equipment worth Rs, 11.62
crores, including replacement equip-
ment, is in the various stages of
procurement.

A pruposal to increase further the
lgmite production capacity from 4.5
millien tonnes to 65 million tomnes
per annum with an nvestment of
Rs. 36 crores on specialised mining
equipment is also umder active con-
sideration of the Government.

It is hoped that with the production
of lignite at 65 million tonnes per
snnum, all the industrial units of the
Neyveli Lignite Corporation wviz.
Power Station, Fertiliser Plant and
the Briquetting and Carbonisation
Plant will work at their optimum
capacities.

Suggestion of Scooters India Limited

to State Industrial Development Cor-

porstions to manufacture parts of
Scooters

1635. SHRI INDRAJIT GUPTA:
Will the Minister of HEAVY INDUS-
TRY be pleased to state:

(a) whether the Scooters India
Limited has expressed the apinion
that it would not be economical for
State Industrial Development Cor-
porations to undertake the manufac-
ture of complete scooters and has
suggested that they should rether
manufacture parts for scoaters and
assemble them for Seocoters India
Limited:

(k) it go, what is the reaction of
the BState Industrial Development
Corporations to the suggestion; and

Written Angtwoers 82

(c) whether  Gowernment have®
taken any decision on the suggestion?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHR! SIDDHESHWAR PRASAD):
(a) While reviewing the progress of
letter of intent given to the State
Government came to have an im-
pression that the programmes were
uniikely to progress unless linked
with that of Scooters India.

(b) The State Industrial Develop-
ment Corporations reacted very en-
thusiastically to the Scheme of an
integrated programme of production
and marketing as some of them, on

their own, had suggested such a
nexus.

(c) Decision will be taken after
details of the schemes have been
worked out i consultation with the
Corparations. The exercise is sctive-
ly under way.

New products developed by Bharat
Electronics Limited

1636. SHRl N. SHIVAPPA: Wil

the Minister of DEFENCE be pleased
to state:

(a) whether the Bharat mectrm’ ics
Limited has developed new products
by its Research and Development
Department;

(b) if so, main features of the new
products that have been developed;
and -

(c) the costs of these new pro-
duets®

THE MINISTER OF STATE
(DEFENCR FRODUCTION) IN THE
MINISTRY OF DEFENCE (BHRI!
VIDYA CHARAN BSHUKLA): (a)
Yes, Sir.
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{b) The new products developed
by the Company incorporate the
latest technology in electronics. Most
of the equipments are solid state and
fully transistorised and they are
thus compact and hght weight. The
equipments are also generally so
designed as to provide greater rel-
ability and ease of maintenance,

(c¢) The prices of some of these
new equipments are yet to be fina-
lised. It is, however, expected that
the selling prices of BEL, in regard
to these equipments would compare
favourably with the imported cost
of the equivalent equipments pro-
duced abroad.

Development of nuclear weapons for
Defence of the country

1637 SHRI NARENDRA SINGH:
Will the Minuster of DEFENCE be
pleased to state:

(a) whether Government propose
to develop Nuclear weapons for the
defencc of the country; and

(b) if so, when?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) No,
Sir

(b) Does not arise.

Commonwealth Prime Ministers’
Conference

1638. SHRI S. N. MISRA: Will the
Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether the Prime Minister is
not attending Commonwealth Prime
Ministers' Conference; and

(b) if so, the reasons pherefor?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFIAIRS (SHRI SURENDRA PAL
SINGH)- (a) and (b). No, Sir.
Although the Prime Minister would
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have liked to go to Ottawa to attend
the Conference and to meet other
Heads of Government of Common.
wealth countries at an important
Juncture in international affairs, this
was not possible because of other
pressing demands on her time and
her pre-occupation with national
problemy,

Shortage of m vehicles
in the country

1639. SHRI JHARKHANDE RAIL
Will the Mimster of HEAVY IN-
DUSTRY be pleased to state:

an acute
vehicles m

(a) whether there s
shortage of commercial
the country, and

(b) 1f so, what stepg have been

taken to meet the shortage?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD)
(a) Yes, Sir The shortage relates
mainly to vehicles of two popular
makes  for which customers have to
watt for about 1} to 24 years

(b) Steps taken 1include expan-
sion of existing capacity, optimiza-
tion and commussioming of new capa-
aty.

Proposal to move Pakistan for hand-
ing over war criminals who held
High pesitions during 1971 war

1640 KUMARI KAMLA KUMARI
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Governments of India
and Bangladesh propose to ask
Pakistan Government for handing
over some of the war criminals, who
are now in Pakistan and who were
holding high positions at the time
of 1971 war in Bangladesh; and

(b) if so, the main features of the
proposal?
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THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) It is for the Govern-
ment of Bangladesh to determine
whom they wish to try on criminal
charges. The Government of India
is not aware of any proposal seeking
the handing over for ({rials of any
persons who are now in Pakistan.

(b)Y Does not arise.

Expansion of Bharat Heavy Plates and
Vessels Projects

1641. SHRI R. V. SWAMINATHAN:
Will the Minister of HEAVY INDUS-
TRY be pleased to state:

(a) whether with Government's
decision to establish several fertiliser
and petro-chemucal projects in the
country, there would be more de-
mand for heavy vesseis which the
present project could not meet, if so,
whether Government are considering
the gquestion of expansion of Bharat
Heavy Plates and Vessels 1n  the
country; '

(b) whether the BHPV project
incurred a cumulative loss of Rs. 408
lakh during the short period of four
years since its nception; if so, the
reasons therefor; and

(¢) whether Government had
constituted a committee to examme
as to whether to expand it or to set
up a new project?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) Yes, Sir.

(b) Bharat Heavy Plate and
Vessels Ltd. was incorporated in
June, 1866. Even though the plant
was completed only in August, 1971,
trial  production commenced 10
July, 1969, The cumulative loss of
the company since its incepgion up-
to the end of 1972-73 is Rs. 402.87
lakhs which includes Rs. 176.12
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lakhs as depreciation and deferred
revenue expenditure and Rs. 141.43
lakhs as interest payments to the
Government. The company is eng-
aged 1n the manufacture of sophisfi-
cated items of equipment to the
specific requirements of the custo-
mers. The overlapping of construc-
tional activities with the operational
phase in the initial years and the
long gestation period needed +to
build up production in the proiect of
this magmtude and complexity are
the two main reasons for the losses.
The heavy burden of interest, de-
preciation and overheads have also
contributed to these losses.

(c) No, Sir. However the National
Industrial Development Corporation
have been entrusted with a study in
respect of the manner in which the
gap between the demand and capa-
city for the inanufacture of pressure
vessels and heat exchangers in the
Fifth and Sixth Plan periods can be
bridged. A decision on the question
of setting up a new unmt or to ex-
pand the capacity of Bharat Heavy
Plate and Vessels Ltd., Visakhapat-
nam, will be taken after examina-
tiva of the report of the National In-
dustrial Development Corporation is
completed.

Expansion of capacity of Car Units

1642, SHRI R. V. SWAMINATHAN:
SHRI P. A. SAMINATHAN:

Will the Minister of HEAVY
DUSTRY be plcased to state:

IN-

(a) whether Government have de-
cided to allow the Car Units to ex-
pand their capacity;

(b) if so. to what extent;

{c) whether all the car units have
been permitted to do so; and

(d) whether this expansion will
help in reducing the car prices?
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THRE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(BHRI AR FPRASAD):
(a) Bxcepting « proposal from M/»
Presier Automobiles for expansion
of their capacity %o 18,000 cars per
anmann, which i under considera-
toy, Government bave not re-
eantly received any reguests from the
ear manufacturers for expansion of
capacity.

(b) to (d). Do not arise.

Criticism of India’s policlies by press
in South-East Asian countries

1543, SHRI H. M. PATEL. Wil} the
Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Press in some of the
South-East Asian countries has been
very critical of India’s pelicies dur-
ing some time past and whether
Govesnment have studied these re-
ports carefully;

(b) whether Government have also
received reports from their Missions
in various capitals of South-East
Asing coumtries in thus respeet; and

(c) the reaction of Government
thereto?

AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) and (b). With the belp
of our Missions in each region a
close watch 1s kept on the projection
of India in the press of various re-
gions, Om closs scrutiny of press
reporting on India in the South-East
Asian region we find that the press
there has been by and large friend-
ly. There have been occasional ad-
werse veports, mpecially regarding
drought in esrtaim parts of India but
the analysis and comments have
not besm uniriendly.

(c) Does not arise
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Plea by Indonesia for Impiementation
of Bimla Agreement

104¢. SHRI H. M. PATEL: Wih
the Minister of EXTERNAL AFTAIRS
be pleased to state:

(a) whether Indonesia has plasded
for unmediate implementation of all
paris of the Simla Agreement bet-
ween India and Pakistan; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH) (a) ‘and (b) ‘The Joint
Communique issued on the occasion
of the Indonesian Foreign Minister's
visit to India in April, 1973, reads as
follows on this subject:—

“At the request of the Foreign
Minister of the Republic of Indonesia,
the Foreign Minister of India ex-
p'ained in detail the situation on the
sub-continent with particular refer-
ence to the initiatives taken by India
botty before and after the Simta Con-
ference for peace and harmony among
the countries of the sub-continent
The two Foreign Ministers agreed
that recognition and acoeptance of
existing realities in the sub-conti-
nent was necessary for furthering
the process of normalisation and the
establigshment of a durable peace
among the countries concerned.
These objectives can best be achieved
by direct negotiations between the
countries concerned.”

INTUL. Resolution to amend the
payment of Gratuity Act

1645. SHRI SHRIKISHAN MODI
Will the Minister of LABOUR AND
REHABILITATION be pleased to
stade:

(a) whethey the Working Com-
mittee of the Indian Nationsl Trade

amend the Payment of Gratuity Act;
and
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(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): (a) Yes, Sir.

{b) The matter is under examina-
tion.

Setting up of Mim Steel Plant n
-m

1646. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether Government of Har-
vana have approached the Central
Government with a proposal for set-
ting up a Mini Steel Plant in that
State in the PubHc Sector;

(b) if vo, the main features there-
of; and

(e) whether any decision has been
taken on the proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to
(c). The Haryana State Industrial
Development Corporation Limited,
Chandigarh, have been issued a
letter of Intent on 18th June, 1971, to
set wup an  electric furnace-cum-
continuous casting plant near Hissar
for the manufacture of 50,000 tonnes
of steel billets per annum.

Leck-out in Eseoram Rayon Faoclory
in West Bemgal

1847. SHRI DINEN BHATTACHA-
RYYA: Will the Minister of LABOUR
AND HEHABILITATION be pleased
to stale:

(o) whether the Xesorem Rayon
Factory in West Bengal has been
locked-out for the last two menths;

(b) if so, the reasons for the lock-
out; and
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(c) the sieps Government propose
to take for the early lifting of lock-
out?

THE DEPUTY MINISTER IN THE
MINISTRY. OF LABOUR AND REHA-
BILIATION (SHRI G. VENKAT-
SWAMY) (a) to {(c). The matter fulls
essentially in the State sphere. Aec-
cording to available information, the

had declared a lock-out
on April 14, 1973 on account of alleged
indiscipline by the workers.

Agscosment regurding profitability of
expanding the Product-mix of Durga-
pur Alloy Steel Flamt

1648. SHRI DINEN BHATTA-
CHARYYA:

DR. RANEN SEN:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the Exvert Committee
set up by Government to assess the
profitability of expanding the produet-
mix of Alloy Steel Plant st Durgapur
bas suBmitted its report; and

(b) if so, the main features thewe-
for?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(8HRI SUBODH HANSDA): (a) antd
(b). No Committee was constituted Sor
this purpose. A Group of experts of
the Department which was asked 0
review the question of the product-
mix has comvleled this review winch
15 mow under examination.

Talks with USSR for Co-operation
in desiguing and developing sophimi-
eated Military equipment in India

1649. SHRI D. XK. PANDA: Will the
Minister of DEFENCE be pleased to
state: N

(a) whether any talks have been
held with Soviet Union far Soviet
cooperation in the design and deve-
lopment of sophisticated milltary
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equipments in India particularly for
the Navy and the Airforce; and

(b) if so, the outlines thereof?

THE MINISTER OF STATE (DEF-
.ENCE PRODUCTION) IN 1HE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a) ani
(b). It is not in public interest to dis-
close the information,

Purchase of War-ships from U.S.S.R.

1650. SHRI D. K. PANDA: Wil
the Minister of DEFENCE be pleas-
ed to state:

(a) whether there 1s any vroposal

to purchase more war-ships from the
Soviet Union, and

(b) 1f so, the outlines thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) (a) and (b).
It 18 the policy of the Government
to rely on indigenous production {o
the maximum extent possible subject
to wvarious constraints The construc-
tion of warships in India also forms
an integral part of our plan for attain-
ing self-sufficiency However, till the
desired self-sufficiency is attained in
this regard, it will be necessary to
make purchases from abroad also.
The Honourable Member would appre-
ciate that it will not be in public
interest to disclose further informa-
tion on this subject.

Proposal for Summit Meeting between
Prime Minister of India and President
of Pakistan

1651. SHRI D. K ,PANDA: Wil the
Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether attention of Govern-
ment has been drawn to the fact that
'President Bhutto hopes for having an
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early summit meeting with the Prime
Minister;

(b) if so, the broad outlines of the
proposal; and

(c) the- reaction of Government
thereto?
THE MINISTER ' OF STATE IN

THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) Government have seen
press reports to this effect

(b) No proposal has been received
by Government in this regard.

(c) Does notl arise

Increased demand for BEquipment for
Mining Industry

1b52 SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of STEEL
AND MINES be pleased to state

(a) whether with the nationalisa-
tion of coal industry, the demand for
equipment for the Mining Industry
has shown any increase; and

(b) if so, to what extent?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). With the nationalisation of the
coa] mines, an increase in the produc-
tion from the present annual level of
76 million tonnes to the level of 143
million tonnes by 1978-79 1s  being
planned This increase in production
capacity will be achieved by the re-
construction and expansion of exist-
ing mines as well as by opening of
new mines The broad assessment
which the Coal Mines Authority
Limited (including National Coal
Development Corporation) has made,
indicates that the requirements of
mining machinery will increase subs-
tantially in the Fifth /Plan Period,
and will be of the order of Rs 64
crores for the mines of the Authority.
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Fourth Five Year Plan Target of
Coa] Production

1653, SHRI CHINTAMANI PANI-
GRAHI: will the Minister of STEEL
AND MINES be pleased to state:

(a) what was the target of coal
production to be achieved by theend
of the 4th Plan;

(b) whether there will be a short.
fall in real achievement; and

(¢) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to
(¢). The target of production by 1973-
74, ag originally given in the Fourth
Plan document, was 93.5 million ton-
nes In the light of the actual per-
formance and shortfall in industral
demand, the target was subsequently
revised first to 90 million tonnes and
then to 80 mullion tonnes, It is ex.
pected that there may not be any
shortfall 1n the achievement of the
revised target.

Full take-over of Gresham and Cra-
ven of India (Private) Li#d, Calcutta

16564. SHRI CHINTAMANI PANI-
GHAHI Will the Minister of HEAVY
INDUSTRY be pleased to state:

(a) whether Government propose to
take-over fully Gresham and Craven
of India (Private) Ltd., Calcutta;

(b) what is the total amount that
Government have investcd by now
In running this company; and

(c) whether this remains to be a
100 per cent foreign subsidiary Com.
pany today?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(d) The management of M/s, Gres-
ham & Craven of India (Private)
Lid. was taken over by Government
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on 31st March, 1971 for a period of
five years from that date.

(b) A total amount of Rs. 131 lakhs
has so far beep invested in the Com-
pany by Government.

(c) Take-over of the Management
does not alter the pre_existing struc-
ture of the Company.

Issue of permits for 400 tonnes of
Corrugated Sheets ror Imdustrial
Units

1655. SHRI §. M. BANERJEE: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether permits for 400 tonnes
of corrugated sheets for industrial
units were issued at Kanpur;

(b) whether the sheets were deli-
vered to the industrial units or des-
patched to Pakistan;

(e) if so, under what circumstan-
ces the sheets have been gent to
Pakistan; and

(d) how much amount and how
many persons are involved in it?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL. AND MINES
(SHRI SUBODH HANSDA): (a) to
(dY The information 1s being collect-
ed and will be laad on the Table of
the House,

.

Amendment of Industrial disputes act
to include employees in Hospitals’
Colleges and Universities

1636. SHRI S, M BANERJEE: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether the Industrial Disput-
es Act is being amended to include
the employees working in Hospitals,
Colleges, Universities and Clubs; and

(b) if not, the reasons for delay
and when the amendmant is likely
to be moved?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE.
HABILITATION (SHRI @G. VEN-
KATSWAMY): (a) and (b), The
matter s under Government’s ooa-
sideration and sfforts are being made
to finalise it ag early as possible.

Repatriation of sick PO.Ws, to Pak.
and Bengalis in Pak to Bangiadesh

1857. SHRI S. M, BANERJEE
SHRI P. A. SAMINATHAN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state-

(a) whether 440 gqck Pakutam
Prisomers of War have beem  gent
back to Pekistan: and

(b) it s0, whether Paldstan Gov-
ernment have agreed to send the
Bengalis to Bangladesh 1n return and
if not, the steps taken by Gov-
ernment in this respect?

e

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): {(a) 1208 smick Pakistam
POWs and civilian internees have
so far been repatriated to Pakistan

(b) Repatriation of sick Pekistam
POWs 18 not linked up with repatria-
tion of Bangalees from Pakustan to
Bangladesh, As the House is xwure,
in order to resclve the humanitarian
problems arising out of the Decem.
ber 1971 Cenflict, the Governmaents
of India and Bangladesh in thewr
Joint Declaration of 17th Apvil 1973
have proposed the simultanecus re-
patristion of Pakistani POWs and
civiian internees, except those re-
quired by DBangladesh Govermment
for trial on criminal charges,: the
repatriation of Bangalees forcibly de-
tainied in Pakistsn asndl the repatris.
tion of Pakistanis in Banglsdesh.

AUGUST 2, 1973
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‘Complaint Cell’ in Ministry of Heavy
Indwtry

1856. SHRI M 8, SANJEEVI RAO:
SHRI VIRHHADRA BINGH:

Will the Minister of HEAVY IN-
DUSTRY be pleased to state:

(») whether Government proposed
to set up a “Complaint Cell” in his
Ministry; and

(b) if so, the main shjectives and
functions thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDESHWAR PRASAD):
(a) Yes, Sir

(b) The obfect is to attend to com-
plaints received regarding defects/
deficiencies in the items manufactur-
ed by the public and private sector
industries coming within the pur.
view of the Ministry of Heavy In-
dustry The Cell wil]l analyse the
relevant data, suggest measures for
improvement in gualty/specifications,
carry out inspections wherever neces-
sary and in certain cases pget ap-
propriate tests done for ensuring
quality of the products

Statement by President Bhutlo to
setk ressmplion of U.S. Mikary
Ad

16590 SHRI M
RAO:
SHRI BIRENDER SINGH
RAO:

Will the Miuster of EXTERNAL
AFFAIRS be pleased io state:

(a) whether the attention of Gov.
ernment has been drawn to the news
appearing in “Hindustan Times” datad
the 7th July, 1973 to the effect that
President Bhutto of Pakistan would
seek resumption of U.S, military aid
to stizin mdlitary parity with Indle;
and

(b) if sa, the yeaction of Govern-
ment iy the malter?

8 SANJEEVI
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Yes, Sir.

(b) Resumption of arms supplies to
Pakistan will jeopardize the process
of normalisation and adversely affect
the chances of establishment of dur-
able peace in the sub-continent.

Betting up of a Heavy Trucks Factory
at Jabalpur guring Fifth Plan

16680. SHR1 SHASHI BHUSHAN:
Will the Mimster of DEFENCE be
pleased to state:

(a) whether the Defence Ministry
is planning to set up a heavy trucks
factory at Jabalpur during the Fifth
Plan;

(b) the number of trucks to be pro.
duced there annually and their capa-
city;

\¢) the year in which the factory is
likely to be set up and whether the
factory will be 3 defence unit or the
Pubhic Sector undertaking, and

(d) whether some private sector
factories are also being allowed to
start production of heavier vehicles, if
so, the particulars thereof?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir. Government are examining the
possibility of expanding the capacity
of the Vehicle Factory at Jabalpur;

(b) to (c). The entire proposal is in
the initia} stages and as at present it
is not possible to indicate the details
agked for; and

(d) Two private sector companics
engaged in the production of heavy
vehicles have been granted Letters of
Intent for expanding production of
their heavy wehicles by the Ministry
of Heavy Industry, One of them pro-
1289 LS—q
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pose to manufacture wehicles of 7}
tonnes and above 10 tonnes payload
capacity within their expanded pro.
duction of 12,000 Nos. per Annum.
Another has been permitted expansion
of 74 tonnes payload capacity by
4,600 numbers per annum.

Manufacture of Scooler in Public
Sector

1661 SHRI VEKARIA:
SHRI D P. JADEJA: ‘

Will the Minister of HEAVY
INDUSTRY be pleased to state:

(a) whether Government are aware

that there is a great demand of
scootlers in the country;

{b) whether Governmen{ have
mnitiated action to manufacture
scooter in public sector; and

(c) if so, the progress made in this
regard so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) Yes, Sir.

{b) Yes, Sir.

{c) A public sector plant is being
set up near Lucknow for the manu-
facture of 1,00,000 scooters per annum.
The construction of the factory build-
ing is in progress. Production in this
plant is expected to commence in
August, 1974,

Chinese Activities in Indian Ocean

1662. SHRI VEKARIA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:;

(a) whether Government are aware
of the naval activities by the Chinese
in the Indian Ocean' since 1970; and

(b) if so0, the reaction of Govern.
ment in this regard?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(8) Ching hag trade, economic and
technica] co-operation with a number
of countries in the Indian Ocean
Government have also seen reports
of vigits of Chinese naval units to
some countrieg bordering the Indian
Ocean.

(b) Government’s view that the
Indian Ocean should be an Area of
peace, free from Great Power pre-
sence, rivalries and tensions is well-
known, India co.sponsored the U.N
General Assembly Resolution No. 2832
(XXVI) calling on the Great Powers
to enter into consultations with the
littoral and hinterland countries with
a view to eventual elimination of
Great Power presence from this area.
China supported this Resolution.

Reported statement by Shah of Iran
for having meaningful dialogue with
India

16863. SHRI P. M. MEHTA"

SHRI B. K. DASCHOW-
DHURY:

Wil] the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Shah of Iran in an
interview to the Indian journalists
expressed his desire for a meanmingful
dialogue with India to avoid the risk
of a cold war;

(b) whethey Government have con-
veyed their willingness to discuss the
issues with the Shah of Iran and, if

80, whether any response has been
recelved from Iran; and
(c) the steps being taken to im-

prove the relations between the two
countries?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) In a recent interview
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with an Indian journalist, the Shab-
an-shah of Iran, about Indo-
Iranian relations, was quoted as hav-
ing said, “We have no confilct of
interests. We have many affinities
and above all we have many possi-
bilities of collaboration in the
future”,

(b) and (c). Government of India's
willingness to discuss all matters of
common interest with the Govern-
ment of Iran is well known The
latest such talks took place when our
Foreign Minister, in response to an
invitation visited Iran from July 19
to 21, 1973 and held discussions with
the Shah-an-shah as well as with the
Iranian Prime  Minister, Foreign
Minister and other leaders. Measur-
es to be taken to increase cooperation
between Iran and India were discus-
sed, and steps are being initiated to
give them practical shape.

Indo-U.S Relations

1664. SHRI P. M. MEHTA:
SHRI V MAYAVAN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether there is any improve-
ment in relations betweer. US.A.and
India; and

(b) if so, what new measures are
being considered to improve the rela-
tions further between the two coun-
tries?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) Yes, Sir.

(b) A continuing dialogue is being
maintained by both sides at approp-
riate levels with a view to further
improving relstions in political, eco-
nomic and other matters.
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Spying in Navy by Naval Employees

1665. SHRI P. M. MEHTA:

SHRI V. MAYAVAN:
Will the Minister of DEFENCE be
pleased tp state:

(a) whether a Naval employee has
been charged with spying in the Navy
and whether the Naval employees'
relation was one who was arrested
at the resident of the Prime Minister;

(b) if so, whether there is large
scale spying in the country particu-
larly in our Defence Departments;
and

(c) whether in the Naval Head-
quarters a person was caught who
pretended to be a deaf but later on
also talked and if so, what action has
been taken for security measures to
detect the large scale spying in our
Army?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) No,
Sir.

(b) There is no evidence of
large scale sying.

(e) No, Sir.

any

Feelings of Indian Immigrants in

UK. over Deporiation Threat as a

Sequel to recent Raling of House of
Lords

1666. SHRI G. Y. KRISHNAN:

SHRI C. K. JAFFER
SHARIEF:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether strong feelings of
Indian immigrants over the fate of
illega]l #mmigrants facing threat of
deportation, as a squel to the recent
ruling of the House of Lords, have
been conveyed by the Indian Gov-
::;mmt to the British Government;

SRAVANA 11, 1885 (SAKA)
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(b) if so, the reaction of British
Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) Yes, Sir.

(b) The British authorities have
told us that there would be no mass
deportation of illegal immigrants or
witch-hunts. In a statement in the
House of Commons on June 26, 1973,
the British Home Secretary, Mr.
Robert Carr, said that compassionate
congiderations would be applied in
dealing with each individua] case
affected by the retrospective nature of
the 1971 Immigration Act.

High Power Committee of Chief
Executives of Public Sector Unlis

1667. BHRI D. B. CHANDRA GOW-
DA:

SHRI G. Y. KRISHNAN:

Will the Minister of HEAVY IN-
DUSTRY be pleased to state:

(a) whether Government have de-
cided to appoint a High Power Com-
mittee of Chief Executives of Public
Sector Units for the evulation of per-
formance, planning ang implementa-
tion of projects to maximise pro-
duction; and

(b) if so, the terms of reference
thereof and the total loss incurred by
Units under his Ministry during the
last two years?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDESHWAR PRASAD):
(a) and (b). In the meeting of the
Chief Executives of Public Sector
Units held by the Minister of Heavy
Industry, it wag suggested that =a
Standing Committee of Public Sector
Units should be formed to function
in an advisory role. While no terms
of reference for the Committee have
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been' laid down, the Committee is in-
tended mainly to advise Ministry on
problem of the public gector units in-
cluding the steps to be taken for in-
Wci::nﬁtx'r::uﬁmonotuch

e un total loss/profit
incurred by the units under this
Ministry is indicated in the statement
laid on the Table of the House

[Placed in Library See No, LT-5282/
78].

Visit to Dacea by a Specail Emissary
of Prime Minister

1668, SHRI C K. CIIANDRAFPAN:
DR. H, P. SHARMA:

Wil] the Ministry of EXTERNAL
AFFAIRS be pleased to state:

(a) whether a Special Emissary of
the Prime Minister has visited Dacca
recently and had discussjons with
the leaders of Bangladesh Govern-
ment; and

(b) 1 so, the subjects discussed
and the results of the discussion.

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) Yes, Sir

(b) The discussions were confined
to matters concerning the forthcom-
ing India-Pakistan Talks as a con-
sequence of the Indo-Bangladesh
Joint Declaration of April 17, 1078.
There was complete accord between
the two sides.

Geological Barvey of Kerala for Iron
Ore and Bauxite Deposits

1669. SHRI C. K CHANDRAPPAN
SHRI A. K. GOPALAN:

Will tht Minisler of STEEL AND
MINES be pleased to state:

(a) whether Government bave by
now conipleted the geological survey

AUGUST 2, 1973
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of Kerala for finding out the quantity

of wron ore and bauxile deposits in
Malabar area;

(b) if not, at what stage is the sur-
vey now and what are the results of
the survey so far, conducted; and

(¢) whether Government have taken
any decision to set up any industry
based on these?

1HE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD)' (a)
Invectigations by Geological Survey
of India tor iron ore and bhauxite in
Kerala are being continued.

(b) Deta:led Investizations by drill-
ing for iron ore in Cheruppa, Ehyetti-
malt1 Nanminda and Nandavallur has
been completed by the Geological Sur-
verv of India and reserves of about
41 milion {onnes of iron ore (both
frech and ovidise 1y have been ecti-
mated TFxploratorv drilling for iron
ore in Al.mpara fleposit has been
completed in Aav 1973 and <o far 1n
Blork-I where investiznation by dnldl-
ing was completed in Ju'y, 1971, @
total recerve of 147 millon tonnes of
iron ore (bolh fresh and oxulised) has
been estimated Total reserves of 18
million tonnes of bauxite in Kumbla
area and 5 million tonnes of bauxite
1in Nileswar blocks I and II in Canna-
nore district have already been esh-
mated

Investigation for iron ore by drilling
has been commenced in Kovattimala,
Nilambur area, Ma appuram disinct
in June, 1073 and detalled mupping
for hauxite is being continued In
Chimeni area in Cannanore district

(¢) A view about the setting uo of
any industry can be taken only after
the geological investigation of iron
ore and bauxite has been completed
and the report is received by the

Government.
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1l

Indusities affected by Power cut in
States

1670. SHRI S. N. MISRA: Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) the number of industries in the
Private and Public Sectors sffected by
power cut imposed during the last six
months in different States; and

(b) the number of workers re-
trenched or laid off because of power
cut during the last six months, State-
wise and Industry-wise, both in the
Private and Public Seclor Tndusiries?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY: (a) and (b). Information
is being collected,

Progress made by Aluminipm Plant
at Ratnagiri

1671. SHR] SHANKERRAQO SAV-
ANT: Will the Minister of STEEL
AND MINES be pleased to state

(a) the progress made hv the Alu-
minium Plant at Ratnagiri:

(b) whether any attempt i1 Dbeing
made to change the consultanzv agen-
cv at Ratnagiri: and

(c) if so, reasons therefor?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF STEEL AND MINES
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Estimates of the Ratnagiri Aluminium
Plant, submitted by Bharat Alumini-
um Comdpany bave been considered
and the approval of the Cabinet to the
cost estimates is expected to be ob-
tained soon. In the meantime, preli-
minary works coverng acquisition of
land, preparation of terrain and tem-
porary electric and water supply
connections estimated to cost Rs.
59.05 lakhs, have been sanctioned.

(b) No, Sir.

(c) Does not arise,

Sale of HM.T. Watches at Company's
New Delhi Sales Depot

1672. SHRI HARI SINGH: Will the
Mimster of HEAVY INDUSTRY be
pleased to state-

(a) the number of different makes
of HM.T. waiches sold ‘hrough the
company's New Delhi gales depot bet-
ween 1971 and July 19873; and

(b the value of
make sold?

watches of each

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) and (b). The tofal number of
watches sold type-wise in numbers
and value from 1st April. 1971 to 30th

(SHRI SUKHDEV PRASAD): (a) June, 1973 through the Delhi show-
The Detailed Project Report and Cost room is furnished below:—
Type Nos, Value (in Rs.)
Tareeq 50 1,370
. . . 33“ 37!’7!’7”
#:: . . 2081 2,35,002
w Luminous , 5 " . . k. :.ls,ﬁq,o
. X 4949 6,77:74
fer IR 50 S
lguhn s a "z 9.58.977
Chiner t. % % s 2622 3,;%
Automatic (day-date) . . 1394 1
o — ToTaL . 1,03,301
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Scheme regarding opeaing of C(oal (&) it so, Government's reaction
dwmps ai various places in each Biate thereto?
for meeting the comsumers’ require-
THE MINISTRY OF STEEL AND
1673. SHRI BHOGENDRA JHA: MINES (SHRI SUBODH HANSDA):
Will the Minister of STEEL AND (a) to (c). Supply of coal for domaestic
MINES be pleased to refer fo the and brick-kiln purposes i3 made
reply miven to Unstarred Question against quotas sponsored by the State
Governments Close coordination is

tion and sale of coal gnd state;

(a) whether the scheme envisaging
the opening of coal dumps at import-
ant locations for meeting the require-
ments of small scale industries, brick-
kilns and@ for domestic consumption
has since been finalhsed and imrple-
mented and if so the broad outlines

thereof; and

(b) what is the total number of such
dumps 1n each Stale and the names of
locations of such dumpg in Bihar”

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL AND
MINES (SHRI SUBODH HANSDA)
(a) and (b). The scheme of opening
of coal dumps 1in different States 1s
still under consideration in comsulta-
tion with the Mimstry of Railways
and the State Governments

Supply of Coal to Consumers in Norih
Bihar

1674. SHRI BHOGENDRA JHA:
Wil the Mnister of STEEL AND
MINES be pleased to refer to the
reply given to Btarred Question
No 955 on 3rd May, 1973 regarding
Supply of Coal to North Bihar and
state:

(a) what arrangements have snce
been made to ensure the :upply of
coal to individual consumers for
house-hold use and brick-kiln owners
in Morth Bihar at fixed prices;

(b) whether coal 14 selling at Rs 10
per maund 1n Northern parts sf the
coal-producing State of Bihar, snd

maintained with the State Govern-
ment to ensure equitable distribution
of supplies at fair prices. To lmprove
situation in regard to coal supplies in
Bihar, special efforts were made to
augment movement of coal by road.
With the improvement in the availabi-
hty of coal, the Government of Bihar
recently asked Bharat Coking Coal to
discontinue further supply of coal by
rall. No authentic information re-
garding day-today retail prices of
coal in North Bihar is available
Attention of all the State Govern-
ments has also been recently drawn to
the powers available with them to fix
the selling prices for coal & roke under
the Essential Commoditles Act, 1953

Functioning of Bteel Authorily of
Indis, Limited

1675 SHRI DEVINDER SINGH
GARCHA: Will the mimster of
STEEL AND MINES be pleased to
state:

{a) whether the idea of setting up
a Steel Authority of India has mnot
served the desired purpose as things
remain without any change cn the
production, management and expan-
slon fronts, since the inceotion: and

(b) whether this miant Holding
Company has any plans for self-suffi-
clency and the use of indigenous
know-how, equipment and machinery
playing a major role in the near
future instead of depending on the
foreigners?

THE DEPUTY MINISTER 1IN
THE MINISTRY OF STEEL AND
MINES (SHRI SUBODH HANSDA):
.(a) and (b). Steel Authority of Indis
Lid. was (incorporaied on Junuary



109 Written Answers SRAVANA 11, 1885 (S4AKA)

24, 1973. It is too early to make an
assesamaent of the impact it has riade
in the differént areas mentloned by
the Hon'ble Member. The Company
has, however, been closely associated
with, and has made an effechive con-
tribution to, the formulation of the
Steel Development Programme, in-
cluding schemes for the expansion of
the capacities of some of the existing
steel Plants, which is aimed at achiev-
ing near seif-sufficiency in steel pro-
duction. The Company has drawn
plans, in accordance with Government
policy for the maximum use of indi-
genous know-how, equipment & ma-
chinery in the implementation of the
schemes covered by the Steel Deve-
lopment Prégramme taking advantage
of the expertise and experience deve-
loped by the Metallurgical and Engi-
neering Consultants (India) Limited
and within the steel plants. During
the last four months, production was
affected mostly due to shortage of
power and the consequential effect
on coking coal mines operations and
coa] washeries. Steps are being taken
to meet this situation. On the meanage-
ment side, Steel Authority of India
Limited constituted the Central En-
gine ring and Design Bureau of Hindu-
stan Steel Ltd. into a separate inde-
pendent subsidiary company by name
Metallurgical and Engineering Consul-
tants (India) Lid. (MECON). In the
Stee] Development programme MECON
will play a greater role strengthemng
the base of use of Indigenous techno-

logy.

Manufactare of Vandium Steel in
Rairanipur (Orissa)

1676. PROYF. MADHU DANDAVATE:
SHRI GIRIDHAR GOMANGO:

Will the Minister of STEEL AND
MINES be pleased fo stals:

{a) whether the Geological Survey
of India have established that there
ate huge deposits of chromite and
vanadi-ferrouy magunetite in Orissa;
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(b) whether the plans for the manu-
facture of vandium steel in Rairani-
pur are complete;

(c) if so, the salient feature there-
of; and

(d) when the production is likely
to be commenced?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
The Geological Survey of India have
proved & reserve of about B8.13 million
tonnes of chromite ore in Orissa.
Exploration work for vanadiferrous
magnetite continues. Mines Director-
ate of State Governments of Orissa
have proved reserve of 1.3 milllon
tonnes with 1 per cent and above of
V205 content and Geological Survey
of India is now taking steps to prove
2 million tonnes of ore in this grade.

(b) No, Sir. Feasibility 1eport has
been prepared and is now under
consideration.

(c) Question does not arise.

(d) It is too early to give anv indi.
cation about the time by which the
production is likely to commence,

Coutizruance of India in Commonwealth

1677. PROF. MADHU DANDAVATE:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether in view of the fact that
Pakistan has left the Commonwealth,
GCovernment are reconsidering their
decision to continue to gtay in Com-
monwealth;

(b) if so, the reasons therefor; and

(c) whether Government are con-
templating any other suitable forum
for discussing matters of mutual in-
terest among the present members of
the Commonwealth?
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THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI BURENDRA PAL
SINGH) (a) No, Sir

(b) Our decision to remain in the
Commonwealth 1, in the national in-
teresis of the country

(c) Does not arise

Border Trade Agreement between
Pakistan ang China

i678 PROF MADHU DANDAVATE
Will the Mimster of EXTERNAL
AFFAIRS be pleased to state

(a) whether Goveinment have taken
note of a recent pact migned between
Pakistan and China (Border Trade
Agreement)

(b) whether the trade route fiom
Gigit to Sinkiang—known as ‘silk
route’ covers a part of Indo Pakistan
border and

(e) if s0 the steps Government
have taken to stop smuggling from
Indian border enroute to Sinkiang?

THE MINISTER OF STA"E IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH) (a) Yes Sir

(b) The trade route from Gilgit to
Sinkiang lieg through the Pakistan
occupled Kashmr

(c) The Government of India pro-
tested to the Governmests of Pakistan
and China on the construction of this
road and reiterated that these terr-
tories are integral parts of India

Net-work of Ancillary Indusiries
arcund each Public Sector Unit

1679 SHRI B § BHAURA Wil the
Minister of HEAVY INDUSTRY be
pleased to state

(a) whether the question of build-
ing up a net-work of ancillary indus-
tries around each public sector unit
2% a step to introduce economics of

AUGUST 2, 1078
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scale and to make production mo
efficient has been considered by Go:
ernment, and

(b) 1t so, what decistons have been
taken thereon”

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD)
(a) Yes, Sir

(b) Thus Minwtry has 1n early
July this year 1ssued to all Puble
Sector Undertakings under its admi-
nistrative control g consolidated set of
guidelines on the need and manner 1n
which ancillary industria] umts should
he encouraged and developed dround
cach public enterprise It has also
been decided that the development ol
ancillary 1industmes around public
enterprises would be a primary res-
ponsibility that the; will have to
assume and that they should ¢-aw up
fime hound programmes for this pur
pose The measure of succe.s achiev-
ed on the programme of development
of ancillaries would be considered as
an important criterion in judg ng the
performance of the {op management
of the public undertakings They
have also been required to submit a
time-bound programme drawn up by
them for the development of ancillary
industries and also a quarterly pro-
gress report indicating the stages of
progress of 1mplementation of the
time bound programme so drawn up

Hint for Negotiated Settlement of
Indian Territory claimed by China

1680 SHRI PHOOL CHAND VER-
MA Wil the Minister of EXTERNAL
AFFAIRS be pleased to state

(a) whether Government have re-
ceived any hint from Communist
China for the negotiated settlement
of the Indian territories stil] claimed
by the Peking as their own, and
reaction

(b) it so, Government's

{hereto?
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THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
iSINGH): (a) No, Sir,

(b) Does not arise.

' Missing Indian Soldiers due to Peking
Aggression agaipst India, 1962

1681, SHRI PHOOL CHAND VER-
MA: Will the Minister of DEFENCE
be pleased to state:

(a) the tolal number of Indian so-
diers still missing and not yet ac-
counted for as a result of Peking
uggression against India of October
1962;

(b) whether any efforis have been
muade by Government to find out the
fate of Indian soldiers still missing
from the Peking Government: and

{c) 1t so, the outcome thereot?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) fo (c).
All the soldiers who were declared
missing as a result of the Chinese
aggression have already been officially
presumed to be killed, in accordance
with the prescribed procedure. Gov-
ernment are not aware of any rer-
sonnel being still held in Chinese cus-
tody and therefore no efforts have
been made by Government o tike up

the matter with the Chinese Govern-
ment.

Non-Payment of Revised Bonds to Tea
Garden Workers in Tripara

1682. SHRI BIREN DUTTA: Will the
Mipister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether the Tripura Tea Gar-
den Management has not given 8.33
"per cent Bonus to the labourers; ana

(b) if s0. the steps Government
propose to take ‘to make the manage-

*ment pay the legal dues to the Tripura
“tea-workers?

Written Answers 114

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): (a) and (b). The matter
falls in the State sphére and 1aforma-
tion in respect of it is not available.

Prospect of Mining of Scarce Metals
in Andhra Pradesh

1663. SHRI P. NARASIMHA RED-
DY. Will the Minister of STEEL AND
MINES be pleased to slate:

(a) whether a recent survey of the
Bisanatham area in Andhra Pradesh
near the present Gold Mines at
K G. F. has disclosed promising pros-
pects of mining of scarce mefals: and

(b) if so. what steps are contem=-
plaied tfo exploit the mineral deposits
in this backward area?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b). During the exploration of the
Bisanatham area in Andhra Pradesh
near the present Gold Mine< at the
Kolar Gold Fields, presence of some
scarce metals in minor quantities has
been confirmed. Detailed exploration
in the area is expected to be conduct-
ed during the 5th Plan period.

Loss incurred by Jessops Limited,

Calcutta

1684. DR. H. P. SHARMA: Will the
Minister of HEAVY INDUSTRY be
pleased to state:

(a) whether the Public Sector Un-
dertaking—Jessops Limited, Dum Dum
Caleutta had suffered a loss of more
than Rs. 5 crores in the last one year;

(b) if so. the reasons therefor;

(c) the total loss suffered by this
undertaking during the past three
vears; and

{d) the gteps taken and peing laken
te make this venture available and a
profitable one?



(b) The loss is due to the following
reasons:

(i) Unremunerative orders;

(i) Short supply of steel and
components,

(1) Inadequacies of management,
particularly in  production
ﬁ;nnlna. costing and estimat-

(iv) Low levels of liquidity,
(v) Low labour productivity.

(c) Total losses suffered by the
company during past three years
amount to Rs 1203 crores

(d) The following steps have been
taken to improve the profitabihty of
the Company and make 1t a viable

one
(1) A wide ranging programme
of diversification,

(1) Expansion mn the sphere of
manutacture of road-rollers,

(il1) Supply of steel and critical

components and adequate and
timely financial assistance,
and

(1v) Crealing ability in the Com-
pany to reject unremunera-
tive orders and unremunera-
tive lines of production
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Production of Alloy Steel Plant,
Durgapur affected by Power shortage

1689 SHR1 KRISHNA CIIANDRA
HALDER

SHHRI RANABAHADUR
SINGH

Will the Minister of STEEL. AND
MINES be pleased to state

(a) whether the production of Alloy
Steel Plant, Durgapur was affected
by the recent power shortage in the
months of April, May and June, 1973;

(b) the total loss inecurred during
this period, and

(¢) how manvy workers were re-
trenched and how many were lnid-off?
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THE DEPUTY MINISTER IN‘THE
MINISTRY OP STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Yes,
Sir.

(h) The total loss of production
during the period from April, 1973 to
June 1A73, amounted to 5,649 tonnes
in term. of ingots corresponding to
8,462 tonnes in terms of finished
steel. The value of this production
loss was Rs. 203.68 lakhs and the loss
by way of fixed expenses for the
same period was Rs. 109.58 lakhs.

(¢) None.

Earnings of workers and employees
of Durgapur Steel Plant affected by
Power Shortage iy 1973

1690 SHRI KRISHNA CHANDRA
HALDER: Will the Minister of STEEL
AND MINES be pleased to state:

(u) whether 1he power shortage
affected the earnings of workers and
employves of Durgapur Sieel Plant
during the period April to June, 1973;
and J

(b) how many workers were laid-
off during this period?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) The
earnings of the workers and employees
of Durgapur Stecl Plant were adver-
sely affected during the period April
to June, 1973 on account of power
shortage only to the extent that their
incentive bonus earnings were some.
what lower than otherwise, The total
amount paid as incentive bonus during
the quarter April 1o June, 1973 was

Rs. 1287,3%0 as compared to Ra
10,57,432 during the quarter from
January to March, 1878, and

Rs. 938,000 during the quarter from
April to June, 1972,

(b) None,
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Betting up of special Steel Plant in
West Bengal

1681. SHRI KRISHNA CHANDRA
HALDER: Wil] the Minister of STEEL
AND MINES be pleased to state:

(a) whether there is any proposal

for setting up any special steel plant
in West Bengal; and

(b) if so, the broad outlines there-
of?

THE DEPUTY MINISTER IN THY
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). M/s. General Alloy Steel Limit~
ed, Calcutta, have been issued a letter
of Intent on 26th September, 1972 for
establishing a new industrial under-"
taking at Purulia (West Bengal) for
the manufacture of 25,0uJ tonnes of
alloy and special steel wire rods and
strips.

Description in Stateman's Year Book
1372-713 about India ‘entering into a
State of War with Pakistan’

1692, SHRI NARENDRA BINGH:
SHR] SHRIKISHAN MODI:

Wil] the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government are aware
that the Statesman Year Book, 1972-73
(a London publication) has described
India as the country which “entered
into a state of war with Pakistan";
and

(b) if so, Government’s reaction
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Yes, Sir. This has been brought
to the notice of Government,

(b) Our High Commission in Lon-
don has taken up the matter with
the publishers of the Statesman’s
Year Book.
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Prom Reporis of Presidest Bhutte's
Interview with the Washington Post

1688. PROF. NARAIN CHAND
PARASHAR:

SHRI CHANDU LAL CHAN-
DRAKAR:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the attention of Gov.
ernment has been drawn to a news
item published in the ‘Tribune, July
10, 1978 captioned “Bhutto again
talks of war with India” as reported
from en exclusive interview  with
the Washington Post; and

(b) if so, the reaction of Govern-
ment thereto especially to the state-
ment made therein that Bangladesh
has r.o legal basis to try the Prison-
ers of War?

THE MINISTER OF STAIE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) Yes, Sir.

(b) The Government of Bangla-
desh is within its legal rights to try
those Pakistan POWs on criminal
charges against whom there is prima
facie evidence

U.N. Chief for Norms to outlaw

Wiretapping

1604. PROF., NARAIN CHAND
PARASHAR: Will the Minister of
EXTERNAL AFFAIRS be pleased to
state:

(a) whether attention of Govern.
ment has been drawn to a news item
in the Indian Express dated the 9th
July, 1973 captioned UN Chief for
Norms to Outlaw Wiretapping' sug-
gesting 5 set of international stand-
ards whereby all countries would
outlaw wiretapping without proper
authorisation and ensure to protect
the individual's right of Privacy and
Nation's Sovereignty against modern
recording and other techniques; and

(b) it so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
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THE MINISTRY OF ENTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) and (b). The news
item relates to a report prepared by
the United Nations Gen.
eral on “Human Rights and Sclenti-
fic and Technological Developments—
Respect for the Privacy of Individu-
als and the Integrity and Sovereignty
of Nations in the light of Advances
in Recording and other Techniques”,
which was submitted on the 28th
session of the UN Commission on
Human Rights which met in Geneva
from the 26th February to the 6th
of April, 1973. Owing te lack of
time, consideration in detail of the
report has been postponed to the
next session of the Commission which
will meet in New York in early 1974,

In view of the considerable differ-
ences of opinion as to tlic practical
effects which the creaticn on the
national leve]l of a statutory right
to privacy would have on the pro.
tection of other rights, ag well as of
the different legal contexts in which
such legislation would operate, the
Secretary-General has pointed out in
his report that it would be inadvis-
able to recommend a uniform ad-
option of legislation establishing a
general right to privacy, Neverthe.
less, the Secretary General has stat-
ed that international standards might,
however, be adopted, indicating ther
types of action which should be taken
to protect the privacy of the indivi-
dual against invasions by modern re-
cording and other techniques,

Government is carefully studying
the report and will formulate its
views in the light of further discus.
sions and developments in the Com-
mission on Human Rights as well as
the Ceneral Assembly.

Magazing for training Schools of
Armed Forces
1695. PROF. NARAIN CHAND

PARASHAR: Will the Minister ©of
DEFENCE Dbe pleased to siate:

(a) whether there is a provision
for subscription tp the literary and
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~cultural magazines in the various re.
gional languages recognited in the
Zighth Bchedule of the Constitution
in the Training Schools of Air Force,
.Navy and Army in the country;

(b) it so, & list of the magazines
-approved for the libraries of these
schools and training institutions of
Ahe Armed Forces; and

Te) if all the languages are not
. covered under this scheme the names
of the languages the magazire in
-which are officially subscribed to in
these training institutions and the
reasons for excluding other languag-
-8?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to
(c). Financial provision is made for
the different training centres of the
three Services in order to subscribe
t0 magazines, Selection of the
magazines, according to contents and
language, is to be made by the local
officers commanding the fraining
centres, Names of magazineg sub-
scribed by different training centres
are being ascertained from the local
officers concerned.
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Firing Betwesn Armed Forees of
Pakistan ang India

1696. PROF. NARAIN' CHAND
PARASHAR:

KUMARI EAMLA KUMARI:

Will the Minister of DEFENCE be
pleased to state:

(a) whether there have been any
firings by the Armed Forces of Pakis-
tan on the Indian Forces or people
during the 1st six months of 1973;

(b) if 8o, the number and dates of
such incidents as also the places
where they occurred; and

(c) whether there was any casualty
on either side?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). During the Ist six months «of
1973 there were 92 instances of firing
by Pakistani forces. Details regard.
ing the dates and places are given in
the attached statement.

(c). 4 Security forces personnel lost
thelr lives and 7 were injured as a
result of Pakistani firing. There were
approximately 21 casualties to Pakis-
tani forces as reported by cur for-
ward troops.

STATMENT

Firing by Pakistan

S, No. Sectors

TR BRSNS
:3;3'3.’&1' 6th(4), 7th(2), 8th(g), 9th(3) and 1ith June

2 Ud . . 18th April, 5th June, 1973.

3 Nawhshra 26th April, 6th, 220d May, and Ist June, 1973.

4 Moendhar !’ 8th, 22nd June, 1973.

S Jaurian . 24th May, 17th June, 1973.

6 Kapuar . 3oth May, 1973.

7 Rajawi . . . 7th(3), 12th and 26th(z) June 1973.

3  Rajusthan . 32gth April, 20th May, 1973.

asth May, 1973
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Memorandum by Workery of Rehabi-

litation Industries Corporation in

West Bengal for improvement of
their service conditions

1607. SHR] B. .K. DASCHOW-
DHURY:

SHRI R. N, BARMAN:

Will the Minister of LABOUR ANL
REHABILITATION be pleased to
state:

(a) the present state of affaire of
Rehabilitation Indusiries Corporation
in West Bengal, and

(b) whether the employecs of the
Rehabilitation Industries Corpuration
working ;n West Bengal have sub-
matted a memorandum 1o his Minis-
try gwving suggestions to .mprove the
working conditions of empleyces and
also discu-zed with him :n the first
week of July, 1973 1if so, the steps
taken by Government?

THE DEPUTY MINIST: R IN THE
MINISTRY OF LABOUR AND RE.
HABILITATION (SHRI G VEN-
KATSWAMY): (a) The Rehabilita-
tion Industries Corpoiatic 1 have been
incurring considerable los es foi the
last few years The Corporation 1s,
with the assistance of the Govein-
ment of India, attempting to re.
orgarase its Umts with a view to
ratijonalising production and increasing
profitability.

(b) Yes, Sir. The discussions have
not been concluded,

Provision of Employment only to
local people in steel plants

188 SHRI B. K DASCHOW-
DHURY:
SHRI R. N BARMAN:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether all the steel projects,
located in the various States in the
country have set up an Employment

AUGUST 2, 1978
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Cell each in consultstion with the
State Government concerned and
employment is offered only to local
persons except in Durgapur Project;
and

(b) if so, the reasons for setting
up a separate standard for Durgapur
project?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). The policy to be followed by
public sector undertakings in the
matic of recruitment has been laid
down by Government. According to
this policy, vacancies in the posts of
unskilled and skilled workers, clerks
and other non-technical stuff whose
stales of pay are compaiatively low
i f leguiled to be communicated o
the Employment Exchanges close to
the project which will then sponsor
qualitied persons for recintment. In
the recruiiment to such posts, pre-
fercnce 1s given o persons displaced
from the areas acquired for the pro-
jectr and to Scheduled Castes and
Scheduled Tribes so long as the basic
qualincitions and experience are
forthcoming. The Selection Commit-
tees making the recruitment are also
required to include a representative
uf the State Government This policy
15 followed by all the public sector
steel plants including the Durgapur
Stecl Plant

2, No employment cells as such
have been set up in consultation with
the State Government concerned.

Production of Stainless Steel at
Durgapur easier and less costly

1699 SHRI B. K, DASCHOW-
DHURY:

SHRI R. N. BARMAN:

Will the Minister of STEEL AND
MINES be pleased to state:

(2) whether the Expert Committee
formed ‘by the Steel Authority has
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expressed that the production of
stainless steel will be easier and less
costly at Durgapur than at any other
place;

(b) if so, whether his Ministry has
decided to produce stainless steel at
Durgapur and to what extent; and

(c) whether his Ministry has fixed
any target for the production of
stainless steel by the end of 5th Five
Year Plan to meet the demand in
the country, if so, the target fixed?

THE DEPUTY MINISTER IN THE

MINISTRY OF STEEL AND MINES.

(SHRI SUBODH HANSDA): (a)
No such Committee has been formed
nor has any such view been express-
ed.

(b) Stainless Steel is already being
produced at the Alloy Steels Plant,
Durgapur. The present installed
capacity is for the production of
13,000 tennes a year.

(c) It has been estimated that the
demand for Stainless and heat resis-
tant steels would be about 100,000
tonnes a year by 1980-81. A final
decision in regard to the target of
production during the 5th Plan has
not yet been taken.

JInvestments made in Rehabilitation
Industries Corpeoration

1700. SHRI B. K. DASCHOW-
DHURY:

SHRI R. N. BARMAN:
Will the Minister of LABOUR AND

REHABILITATION be pleased to
state:
(a) the total investment made in

the Rehabilitation Industries Corpo-
ration upto date, State-wise giving

1239 LS5
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the names of Indusiries and its pre-
sent capital along with employment
potential; and

(b) whether such industries
running at a loss or profit,
wise?

are
State-

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VEN-
KATSWAMY): (a) and (b), The in-
formation is being collected and will
be laid on the Table of the Sabha.

Proposal Lto Recognise National
Defence Academy at Khadakvasla by
Jawahar Lal Nehru University

1701. SHRI NAWAL KISHORE

SINHA: Will the Minister of
DEFENCE be pleased to state:
(a) whether the Jawahar Lal

Nehru University has a proposal under
consideration to recognise the Natio-
nal Defence Academy at Khadak-
vasla; and

(b) when a final decision has been
taken in this respect and whether the
University has put forward certain
pre-condition for recognition and if
so, the outlines thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir.

(b) The details are at present be-
ing worked out by Governmeni in
consultation with the Jawahar Lal
Nehru University.

Message from Algerian President

inviting Indian Prime Minister to

Non-Aligned Nations Conference to
be held in Algiers

1702. SHRI NAWAL KISHORE
SINHA: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether the Algerian Presi-
dent's Special envoy, Mr. Mohammed
Yazid met the Prime Minister in the
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first week of July, 1873 i Delh and
gave her a message from the Pres:-
dent of Algeria inwviting her to the

Non-aligned Nations’ Conference to
be held in Algiers in September, and

(b) If so, the reaction of Govern-
ment theireto?

THE MINIST=R OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SIIRI SURENDRA PAL SINGH)
(a) Yes, Sir

(b) The Prime Mimicters 1epl to
the Algeriun Presidents mescage 1
under consideration

The Government of India attaches
great 1mportan e to the forthcoming

Summit and will be participating 1n
the Conlerence

Asgessment of Success and Failure of
Sim'a Agreement

1703 SHRI SAMAR GUHA
SHRI ATAL BIHARI VAJ

PAYLE
Wili the Minister of EXIERNAL
AFFAIRS be plea cd to 'ite

(a) whrther Government have made
any realisiic assessment of the .ucces-
ses and failures of the Simla Agiee-
muont between India and Pakistan since
its coming into force, and

(b) if so the sahent feutures of the
assessment”?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH)
(a) Yes, Sir

(b) With the delineation of the line
of control ip Jammu and Kashmir and
the withdrawal of troops from occu-
pied territories, paragraph 4 of the
Simla Agreement has been implemen-
ted in full However, Pakistan’s con-
tinuing anti-Indian propaganda, its

AUGUST 2, 1978
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appioach to the ICT on the POW lssue
and 1ts attempt to recpen the over-
flights case 1n the ICAQ Council are

not i consonance with the Sumla
Agreement

Neveitheless, Government feel that
the Simia Agreement provides a good
b1, for the establishment of durable
peace 1n the sub-contment and hope
that Pakistan will adhere to 1t

Rehbllitation of Refugees from For-
mer Eas{ Pakistan

1704 SIIRI SAMAR GUHA Will the
Ministar ot LABOUR AND REIIABI-
LITATION b. p eased to state

(a) the lalcst hgures about the re-
fugees from former *East  Pakistan”
who alc vety to he schabilitated

(b) the total number of refugees in
th Pomment Liabihity Camps

(¢ the exrendemc  a'locate 1 for
the rcfupecs for 1973-74, and

(d) the Government Plan for then
rehabiiitation and the prosent position
rcg nding 1mp ementation of Govern-
ment commitment to send them to
Andaoman and Nicobar Islands”

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G VENKAT-
SWAMY) (a) Therc were approxi-
matelv 25000 rehabilitable mgrant
families 1n  various camps ncluding
Dandukaranya Project, as on 30th
July, 1973

(b) 4,566 migrant families belonging
to Pexmanent Laability category were
living 1n various camps as on 30th
July, 1973

(c) A provision of Rs 19,25,68 lakh
has been allocated during 1878-74 for
meeting the expenditure on the relief
and rehabilitation of displaced persons
from erstwhile East Pakistan,
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(d) Various rehabilitation schemes
have been drawn up and/or are under
consideration for resettling the mig-
rant families. The resettlement tar-
gets for the current year are (i) 2,500
fami'ies in Dandakaranya Project, (ii)
125 families in Little Andaman and
(iii) 2,500 families in projects outside
Dandakaranya and Andaman and
Nicobar Islands. Another 1,350 fami-
lies are to be seltled on small trade,
business, ete. Against these targets,
so far 4 400 families have already been
moved to sites of rehabilitation. The
target for the resettlement of 6,000
families is expected to be achieved
during the current year.

339 fami'ies of migrants from for-
mer East Pakistan have been settled
in Betapur (Midd'e Andaman), 100
families in Neil Island and 123 families
in Littie Andaman til! now, As indi-
cated above, 125 families more are
preposed to be moved to Little Anda-
man during the current vear.

Plea by CENTO China and UK. for
Release of P.OWs.

1705. SHRI P. A. SAMINATHAN:
SHRI V. MAYAVAN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(2) whether CENTO has called for
the release of Prisoners of War in a
Conference held in June, 1973;

(bY whether China has also asked
India to release the Prisoners of War;

(¢) whether UK. Government have
also expressed the same view; and

(d) if so, whether Government have
not been able to impress upon the
other countries, the reasons for not
settline the P.O.Ws. guestion?

SRAVANA 11 1895 (SAKA)
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THE MINISTER OF STATE IN THE
MINYSTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) In the Joint Communique issu-
ed at the end of 20th meeting of the
CENTO Ministerial Council held on
June 10-12 in Tehran, the participat-
ing members urged for an early re-
lease of the Pakistani POWs,

(b) Chinese leaders have on many
occasiong stated that the POWs should
be released unconditionally.

(c) The British Government appre-
ciate the complexities of the situation
and favour the settlement of he POW
issue and other related humanitarian
problems thpough negotiations between
the countries coneerned in the sub-
continent.

(d) Government are keen to resolve

the POW issue as well as all the other
humanitarian  piroblems emanating
rom the December’ 71 Conflict and
have, therefore, in the Joint Indo-
Bangladesh Deaclaration of 17th April,
1973 proposed the simultaneous re-
pairiation of the Pakistani POWs/civi-
'ian internees, except those required
by Bangladesh Government for trial
on criminal charges, the repatriation
of RBangalees forcibly detained in
Pakistan and repatriation of Pakista-
nies in DBangladesh.

ecessary action has been taken by
Goverrment to inform international
opinion of the correct position and ac-
cording:y there is greater understand-
ing of India’s position on this issue.

‘Renresentation fe Bangladesh at Non-

Ajigned Nations Conference to be held
in Algeries
i706. SHRI N. SHIVAPPA:
SHRI P. GANGADEB:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Tndia participated at
the preparatory Committee of Non-
aligned Courntries in Kabul to support
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the entry of Bangladesh at the next
Non-aligned Nations Conference to be
held 1n Algiers from 5th to 8th Sep-
tember, 1878,

(b) 1f so, whether any decision was

Meeting, and

(c) the total number of countries
which participated the\thma-
nary Meeting?

THE MINISTER OF STATE IN

THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH) (a) India participated m
the Preparatory Committee Meeting
of Non-aligned Countries held 1n
Kabul from 13th to 15th May, 1873
to work out the agenda for the Sum-
mit and other details The entry of
Bangladesh to the next Non-ahigned
Nations Summit Conference to be
held m Algiers—which was one of
the subject which came up for con-
sideration—wag supported by India

(b) The Preparatory Commitiee de-
<ided to recommend Bangladesh's re-
quest for membership of the Non-
aigned group for favourable consi-
deration to the Meeting of the Fore-
1gn Ministers, immediately preceding
the Summut Conference

(e) 17 countries, including India,
participated in the Kabul Meeting

Setting up of Field Gun Factory for
Self-reliance
1707 SHRI N SHIVAPPA
SHRI P GANGADEB

Will the Minister of DEFENCE be
Ppleased to state

(a) whether his Minstry are consi-
dering to set up a Field Gun Factory
to make the country se'f-sufficient m
the fleld of artillery, and

(b) 1f so, the total cost thereof?

AUGUST 2, 1973
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THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a)
Government has sanctioned a project
for the manufacture of an Indian Field
Gun to make the country self-sufficient
in field artillery Production of this
Gun has been planned by augmenting
the existing capacity in the ordnance
factories.

(b) The approximate cost of the pro-
ject at current prices 18 Rs 46 48 cro-
res
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Cancellation of plot for Central Office
of EP.F.O.

1710. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of LABOUR
AND REHABILITATION be pleased
to state:

(a) whether the deal regarding the
plot of land purchased for the cons-
truction of Office Building at Bara-
khamba Line, New Delhi for the Cen-
tral Office of the Employees Provident
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Fund Organisation has been cancel-
led;

(b) the reasons why the construction
could not be started on that plot.
though the plot was purchased long
ago; and

(e) if so, what punishment Govern-
ment propose against the person res-
pongible for this state of affairs?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY)- The Provident Fund autho-
ri‘ics have reported as under:—

(a) and (b) On the advice of the
I nistry of Works and Housing, the
plans cniginally prepared for the cons-
truction of office building for the Emp-
loyees’ Provident Fund Organisation
on the oot of land allotted by the
Government of India on Barakhamba
Lane, New Delhi were revised in
October, 1972 restricting the height of
the building to 120' and re-submitted
to the Land and Development Office
for their clearance as required by the
New Delhi Munic pal Committee.
While the plans were under considera-
tion on the recommendation of the
New Delhi Re-Development Advisory
Committee, Government decided that
the 30 acre land bounded by Bara-
khamba Road, School Lane etc (where
a plot had been allotted to the Emp-
loyees’ Provident Fund Organisationy
would be developed in an integrated
manner and no individual office build-
ing should be allowed there. The inte-
grated development of the above area
will be carried out by the New Delhi
Municipal Committee.

In view of the above decision, Gov-
ernmeni have cancelled the allotment
of the plot of land to the Employees’
Provident Fund Organisation in
March, 1673,

(c) Does not arise.
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Proposed Summii meeting of Non-
aligned Nationg in Algiers

1711, SHRI RAMAVATAR SHAS-
TRI:

SHRI PRABHUDAS PATEL:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether India is participating
in the proposed Summit Meeting of the
Non-aligned Nations to be held in Al-
giers in September; and

(b) the problems likely to be dis-
<ussed in this Meeting?

"THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) The following subject< are like-
ly to be discussed at the forthcoming
Summit Meeting of Non-aligned Na.
tions:

(i) General review and appraisal
of the International situation
and the role of Non-align-
ment;

(ii) Consideration of political
issues and coordinated action
of non-aligned countries for
strengthening world peace and
security;

(iil) Consideration of economic
1ssues and international action
aimed at accelerating econo-
mic and social progress of
non-aligned countries:

(iv) Measures for promoting co-
operation and coordination
among non-aligned including
educational, cultural scientific,
information and other areas;

{v) Future meetings of the Non-
alirned countries inginding the
date and venue of the next
Summit,

AUGUST 2, 1073

Writien Ansoem - 140

Project Report for Salem Steel
Project

1712. SHRI R. V. SWAMINATHAN:
SHRI RAJDEQ SINGH:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government have ap-
pointed a Consultant for Salem Steel
Plant;

(b) when the project report for
Salem Steel Plant is expected to be
received by Government;

(c) the reasons for delay in receiv-
ing the report; and

(d) the steps being taken to set
up this plant immedately?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AMND MINES
(SHRI SUBODH HANSDA): (a)
Salem Steel Limited have finahsed
an agreement with M/s. M. N, Dastur
and Company (Private) Limited for
preparation of a detailed project re.
port in respect of the Salem Steel
Plant. This agreement 18 awaiting
approval of Government,

(b) The detailed project report is
expected to be received in about a
year from now.

(c) Does not arise.

(d) The following steps have taken
for implementing the project:

(i) Land acquisition

The plant area covering about
1,100 hectares (about 2,750
acres) has been demarcated
and out of this an area of

705 hectares (about 1,7625
acres) was acquired by
30-8-73.

(i) Water Supply

Proposals drawn up by the Gov-
ernment of Temilnada for
meating the requirements of
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water for the plant and
tewnship are being examined
by an Expert Committee
which is expected to submit
itg report shortly.

(iil) Site Work

So far, earth.work to the extent
of about 95,000 to cubic met-
eres has been completed.

. Construction of the perimeter
wall is in progress

{iv) Rail and Road Communications

Steps are being taken for the
provision of a railway siding
to the plant site from Salem
Junction Railway  station.
The State Government have
taken up preliminary work
for improving the road con-
nections to the steel.plant
site,

Reorganisation of Non-Coking Coal
Mines by Coal Mines Authority

1713. SHRI R, V, SWAMINATHAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the Coal Mines
Authority has decided to reorganise
714 non-coking coal mires;

(b) if so, the broad outlmes
aima of the reorganisation; and

and

{c) when the same is likely to
be done?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SUBODH HANSDA): (a) to
«{c). The nationalised non-coking
coa] mineg are being regrouped for
better management and with a view
to achieving optimum production. The
reorganisation which involves detail-
ed planning will take considerable
time. Action in this direction has
been initiated,

SRAVANA-11, 1885 (SAKA)
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Indigenous Technology for AB.S
Plastic for Defence

1714, SHR] RAJDEQ SINGH: Will
the Minister of DEFENCE be pleased
to state:

(a) whether researchers have dev.
eloped indigenous technology for the
manufacture of a modern plastic
known as ABS plastic which has wide
application in Defence and other
industry;

(b) whether in view of country’s
requrement which is met entirely
by imports, the Government propose
to go in a big way to apply the said
technology to manufacture the mod-
ern plastic to meet the domestic re-
guirements; and

(¢) if so, how long it will take to
be self dependent?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a) to
(¢). Defence Research & Develop-
ment Organisation is not carrying out
work on developing indigenous tech.
nology in the manufaciure of ABS
plastic. There is at present no speci-
fic requirement for this moterial in
Defence. However, Sri Ram Institute
for Industria] Research has develop-
ed the technology of pilot plant pro-
duction of ABS plastic under the
grants.in-aid project of the Counal
of Scientific and Industrial Research.
However, one of the ingredients, viz.
acrylonitrile  is being imported at
present but is likely to be manufac-
tured indigenously. The know-how
of the technology developed by the

said Institute has been purchase
through the National Research &
Development  Corporation by two

firms. It is difficult to state exactly
as to when the country will be gelf-
sufficient in meeting its requirements,



143 Written Answers

AUGUST 2, 1973

Written Answers 144

Settlement of Border Disputes with Pak, P.O.Ws killeg in 2 bd to
Chins

1715. DR. LAXMINARAIN PAN.
DEYA: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether any effort has been
made recently by Government to set-
tle the border dispute peaceful means
with the Communist China; and

(b) if so, what is the
from Peking Government?

response

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) and (b). It is the co-
sistent policy of the Government of
India to seek the solution of this
question through peaceful bilateral
means.
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escape
1717, SHRI BHALJIBHAlI PAR.
MAR:
SHRI HUKAM CHAND
KACHWALI:

Will the Minister of DEFENCE be
pleased te state:

(a) whether during the month of
July, 1973 few P.O.W. were killed, as
they tried to escape from a P.O.W,
Camp;

(b) the number of P.O.W, killed in
action; and

(¢) what policy is being adopted
by Government to prevent the escap-
ing of POW from P.O.W. Camps?

THE MINISTER OF DEFENCE
(SHR] JAGJIVAN RAM): (a) and
(b). Three prisoners of war were kil-
led while attempting to escape frem
a POW Camp during July, 1873,

(c) Adequate security mecasures al-
ready exist in all the POW Camps
to foil any attempt to escape by a
prisoner of war.

Merger of HEIL. with BHEL,

1718. SHRI JAGANNATH MISHRA:
SHRI V. MAYAVAN:

Will the Minister of HEAVY IN-
DUSTRY be pleased to state:

(a) whether HEIL. and BHEL are
being merged;

(b) if so, the reasons therefor; and

(c) the salient festures of the mer.
ger scheme?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR FRASAD):
(a) Yes, Sir.

(b) Heavy Eléctricals (India) Li-
mited (HEIL) and Bharat Heavy
Electricals Limited (BHEL) with its
units at Hardwar, Hyderszbad and
Tiruchi, are two major puablic sector
projects, set up for the manufacture
of heavy power generaling equip-
ment as also heavy electrical equip-
ment like transformers, switchgear,
ete. The performance of HEIL and
two units of BHEL, namely, the Har.
dwar and Hyderabad units was gone
into by a high powered Action Com-
mittee appointed by Gaovernment
under the Chairmanship of Shri M.
S Pathak, Member, Plonning Com-
mission. The Committec observed,
inter alia, that the existence of two
separate companies in the hecavy elec-
trical equipment field, tended to pre.
vent the optima]l use of scarce re-
sources of plant, material and people
as also of the imported teclhiologies.
Thev, therefore, recommended that
HEIL and BHEL may be amglgamat-
ed into a single Company.

(c) On merger, the four constitu-
ent units will have a single Chair.
man and Managing Director who will
be provided with a complement of
staff which will assist him in making
the best use of foreign technologies,
in preparing a long term programme
for coordinated expansion of the 4
units as also in developing an inte-
grated management training and de-
velopment programme. Each unit
will be enabled to specialise in cer-
tain lines of products in supersession
of the erstwhile arrangement where
more than one unit was producing
similar products. There will be one
research and development organisa.
tion for the merged undertaking hav-
ing a sub-unit at each location which
will specialise in equipment that is
predominantly manufactured at that
location,
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Foreign Minister’s visiis abroad dur-
ing May, June and July, 1973

1718. SHRI P. G. MAVALANKAR:
SHRI HARI SINGH:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the names of different coun.
tries he visited during May, June and
July, 1973; and

(b) the purpose of such +iisits ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURENDRA PAL
BINGH): (a) During this period the
Mimster for External Affairs visited
Syria, Iraq, the German Democratic
Republic, Czechoslovakia Finland,
Sweden, Norway, Denmark and Iran

(b) The purpose of the visits was
to exchange views on matters of mu-
tual interest, with particular refer-
ence to exploring possibilities for
closer cooperation between India and
the country concerned in various
fields. The visits enabled the leaders
of these countries to have a better
understanding of the situation on the
Indian sub.continent and Indias de-
sire for, and efforts towards, norma-
lisation of relations among all States
of thig area,

received for admissjon
into National Defence Academy

1720. SHRI P. G. MAVALANKAR:
Will the Minister of DEFENCE be
pleased to state:

(g) the number of applications re-
ceived for entry into the National
Defence Academy during each of the
last three years; and

(b) if the number ig decreasing:
every year, the reasons therefor?
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THE MINISTER OF DEFENCE
(srm} JAGIIVAN RAM): (s) Num-
ber of applications received for entry
into the Nationa] Defence Academy

during each of the last three years
are;

———— e o

{mumr July

1971 . 4346 4578
1972 . 4262 4949
1973 . 4595 5575

§

(b) The number has been gradu.
ally increasing and has not decreas-
ed

Indian held in erecting Stee] Plant
in Libya

1721, SHRI BANAMALI PATNAIK.
Will the Mimster of HEAVY INDUS-
TRY be pleased to state:

(a) whether Libya had sought
India’s help to set up a steel plant and
a decision was taken to take up the
contract;

(b) if so, whether the contract has
been firalised; and

(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHR1 SIDDHESHWAR PRASAD):
(a) ta (¢c). A consulting engineering
firm in the private sector, M.N. Das-
tur & Co, was appointed by Govern.
ment of Libya to prepare a feambi-
lity report for setting up & steel plant
in Libya. The report sudmitted by
M/s, MLN. Dastur & Co, is under study
by the Government of Libya. No
decision has yet been taken by the
Government of Libya on the report
and as such no ceniract has been
finalised,

| AUGUST 2, 1973
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Expansion of Sungareni Coal Mines'
Andhry Pradesh

1724, SHRI Y. ESWARA REDDY:
Will the Minister of STEEL AND
MINES be pleased to .tate:

(a) whether there is any scheme to
expand the working of the Sungaren!
Coal mines m Andhra Pradesh dur-
ing the Fifth Plan; and

(b) if so, the broad oullines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Yes,
Sir.

(b) The broad outlines of the ex.
pansion programme of the Singareni
Collieries Co Ltd. during the Fulth
Plan period are as under —

(i) The Company proposes to step
up its production capacily
from the present annual
capacity of about 5 million
tonnes to 12 million tonnes of
coal by the end of Fifth Plan
period,

(i) About 25 new mines are pro-
posed to be developed dur-
ing this period.

-(ifi) Additional areas in the vici-
nity such as Mangur in Bur.
gampad Taluk, Goleti in Asi-
fabad and Sarangpalli in
Lazotpot Taluk will be geo-
logically investigated for pur-
pose of development.

Wrilleidk daswsewis ISQ

(iv) The above mentionrd expam.
sion will require additional
investment of «bout Rs. 60
crores including a foreign ex-
change component of Rs. 6.25
crores and will generste ern-
ployment for about 28550
persons.

Expansion Programme of Durgapur
Steel Plant

1725. SHRI ROBIN SEN: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether Government have de-
cided to undertake expansion pro-

gramme of Durgapur Steel Plant;
and -

(b) if so, when the expansion pro-
gramme 1s likely tg <tart?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) No

decision to this effect has been taken
s0 far,

(b) Does not arise.

Loss to MAMC Durgapur due to
Power shortage in April, May, and
June, 1973

1726. SHRI ROBIN SEN: Will the
Minister of HEAVY TNDUSTRY be
pleased to state:

(a) what is the total amount of
loss to Mining and Allied Machinery
Corporation at Durgapur due to
power shortage in the months of
April, May and June, 1973;

(b) what was the amount of loss
of earning of workers and employees
of Mining and Allied Machinery Cor.
poration due to power shortege dur-
ing the period; and

(¢) how many workers werq either
retrenched or laid-off during that
period?
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THE DEPUTY MINISTER IN THE
MINISTRY OP HEAVY INDUSTRY
(SHRI SBIDDHESHWAR PRASAD):
(a) There was a loss in production
of 302 tonnes,” of the approximate
value of Rs. 14 lakhs in MAMC

during April, May and June, 1973
due to the power shortage.

(b) Consequent on the nower short-
age, the loss of incentive earnings of
workers was approximately Rs, 11,600
during this period.

(¢) No worker was retrenched or
laid.off during the period.

Expansion of Durgapur Alloy Steel
Plant

1727. SHRI ROBIN SEN: Will the
Minister of STEEL. AND MINES bn

pleased to state:

(a) whether Government have de-
cided to undertake the expansion
programme of Alloy Steel Plant,
Durgapur;

(b) whether Government have de-
cided to raise the production of Alloy
Steel in A.S.P, Durgapur from its
present target;

(¢) if so, the broad outlines of the
decision taken in this regard; and

(d) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) It
hag been decided, in principle, to ex-
pand the capacity of the Alloy Steels
Plant from its existing level of
100,000 tonnes ingots a year to 300,000
tonnes a year. ’

(b) to (d). The product-mix of the
scheme of expansion is prﬂ!nﬂy
under examination.

AUGUST 2, 1078
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n..' for Augmenting and lnh:nﬂu

Radar and  Communieatiog ysios
for LAF, '

1728, SHRI SHRIKISHAN MODI:
SHRI P. GANGADEB:

Will the Mi.nlner of DEFENCE be
pleased to state:

(a) whether his Ministry are con-
sidering & plan for augmenting and
integrating the existing radar and
communication system for the Indian
Air Force; ang

(b) if so, whether thic is designed
to cope with manned serial threats
and strengthen the air defence; and

(e) if so, the outlines thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). A comprehensive scheme for
augmenting and integrating a modern
Radar and Communication System
designed to be capable of coping with
manned aerial threat is under imple-
mentation for LA.F.

(c). It would not be in public in-
terest to disclose details thereof,

Memorandum from Chirakkal Weav-

ers Cooperative Society Chirakkal,

Cannanore (Kerala) regarding Provi-
dent Fund

1729. SHRI A. K. GOPALAN: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether Government have re-
ceived any memorandum recently
from Chirakka] Weavers Cooperative
Society, Chirakkal, Cannanore, Kera-
la regarding some problems of Pro.
vident Fund; and

(b) it a0, the action Government
propose to take in the matter?
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THE DEPUTY MINISTER OP
LABOUR AND REHABILITATION
(SHRI G. VENKATSWAMY): The
Provident Fund authorities have re-
ported as under:

(a), Yes.

(b) The establishment is a hand-
loom factory registered as an Indust-
rial Co.operative Sociely and is ex-
empted from the Employees’ Provi-
dent Funds and Family Pension
Fund Act, 18952, On the request of

the Society, 1t is being wvoluntarily
covered under Section 1(4) of the
Act,

Opening of sub-regiona) Cffice of
EPF. at Trichur

1730. SHRI A, K. GOPALAN: Will
the Minister of LABOUR AND RE.
HABILITATION be pleased to state:

(a) whether Government have
taken any decision to open a Sub-
Regior.a]l Office of the Emplcyees Pro-
yident Fund at Trichur in Kerals;
and

(b) if not, the reasons for delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKAT.
SWAMY): (a) No, Sir.

(b) Guidelnes for opening of Sub-
Regional Offices are proposed to be
discussed at the next meeting of the
Central Board of Trustees to be held
at Bangalore on 3-8-1973.

Steel Plant at Kozhikede

1731. SHRI A. K. GOPAI.AN: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether Governmenl propose
to consider setting up of a steel plant
&t Kozhikode on the basis of prelimi.
nary survey for iron ore conducted
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there by the Geological Survey of
India;

(b) if so, when; and

(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THB
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a). No,
Sir.

(b) Does not arise.

(). On the basis of the surveys
conducted so far by the Geological
Survey of India, it is seen that the
iron ore reserves are limited and the
ore is also of low iron content.
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Resettlement for peleased Service.Men

1734. SHRI P. GANGADEB: Will
the Minister of DEFENCE e pleased
to state:

(a) the number of Militury service-
men released from  their serviees

every year for the lasi three years:
and

(b) the steps taken to help them for
resettlement in civiliap life?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) During
1970, 1871 and 1972, 63,576, 47.380 and
50,549 respectively were released
from the Armed Forces,

(b) A statement indicating details
of various measures meanr for re-
settlement of ex-servicemen after their
retirement from the Armed Forces is
laid on the Table of the House.
{;:;uced in Library, See No. LT-5283/

]

- AUGUST 2, 1913
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Educational Standard 1 'eutry to
Indiap !l:ﬂlhry Amdenr

1735. SHR1 PRABDDH CHANDRA
SHRI M. RAM GOP4L RED-
DY:

Will the Minister of DEFENCE be
pleased to state:

(a) whether Govemment- have
decided to raise the educationsl
standard for entry to ‘he Indian Mili-
tary Academy; and

{b) if so, the reasong for this deci-
sion? ‘

THE MINISTER 97 DEFENCE
(SHRI JAGJIVAN RAM): (a). Yes,
Sir. The ¢ducational stondard for
eniry to the IMA has  Lwen raised
fromn Intermediate to Graduate level
irom the July, 1974 Course onwaurds.

(b) (i} The minimum ecducationul
quaiitication for entr v NDA  has
been raised from  Muowaculation  to
Higher Serondary  snd the syvllabus
for traininz in thay Acadome has also
beer, upgraded so that  those who
icave that Institution ufter 3 years
training and join the TMA, will be
trained upto the Degree standard; it
15, therefore, necessary that the mini.
mum  educational dqualification for
eniry to the IMA should be a Degree.

(ii) This enhancement of the edu-
cationa] qualification is a ;9b-require-
mert 1 view of the introduction of
sophisticated weapons and equipment
In the Army,

Recognition of All Endia Provident
Fund Staff Federation

1736. SHRI VAYALAR RAVI: Will
the Minister of LABOUR AND RE.
HABILITATION be pleased to state:

(a) whether decision to accord re-
cognition to the All India Employees
Provident Fund Staft Federation on
the basis of principles of Nationul
Federation of P, & T. was arrived at -
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a meeting between him and the
Fedration President; ahd

(b) if so, the reasons for mot im-
plementing the decisions so far and
steps Government propuse to take 10
glve recognition to the Federation?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKAT.
SWAMY:: (a) and (b). The matter
is under ennsideration,

Distribution of Steel in Gujarat

1737. SHIRlI PRABHUDAS PATEL:
Will the Mirister of STEEL AND
MINES be pleascd o state:

(a) whether o prelomaa v meeting
of the Gugarat Iron .nd Steel Com-
mittee wa. held 1in Ahmedabad 10
discuss various probli ms  conecerning
allocation and distnibut'on of
in the State;

sleet

{b) 1f g0, whether the jecommenda-
tiong made 1np tht m¢ Ling were pla-
ced before  the first wmectmy of the
fron and Stee! Committie which was
held 1n New Delhy, in July

(c) if so, the items discussed in
New Dellu meeting: and

(d) to what extent the Gujarat
State will be helped to meet the
sleel shortuge?

THE DEPUTY MINISTFR IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) G-
ernment have no informatioy about
;n:c such meeting held in Ahmeda-

ad

(b) and (¢). Presumably, the refer-
ence is tg the first meeting of the
reconstituted Iron and Stce! Advisory
Council which was scheduled to be
held on the 17th July, 31878. This
meeting wus postponed. There was
however, no suggestion from mem-
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bers of the Council for inclusion of
any point relating to the Gujarat Iron
and Stee] Commitiee meeting in the
agenda for discussion.

(d) Under the present system of
distribution of steel materials, there
is np State-wise allocation Despatch-
es from the main steel piants are re-
gulated by the Steel Pnionity Com-
mitice, after taking into account the
end ue tor which stee]l 15 requued,
avallabiuty 1n a pasticular quarter
and the competing demand-,

Indo-Polish Agrcement tp reorganise
Jharia Coal Mines

1738 SHR! PRABHUDAS PATEL:
SHRI SHRIKIS:[.AN MODI-

Voull the Alauster «f STCEL AND
MINEs be pieared to «<talc

(a1 hether an agreeryn nt ha: been
reuchied between Poland and India
for the reorganisation of Jharia coal
mitn - ond

(hy if s the main fcatores of the
agreement?

THE DEPUTY MINIST¥R IN THE
MINISTRY OF STEEZL ANI? MINES
(=Rl SUBODH HANSDA)' 1a) and
(b). Yes, Sir. The Bharat Cokiag
Coal Limited huave (onciuded an
agireemant with M/s. Copex,, a Polish
firm to 1ender expert scivices to
Bharat Coking Coal and to collabo-
rate in the preparation of a feasibili-
ty report for the reconstruction of
the nationahsed coking coal mines.
The feasibility report is expected to
be 1eceived within  the next few
months.

Scheme of Coal Production in
Fifth Flan

1739. SHRI PRABHUDAS PATEL:
Will the Minister of STEEL AND,
MINES be pleased to slate:

(a) whether Government are for.
mulating schemes to increase coal
production in the Fifth Plan; and

(b) if so. to what extent?
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THE DEPUTY MINISTRER IN THE
MINISTRY OP STEEL, AND MINES
é?rnm SUBODH HANSDA): (a) Yes,

(b) It has been tentatively propos-
ed to increase the coal production
from the level of 80 millon tonnes

expected to be achieved in 1873-74
to about 143 million tonnes by
1978-78.

Lifting of Lock-out in Jay Engineer-
ing Works, Calcuita

1740. SHRI MOHAMMAD ISMAIL;
SHRI SAMAR MUKHERJEE:

Wil] the Minister of LABOUR AND
REHABILITATION be pleased to
state:

‘(a) whether the question of lifting
of lock-out in Jay Engineering Works
at Calcutta was discussed in a tr-
partite meeting at Delhi;

{b) the outcome of the meeting;
and

{c) what was the suggestion put
forward by the Labour Minister him-
self for the re-opening of the same
factory?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY): (a) to (c). The matter
falls essentially in the State sphere.
However, in consultation with the
State Government, the Union Labour
Minister had convened a tripartite
meeting at New Delhi on May 30, 1873
in an effort to promote a reasonable
settlement between the parties. No
settlement, could, however, be reacheg.
The suggesfion which emerged during
the course of discussions was that the
disputed issues be referred to the
State Chief Minister for his arbitra-
tion and norma} work in the Sewing
Machine and Fan Factories of Jay
Engineering Works, Calcutta be resu-
med.

AUGUST 2, 1873
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Lock-out by National Rubber Com-
pany, Calcutta

1741, SHRI MOHAMMAD ISMAIL:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether the management of
National Rubber Company at Calcutta
declared lock-out in the factory on
the 21st May, 1973; and

(b) the reasons for the lock-out and
the steps taken by Government to re-
open the factory?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY): (a) and (b), The matter
falls essentially in the State sphere
According to available information
the management declared a lock out
from May 21, 1873 on account of al-
leged indiscipline by the workers in-
side the factory. The Minister of
State for Labour, Government of
West Bengal 1s seized of the matter.

Expansion of Product-mix of Salem
and Durgapur Alloy Steel Plant

1742. DR RANEN SEN- Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether ap Expert Committee
has been appointed by his Mimstry
to assess the profitability of expanding
product-mix of the Salem Alloy Steel
Plant;

(b) whether the Committee has
submitted its report; and

(c) if so, the broad recommenda-
tions made in the report?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI BUBODH HANEDA): (a) to
(c). There is at present no question
of expansion of the Salem Steel



161 W;riﬂen Answers SRAVANA 11, 1805 (SAKA)

Plant. The reference is perhaps to
the Durgapur Alloy Steels Plant,
No Committee, as such has been ap-
pointed to review the product-mix of
the Durgapur Alloy Steels Plant. A
group of officers of the Department
has completed a review of the product-
mix of the scheme of expansion and
this is now under examination.

Smuggling of Detonators into Sri
Lanka from India

1743. SHRI BIRENDER SINGH
RAO: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether Government have
seen newspaper reports that 48,000 de-
tonators attempted to be smuggled
into Sri Lanka from India were
scized by the Sri Lanka Navy; and
of Gov-

{h) is so, the reaction

ernment therto?

THE MINISTER OF STATE 1IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL

SINGH): (a) Yes, Sir.

(b) Investigation of this matter
by the concerned authorities s still
continuing. Gowvernment  have also

given assistance to Sri Lanka autho-
nties for their investigation of this
matter.

Rehabililation of Ex-service Person-
nel in Chambal Valley Region

1744. SHR] BIRENDER SINGH
RAO: Will the Minister of DE-
FENCE be pleased to state:

(a) whether ex-service mihtary
personnel are being rchabilitated in
the Chambal Valley region;

(b) if so, the total
such families
and

number of
rehabilitated so far:

(¢) whether it is also proposed to
rehabilitate the dacoit families in
1239 L8-§
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this area and if so, the main featu-
res thereof?

THE DEPUTY MINISTER IN
THE MINISTRY OF DEFENCE
(SHRI J. B. PATNAIK): (a) The
offer of Rajasthan and Madhya Pra-
desh Governments to make some
land available in the reclaimed Cham-
bal Valley region is still under the
consideration of the Government.

(b) Does not arise..

(e¢) Government of Madhys Pra-
desh have adopted some short-term
and Jong-term measures to rehabili-
tate the denmendents of dacoits who
have surrender~d as well as such
families as had suffered at their
hands. The measures include cash
grants, foodgrains, allotment of agri-
cultural land, subsidies for the pur-
chase of agricultural implements,
grant of rducational facilitie:, scho-
larships and employment to their de-
pendents. The Government of Raj-
asthan have 1ssued instructions for
allotment of land to those families of
the dacoits who are landless.

Non-Payment of Revised Bonus by
» Companies

1745 SHRI JYOTIRMOY BOSU:
Will the Minister of LABROUR
AND REHABILITATION be plcased
to state:

(a) whether at a Press Conference
held in New Delhi on 25th June,
1073, he hinted that if th» employers
did not nay the minimum bonus of
833 per cmt Government would not
remr‘n an idle speciztor;

(b) if so, the names and parti-
culars of large companies who have
not vet paid the minimum bonus of
833 per cent; and

(c) the action, if any, is being
taken against those companies?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
‘HABILITATION (SHRI G VENKAT-
SWAMY) (a) Yes, Sar The refer-
ence was to the payment of bonus
mn respect of the accounting year
commencing on any day in 1872

(b) This information would be
available with the State Govern-
ments

(c) The question of undertaking
legislation on the subject 1s under
consideration of Government

Self-sufficiency in Defence needs

1746 SHRI JYOTIRMOY BOSU
Will the Minister of DEFENCE be
pleased to -tate

(a) whether the country has
achieved self-sufficzency in certamn
items of defence, and

(b) 1f so, the partwculars of such
atems and nature of self-sufficiency
achieved 1n each case?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA) (a)
Yes, Sir

(b) We have achieved self-suffi-
<iency in respect of small arms, hight
artillery and therr ammunition Indi-
genous capacity 1s also being pro-
gressively established m the country
in respect of field and medium artil-
lery Our aimoured regiments are
being progressively equpped with
the indigenously produced Vijayanta
tanks For the Navy, we are produc-
ing Leander Class Frigates and for
the Air Force Maruts, Mig-21s and
Aloyettcs The requirements of the
Defence Services for communication
equupment and radars are beng
largely met from indigenous produc-
tion Our factories have also started
the production of anti-tank missies

AUGUST 2, 1973
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Import af Coal

1747 SHRI SUKHDEQ PRASAD
VERMA Will the Minister of STEEL
AND MINES be pleased to state

(a) whether in view of the acute
shortage of coal m the country Go-
vernment propose to import coal
from other countries, and

(b) if so, the names of countries
and the quantities of coal likely to
be imported therefrom?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) (a) No,
Sir there 1s no shortage of coal m
the country

(b) Does not arise

Removal of Levy of Employers
Special Contribution to E.SLS

]
1748 SHRI SAMAR MUKHERJEE
SHRI SEZHIYAN

Wil the Minister of LABOUR AND
REHABILITATION be pleased to
state

(a) whether Government have de-
cided to remove from the 1st July,
1973 the levy of Employers' Special
Contribution to the Fmployees' State
Insurance Scheme, and

(b) 1if s0, the reason therefor”

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G VEN-
KATSWAMY) (a) Yes

(b) The Employees' Slate Insur-
ance Scheme has been the first
Scheme of its kind in the country
It was decided in the early stages
of its implementation to extend 1t
gradually to more and more geogra-
phical areas after gaining experience
in the working of this social insur-
ance scheme The Scheme was first
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introduced in Delkd and Kanpur.
Since the employers were required
-to pay about 45 per cent of the wag-
-es of the workers towards their share
of contribution, they represented that
implementation of the scheme on a
geographical basis would place them
at a competitive handicap in relation
“to employers of other factories in
.areas where the scheme was not im-
plemented. The Employees’ State
Insurance Act, 1948 was, therefore,
ammended and the transitory provi-
sions in Chapter VA thereof were
brought in to distribute the burden
on employer's share of contribution
on all the factories throughout India,
which were coverable under the Act.
"The payment of Employer’s Special
Contribution was so regulated that
those in the implemented areas were
required to pay more than those in
the non-implemented areas. With
the expansion of the Scheme, in re-
cent years and its extension to the
large bulk of coverable establish-
ments in the country, the position has
changed and Government decided
that Chapter VA of the Act should
be withdrawn,

Workerg covered under ESJI Scheme

1749, SHRI SAMAR MUKHERJEE;
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

{a) the total number of industrial
workers in the country, and the total
number of workers covered under
the ES.I. Scheme, State-wise;

{b) the total number of industrial
workers who are not covered by
any medical facilities, State-wise;

(c) the total contribution to the
E.8I1 Scheme from the employers
and ;workers together in 1868-70,
1670-71, 1971-72 and 1072-June, 1973,
$tate wise; and

{d) the total disbursement made
during the above period year-wise?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENK-
ATSWAMY): (a) to (d). The infor-
mation as furnished by Employees’
State Insurance Corporation is given
in the statements laid on the Table
of the House., [Placed in Library.
See No. LT-5284/73.]

Agitation by Employees for  better
conditions of service im National
Productivity Council

1750. SHR1I SAMAR MUKHERJEE:
Will the Minister of LABOUR AND
REHABILITATION be pleased to

- state: . b 4

(a) whether the employees of
National Productivity Council have
been agitating against the manage-
ment for better conditions of service;

(b) if so, the demands of the em-
ployees; and

(¢) the steps taken by Govern-
ment to settle the demands?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENK-
ATSWAMY): (a) Yes, Sir.

(b) and (c). The agitation was cal-
led off and complete normalcy res-
tored as a result of the agreement
reached between the Management
and the Employees’ Association on
the 24th June, 1973.

14 Units under Heavy Industry Aim-
ing at 4.5 per cent increase in Pro-
duction

1751. SHRI SARJOO PANDEY:
Will the Minister of HEAVY INDUS-
TRY be pleased to state:

(a) whether 14 producing units
under the Ministry of Heavy Indus-
try are aiming at an increase of 4.5
per cent productjon; and
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(b) if so, the broad outlines of the
schemes drawn in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) and (b). The 14 production
units under the Ministry of Heavy
Industry are all aiming at achieving
higher production for the year 1973-74
and this 13 likely to be well above 45
per went over the achicvement of
1972-73., The schemes for achieving
ligher production include improved
methods of production, planning and
control, timelv procurement of raw
materials, double/tiiple shift working
in appropriate areas, incentive sche-
mes for accelerated production as also
better  industtial  relations' and
management

Centra) Labour Deport, Gorakhpur as
an effective Instrument of Employ-
ment

1752 SHRI NARSINGH NARAIN
PANDEY., Will the Minster of LA-

BEOUR AND REHABILITATION be
pleased to stat-;

(a) whe'her Government have de-
cided to form a Committee after the
take-over of coking ,coal to make
the Central Labour D pot Gorakh-
pur, U. P, as an effective instrument
for employment; and

(b) if so, the various steps taken in
this regard”

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENK-
ATSWAMY)- (a) and (b). A Com-
mitliee comprising mainly Central
and State Government officials has
b en set up to examine the future of
the Gorakhpur Labour Depot in the
changed circumstances. The Com-
mittee is scheduled to meet on Aug-
ust 2nd, 1973,

AUGUST 2, 1873
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European Security Conference at
Helsinki

1753. SHRI HARI ~ KISHORE

SINGH:
SHRI TRIDIB CHAUDHURI:

Will the Minster of EXTERNAL
AFFAIRS be pleased to state:

(a) the outcome of the Europcan
Security Conference held at Helsin-
ki; and

(b) whether 1t affects the interest
of the developing countries and il so,
to what extent?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFARS (SHRI SURENDRA PAL
SINGH) (a) Only the first stage
of the Conference on Securilty and
Cooperation 1 Euiope has so far
been held The Foreign Minister
of 356 countries met at Helsinki from
the 3rd to 7th July, 1973, and adop-
ted the '*Final Recommendations” of
the llelsinki consultations, These re-
late to the sgenda and insiructions
for the working bodies of the Con-
ference (the Special Committces and
Sub-Committees), together with the
rulrs of procedure and other arrange-
ments relatng to the conduct of the
Conference,

The Second stage of the Conference,
that 1s, the work, of the Special Com-
miltecs and Sub-committees, is sche-
duled to open in Geneva on I8th
September, 1873. The date and level
of representation at the Thmrd and
final stage of the Conference 12, to
be decided later.

(b) In the circumstances, it ::
premature to assess what effects the
European Security Conference will
have on developing countrias,
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Conference on the Law of the Sea

17564, SHRI HARI KISHORE
SINGH: Will the Minister of EX-
TERNAL AFFAIRS .be opleascd to
state:

(a) whether Government propose
to seek a legal framework for a fair
and fresh distribution of Sea resour-

.ces at the forthcoming Conference on

the Law of Sea; and

(b) if so, the board outlines of
the proposal in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) India has cosponsor-
ed along with Kenya, Sri Lanka,
Canada, Senegal and Madagascar
Draft Articles on the living resour-~
ces of the sea at the current session
of the UN Sea bed Commttee in Ge-
neva. We have not submitted any
proposals so far on the non-living
resources of the sea.

(b) The essence of the proposal is
that the coastal Btate has the right to
establish an exclusive fishery zone
beyond its tePritorial sea and that
the coastal State shall exercise so-
vereign rights over the living resour-
res including fisheries of all species
in the zone. The outer limits of the
zone are to correspond with the limits
of the economic zone as determined
by the forthcoming UN Conference
on the Law of the Sea, and will be
measured from the appropriate base-
line from which the territorial sea
is measured.

Setting up of Mini Steel‘Plant in

North Bikar
1755. SHR1 HARI KISRORE
SINGH: Will the Minister of

STEEL, AND MINES be pleased to
state:

(a) whether there is any propo-
sal under the consideration of Go-
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vernment to establish a mini steel
plant in North Bihar; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL AND
MINES (SHRI SUBODH HANS-
DA): (a) and (b). No, Sir, as mno
applieation for grant of an industrial
licence has been received for set-
ting up such a unit specifically in
North Bihar,

Reports by U. S. Presg of allegesd Fool-
Hold of India in Persian Gulf
and West Asia

1756. SHRI VIKRAM MAHAJAN
Will the Mimster of EXTERNAL
AFFAIRS be pleased to state:

(a) whether attention of Government
has been drawn to the news item in
the Times of India dated the 8th July,
1973 under the caption “US papers re-
peat allegation against India” to the
effect that American newspapers con-
tinue to carry reports alleging that
India is seekinz a foot-hold in the
Persian Gulf and West India; and

(b) if so, the reaction of Govern
ment thereto and the steps taken to
deny the Indian military involvement
outside the country and draw the
attention of world countries to the

false propaganda by American pews-
papers?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AVFAIRS

(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) On June 23, 1973. the official
spokesman of the Minisiry of Exiernal
Affairs had made a statement elarify-
ing India’s attitude towards the ccun-
tries of the Gulf and refuting errc-
neous statements that had been made
On this subject. A copy of the spokes-
man's statement was lajd on the
Table of the House on 26th Jub,
1973.
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Employment Bureau in Universities

1757. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of
LABOUR AND REHABILITATION be
pleased to state:

(a) whether State Governments have
been advised to set-up Employment
Bureau in Universities: and

(b) if so, the main objects of surh
Bureaus”

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY): (a) Yes.

(b)Y The main objectives of Univer-
sity Employment Informalion and
Guidance Bureaux are to provide voca-
tional and educational guidance, em-
plovment and occupational :nforma-
tion, and employment assistance 1o
students and University alumni.

AUGUST 2, 1973°
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Foreign Orders for Pig Iron

172:

1758. SHRI RANABAHADUR
SINGH: Wili the Minister of STEEL
AND MINES be pleased to state:

(a) the number and names of the
countries that have placed orders for
pig iron along with their value during
the current year; and

(b) the time by which these orders
will be executed?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). Three countries viz. Japan, Swit-
zerland and Holland have placed
orders in the current year (1973-T4)
for pig iron. Value and delivery
period tor the orders are as below

—— e — —— = - - -

Name of the country Value (in U.S. Dollars) ~ Delivery period
Japan . . . . $ 5,815,000 Aug. 73-Jan. 1974
Switzerland . . $ 29,100,000 Aug. 73-June 1974
Holland . . . . $ 5,512,500 Jan. 74-June 1974

-—

Setting up of an Orgaanisation to un-
dertake Construction of Power Plants
on Key-Turn Basis

1750. SHRI M. RAM GOPAL RED-
DY: Will the Minister of HEAVY IN-
DUSTRY be pleased to state-

(a) whether Government are consi-
dering the question of setting up an
organisation to undertake construc-
tion of power plants on a kev turn
basis; and

(b) it so, the construction of the
organisation and its main functions?

THE DEPUTY MINISTER IN 1HE

(SHRI BIDDHESHWAR PRABAD)
(a) and (b). With a view to eliminat-

ing delays in the seiting up of power
projects, the Minustry of Heavy Indus
try has been called upon to work out
a scheme which would ensure speedy
implementation of power projects, In
order to work out the necessary org~-
nisational arrangements studies ace
being undertaken of the relative roles
of the existing organisations like the
Bharat Heavy Electricals Limited, the
Indian Comsortium for Power Projects,
the Hindustan Steel Works Construc-
tion Limited' vis-a-vis the State Elec-
tricity Boards who have been respom-
sible for the construction of power
projects in the existing set-um,



173 Written Answers SRAVANA 11, 1895 (SAKA) Written Anewers 174

Performance of Vehicles Faclories

1760. SHRI VISHWANATH PRATAP

SBINGH: Will the Minister of DEFEENCE
be pleased to state:

(a) the performance of Vehicles
Factories during the last three yeirs:
and

(b) whether there have been any
shor tfalls?

THE MINISTER OF STATE (DEF-
ENCE PRODUCTION, IN THL MINIS.
TRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA; (a; and (b), lhe
periorn.ance of Veh tle Faclory, Jabal-
pur anvl Heavy Vehidde Factory, Avadh
hag been steadily ymproving In  the
Vehile Factory. Jabalpur which pro-
duter ‘SHAKTIMAN' and ‘NISSAN'
veh.cles, there wa« 4 <hortlll af about
30 per cent in 19707 [n 1971-72 and
1072-73 there have Leen no Jhortfalls
in this Factory in relation to the ter-
gets set  In the Heavy Ve'ucle Faclory,
Avadi there was a shortfall in produc-
tion to the extent of ahout 31 per cent
in 1970-71, which came down to 10
pur cent in 1971-72. In 1872-73 there
was no shortfall.

Pay Scales of Defence Services Officers
and I A. S. Officers

1761. SHRI VISHWANATH PRATAP
SINGH* Will the Minisler of DEFENCE
be pleased to state as to how the pay
scales of Officers in the Defence Ser-
vices compare with those in 1. A S.
for the same period of ervice put in”

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): It 1s not
feacible to work out a proper compari-
soh year-wise for the same preriod of
service put in by these officers as the
pay-structure, the promotion rules.
ages prescribed for recruitment and
retirement are different for 1. A. 8.
officers on the one hand and Service
Officers on the other. The Service
requirements for officers are such that
a larger proportion of jobs is accounted

for by the junior and middle ranks
where g high standard of physical and
mental fitness is required. According-
ly, the rank pyram.d of the Service
Officers 15 very broad based with a
narrow peak. It may also be stated
that the Service Officers are 1n receipt
of various allowances and benefits 1n
kind with reference to their «onditions
of service. Similarly, the IAS officers
get special pay and the practice obtain-
g «n diferent Stales in re-pict  of
special pay vanies conwiderably both
in regard to the number of posis
which carry special pay as also the
rates of special pay prescnibed fo
posts at differcent levels It 1s alaunst
these ecircumstances that any proper
comparison in the way enviraged bLv
the Honourable member 1s not feusi-
ble to make,

2. However a  statemeni showing
the scales of ba 1c pitv prescrired for
officer< of the Defence -ervices and
for IAS 15 laid on the Table of the
House. [Placed in Library.. See No
LT-5283/73].

3. The recommendations of the Third
Pav Commiscion 1n reard o the puy
scales of the officers of the categories
in question are un ler cons. laration of
the Government.

Performance of Air Force Base Renair
Depots

1762. SHRI VISHWANATH PRATAP
SINGH: Will ths Minister of DEF-
ENCE be pleased to state:

(a) the performance of Ai~ Force
Ba<e Repair Depots during the last
three years, and

(b) whether there
short-falls?

have veen any

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and (b).
One Repair Depot exceeded its tusk
during 1971-72 and another Depot com.
missioned in August 1972 completed
its task for the vear 1972-73. There
were shortfalls in production of vary-
ing degrees in other cases,



175 Wnitten Answers

Alleged Condemnation of Coal Field
Recrulting Orgaalsation for Supply-
ing Forced Labour

1763 SHRI RAMKANWAR Will the
Minister of STEEL AND MINES be
pleased to state

(a) whether the Coal-field Recruit-
ing Orgamsation has been condemned
for supplying forced labour fo the
mines,

(b) whether this orgamsation has
since been abolished, and

(c) what s the new procedure which
has been devised by Government for
recruitment o] labour”

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINCS
(SHR1I SUBODH HANSDA) (a) to
{c) The Coal Field Recruit ng Orga-
misation had often come under criticisn
for the alleged resimentation imposed
on the labour by the C R O Officers
It has been decided to stop the 1ecruit-
ment of workers for the coal r ines
through the Coal Field Recruitment
Organisation Usual channels of re
cruitment w1l be made use of for
recruitment i1n the coal mines

Policy of mining of Maaganese Ore for
purpose of Export

1765 SHRI R K SINHA Will the
Minister of STEEL AND MINES be
pleased to state

(a) the estimatles of Indid’s re~erves
of manganese ore,

(b) whether two scientists of Jawa
har Lal Nehru Universitv have cisap
proved the policy of mining mangane:e
ore simply for the purposes of export
and

(c) whether Government 1ave sffect.
ed any change in their policy of min-
ing and export of manganes ore in
th= hght of the views of the two
scientists?

AUGUST 2, 1973
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) (a) The
measured reserves of all grades of
manganese ore has been estimated by
the Indian Bureau of Mines 1o be
about 6 98 million tonnes Out of this,
a relatively small part consistg of high
grade ore with manganese contént in
excess of 46 per cent and phosphorus
below 015 per cent In addition, there
are about 2560 million tonnes of ‘indi-
cated’ and 3643 millon tonnes of
inferred reserves

(b) Yes Sir

(c) The Government 1s already
aware of the situation and a decision
was taken in 1972—

(1) to restrict the export ¢f man-
ganese ore containing more
than 46 per cent Mn,

(1) to reduce the export of man
genese ore contaimng bctween
38 per cent to 46 per cent
gradually, and

(11) to freeze the export of lower

grades of gre at the level
achieved 1 1971-72
This policy ha- been brought nto

eflect from 1st April 1973

Supply of Fertilizers by Norway

1766 SHRI RAM BHAGAT PAS-
WAN Will the Minister of SUPPLY
be pleased to state

(a) whether Norway has agreed to
supply, 3200 tonnes of fertilizers to owr
country, and

(b) if so the terms and conditions
of supply”

THE MINISTER OF SUPPLY (SHRI
SHAHNAWAZ KHAN) (a) Yes, Bir
(Government of Norway has agreed
to supply 32,000 M/Tof N P E ferti-
'::;re,r and mot 3,200 M/T t{o this coun-
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(b) An agreement was signed by
the Government of India and Govern-
ment of Norway on 21st June, 1973.
Under the terms of this sgreement,
the Government of Norway have allo-
cated 60,00 (Sixty) million Norwegian
Kroners for suply of fertilizers as gift
on CIF basis during a period of three

years commencing from 1873 as
under:—

1973 25 million Norwegian Kroners.

1974 25 million Norwegian Korners.
1975 10 million Norwegian Korners.

In pursuance of the above cited
agreement, the Government of Norway
have agreed to supply a aquantity of
approximately 32,000 M/T of N. P. K.
fertilizer (23-23-0) valued at 25 ni'lion
Norwegian Kroners for the fiscal year
18973 to be shipped during the second
half of 1973, The plan of operations
covering the period upto 31st Decem-
ber 1973 relating to thig shioment has
also been signed on 28-6-1973 by the
Government of India and Government
of Norway.

Strikes in West Bengal doe to lLow
Wages

1767. SHRI RAM ‘BHAGAT PAS-
WAN:

SHRI TRIDIB CHAUDHURL

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether low wage earnings of
the Industrial workers in West Bengal
has been one of the factors responsible

for strikeg and lotk-ouls in the State
industries; and

(b) it so the reaction of Governmenti
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SKRI G. VENKAT-
SWAMY): (a) and (b). According to
available provisional information, the
cause group “wages and allowances”,

PR
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which also includes cases relating to
implementation of Wage Board recom-
mendations, leave with wages, increase
in wages etc., accounted for 73 (about
20 per cent) of the total 367 industrial
disputes (strikes and lockouts) ia
West Bengal in 1972. The Industnal
Relations Machinery continues to make
efforts to minimise work-stoppages due
to disputes, through informal media-
tion, conciliation, adjudication or arbi-
tration as necessary under the existing
statutory provisions and wvoluntary
arrangements.

Study of Production Aspect by Com-
mission on Second Coke Oven Butiery
of Bokaro Steel Plant

1768. SHRI M. S. PURTY: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether the Commissinn on the
Second Coke Oven Battery of the
Bokaro Steel Plant which was appoint-
ed by Government has not yet studied
its production aspect; and

(b) if so. the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) No

such Commission has been appointed
by the Government.

(b) Does not arise.

Bihar’s Opposition to shifting of Coal
Mines Authority from Ranchi to
Calcutta

1769. SHRI M. S, PURTY: Will the
Mimster of STEEL AND MINES be
pleased to state:

{a) whether Bihar Government have
opposed the proposed shifting ¢f Coal
Mines Authority, with which the
N. C. D. C. has been merged, from
Ranchi to Calcutta; and

(b) it so, the reaction of Central
Government thereto?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) (a) No,
Sir The Bihar Government, however
suggested the location of headquarters
of the Coal Mines Authority at Ran-
chi  Keeping m view the accessibility,
operational amd administrative con-
veniences, the headquarters of Coal
Mines Authority Limited have been
located at Calcuita The headquar-
ters of the NCDC Limited whichis
now a subsidiary Company of the
CMA Limited, will continue to be
at Ranchi

(b) Does not arise

Industrial disputes in Volta, and Vol
kart Bombay

1770 SHRI MADHU LIMAYF will
the Minister of I ABOLR AND REHA-
BILITATION be bpleased to state

(a) whether Government have re-
ceived amv memoirandum irom the
employees of Voltas and WVolkort
Bombay about the industnal dispules
between the Management ind emplo
yees,

(b) whether intervention of the
Labour Minister has been soughi and

{c) if so the steps taken hy him to
resolve the dispute?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G VENKAT-
SWAMY) (a) to (¢) There were

representations from the employees’
union seeking intervention of tne Union
Labour Minister in the dispute between
the Voltas management gnd 1is em

plovees The Umon Labour Minister
and the State Labour Mimster, Maha-
rashtra held discussions with the part-
ies at Bombay on June 4, 1973 The
disputed issues have since been resclv-
ed following an amicable settlement
between the parties om June 25, 1073

AUGUST 2, 1973
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Efforts to achieve Self-Sufficiency for
Reeds of Alr Force and Navy

1771 SHRI INDRAJIT GUPTA wil
the Minister of DEFENCE be pleased
to state

(a) whether the country is st 1
heavily depending on procurement
abroad for the needs of the Navy and
A.::l Foice and paiticularly tne Navy
a

(b) 1 o what eflorts have bLeen
male to make the country self-suffi-
cin in regird ta esuwoments gand e
rpaements of the air force and t wy
and

(t) what elforts are being made to
pr ocure the immediate 10 ement  of
th¢ ur to ce and navy ftom abroad?

THE MINISITR OF STATF (DIF-
FNCF PRODICTION) IN THE MINIS-
TRY OF DREFENCL (SHRI VIDYA
CHARAN SHUKILA) (a) to (¢) Im-
port: are recorted to only to the ex
ten{ indigenous caovacily 15 nol evail-
ahle Within the resou-ces aviilible
eflort~ are beinr made to makz the
country self-sufficient already as pos-
shle and also to meet the immediate
requirementis of the Air Force and
Navv In this connection reference 13
invited to the Annual Report of the
Ministry of Defence for 1972 71 It
will not be in the public interes: 1o
disclose further details in this repard

Deep Penetration Low Level (‘ombat
Alreraft for India Air Force

1772 SHRI INDRAJIT GUPTA WAl
the Minister of DEFENCE be 1leated

to state

(a) whether India is in search of a
deep penetration low level combat air-
craft for its airforce

(b) whether any foreign fountry has
agresd to help India in this repard,
and

(¢) i so, the facts thereof?
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THE MINISTER OF DEFENCE

(SHRI JAGJIVAN RAM): (a) Yes,
Sir.
(b) and (¢). The suitability of cer-

tain types of aircraft is under exami-
nation.

Downwards Revision of Production
Schedule of Khetri and Kolihan Mines

1773. SHRI N. K. SANGHI: Will the
Minister of STEEI. AND MINES be
pleased to state:

(a) whether during the last three
years, the Hindustan Copper Ltd. has
revised the production schedule of the
Khetri and Kolihan Mires downwards
thrice;

(b) whether the Chief Technical
Adviser to the Ministry was recently
deputed to studv the working of the
mines and to suggest a jurther revi-
sion of the production schedule;

(e) if so. the targets of production
fixed originally andthe reductionsin
targets effected subsequently on three
occasions with reasons for the same
and whether a fourth reduction has
also been permitted, and if so, the
reasons therefor; and

(d) whether the establishment cost
hag been rising while production in
these mines has been falling, and if
g0, the extent thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
Regular production at the mine has
started onlv from the current year
ie. 1978-74. In 1971 a detailed review
of the mining programme was carried
out and the target of production of
ore from Khetri and Kollhan Mines
for 1078-7¢ was fixed as 9,18,000
tonnes. Due to technical reasons the
progress of mine development at the
stipulated rate could not be achieved,
and therefore, in March, 1978 the tar-
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get of production for 1973-74 was
scaled down to six lakh tonnes. Dur-
ing April to June, 1973 there was a
great set back to the mine develop-
ment and the mine development pro-
gramme, due to drastic power cut im-
posed by Rajasthan State Electrixity
Board. Every endeavour 18 being
made by Hindustan Copper Lid. to
achieve the target of production of
six lakh tonnes during 1973-74.

(b) The former Chief Technical Ad-
viser to this Department visited Khetri
Copper Project in April. 1973 to ussess
the progress of the construclion and
analyse the urgent problems the pro-
ject was facing. Certain steps were
suggested during visit to ensure hat
the production targets as per revised
schedule were achieved.

(¢} The production schedule for
1973-74 has been rewvised only oice
after the detailed review made n 1971
for the reasons stated in the answer
io part (a) above,

(d) As already mentioned, regular
production at the mine has started
only from the current year. Prior to
that only some ore incidental to mine
development work was being produced.

During the month of July 1873 uplo
25th July the production of ore was
about 25000 tonnes which is higher
than any previous monthly average
and it is hoped that the rate of pro-
duction will steadily increase from
now onwards.

As regards increase in the establish-
ment cost, it may be stated that ihe
Khetri Copper Project is in an ad-
vanced stage of construction. The first
stream of Concentrator Plant has al-
ready been commissioned and process
plants are expected to be commission-
ed in early 1874. Additional person-
nel for the plant and the mine are
being recruited in a phased manner in
accordance with the programme for
the completion of the Project
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»Coal Mines Autharity blamed for Coal
shortage

1774. SHRI N. K. SANGHI: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether Government's atten-
tivn has been drawn to the reporied
statement of the President of the Coal
Traders’ Association of India under
the caption “Coal Mines Authority
blamed for coal shortage” in the
Fiwnancial Expresg dated the 10th July,
1973 that even though there were
stockg of soft coke at the pit heads,
the established traders were given
delivery in mnormal quantities, and if
so. Government's reaction thereto;

(b) whether Government have en-
quired into the allegationg made 1n
the report that bulk allotments have
been made to the relatives of the
C. M. A. Officers and the traders have
to buy from these parties al a very
¥jzh price and the arranzemenis for
dewatering the mines had not teern
made and production 1s being allowed
to suffer; and

(c) if so. the outcome thereof and
ne steps taken fo revamp the uistri-
bution of coal?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL AND
MINES (SHRI SUBODH HANSDA):
(a) Yes, Sir.

(r) and (c). The allegations are of
a general nature and do not have any
prima foie basis. Specific cases, if
brought to the notice of the Govern-
ment, will be enquired into.

Compartive return on expoft of Iron
Ore vis-a-vis BSteel

1775 SHRI N. K SANGHI: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether at present the return
on export of every #0 million tonnes
of iror ore equals to the return on
-export of one million tonne of steel;
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{b) it s0, whether in view of the
uneconomic implications of the ex-
port irade, Governmernt have consider-
ed the desirability of utilising the
better part of the ore, which is now
being exported for steel production
within the country; and

(c) whether any consultation has
been held with other economic Minis-
tries on thig aspect of the matter, and
if so, their reaction in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) The
average price per tonne realised
against the export of 21.8 million
tonnes of iron ore during the year
1972 was Rs. 51.70 per tonne. On this
basis the export of 40 million tonnes
of iron ore would yield Rs. 207
crores, However, the average price
would improve if the export is to
consist entirely of lumpy ore, which
may be taken on an average of about
Rs. 60 per tonne. On this basis the
export of 40 million tonnes of ore
would yvield Rs. 240 crores. The aver-
age realisation against the export of
one million tonnes of finished steel
would range between Rs. 188 crores
for flat products to Rs 119 crores for
shaped products.

(b) Government are already utilis-
ing as much of ore as required for the
production of steel within the coun-
try. The export of iron ore is over
and above what is required for the
production of steel within the country.

(c) The question of export of iron
ore is under constant review in con-
sultution with the Planning Commis-
sion and the Departments/Ministries
concerned.

Ouicome of talks ~“hetween Prime
FmnlltalelalA:l:ﬂ-nllnnln:lla

1776. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state; <
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(a} whether the Prime Minister of
Australia paid a visjj to India during
June, 1873, and if so, the subjects
discussed during the course of the
talk;

-

(b) whether any identity of views
between the two countries has been
established in the fleld of foreign re-
lations, and if so, the nature there-
of; and

(¢) whether any economic co-ope-
‘ration is envisaged between the two
countries?

- THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) Yes, Sir. The Austra-
linn Prime Minister visited India from
3 tn 6 June, 1973. The joint com-
munique issued at the conclusion of
the wvisit mentions the subjeets dis-
cussed during the talks.

~

-{bl The talks revealed a close simi-
larity of views and approach parti-
cularly regarding the importance of
increusing regional co-operation, strict
observance of the Paris Agreements
on Vietnam and Laos, the Secunty
Council Resolution No. 242 of 22nd
November, 1867, as the basis for a just
and durable settlement of the situ-
ation in West Asia, the Indian Ocean
as a zone free from international ten-
sions, Great Power rivalry and military
escalution, abhorrence of policies of
racial discrimination, opposition to
nuclear weapon tests, the necessity of
reducing the increasing gulf between
the developing and the developed
countries etc.

(c¢) Both Prime Ministers empha-
sised the importance of greater colla-
boration in economic matters, parti-
culerly the desirability of securing
Ereater diversification of economic re-
lations and the possibility of joint
ventures, proposals are under
consideration of the two Governments.

SRAVANA 11, 18985 (SAKA)
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Joint Defence exercises by Pakistan
and Iran
1777. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of DE-
FENCE be pleased to state:

(a) whether the attention of Gov-
ernment have been drawn to the press
reports of 23rd May, 1978 (Indicr Ex-
press) that Pakistan and Iran are
holaing joint deferrce exercises;

(b) how does it affect peace in the
sub-continent;

(r) what is the extent of involve-
ment of U.S.A. in the joint defence
exercises; and

(d) what action is proposed to safe-
guard the interests of India?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir.

(b)Y These exercises by themselves
do not constitute an imminent threat
to the peace on the sub-continent, but
they do tend to re-inforce military
groupings and are likely to accentuate
tension in the region.

(¢) Both Iran and Pakistan are
members of the CENTO with which
the U S.A. is actively associated. The
association of USA, therefore, in
some form or the other, is not unlike-
ly.

(d) All related developments bear-
ing on our security are taken into
consideration while reviewing our de-
fence pians.

vhwmaAt a7 & s YR
waen w<X gua forer-y fesd n
Wt g a e g -
1778. =} g7 97 HITW
it w1 Wo @
T TR HEY a7 e FY g
w4t fe .

(%) arte-71% 43 & a7 ¥ W
a% femr ofesrlt ggeelt wRE



1187  Written Answers AUGUST 2, 1973 Written Answers 188

dr farca oifsenlt gaedt ford var st (ot waaflen o) ¢
¥ WA W AT FQ G T R (%) WX (). g% fawor dom 1
uar AR W ;WX
) W At ¥ goere W Wil
mfzt)lﬁwmmz? pevos
gAY fufadt & AR w1 gaer w33 0@ 37 nfewrh ggafead @ qer oy
q&¢ wg fix WM AL\

Ll o fafac T A IAEY 9% WA FAEY
T T ;
s 72 T 1 =
AT - 3
wie 72 ¥, - 3
qT 72 LI n 1
Ll - 2
g 72 b7 - 2
o - 2
g - 1
wrfage - 1
faaeac 70 HATETETS - 2
wfaaT - 1
T 72 HTTT 1 1
Lig 2 -
anfeay - 1
- T 72 T 1 .
feamae 72 LEC ] - 2
aa 73 L 4 10
HETT1E 1 1
Sl 73 Tt - 1
Ty 73 farans - 2
g - 1
a7t 73 LEg 1 - 1
. g7 - 1
q7 73 " wey - 3
RN 1
&t 73 TR 3 2
gy 14 46

& 13w X fwfadd & qdt a9g oo g sy @@ € arfe fedt @t wirar
WA & WIAT ) fawm o faar arw a7y sk O g7 Y, qaedt i e e
I 1



189 Written Answers SRAVANA 11, 1895 (SAKA)

el nay arereed ¥ wx feadl
wt ofr

1779. S} w7 WX €31 :
sff snvo o ¥y :

1T aW YT qigw At 9% qaT
Y ¥ w39 fr 1 A, 1972 7 ww

e T p————— - - —

srafe

Written Answers 199
a® FEAl oF A ¥ feedr am
fexwi #t @ity g€ ?

w1 w grsia waew § 33wl
(st wY> qez TEWMY)

Ty W JEAT F HEIL, 9A1-
TR 1972 F Wi, 1973 % A wafy
& A, gEAAT wYr Ammafegt &
FN A2 3T A7w feAwr €1 gen -
fafam 4t —

e e e tmm e e = e e —— s ———

ETATA & .79 702 ArATifzgr &

(1) == & fzavav, 1972 (wafaw)
(2) w=ad & wda. 1973 (g1faw)

Arrangement to handle Labour Port-
folio in Indian Mission at Geneva

1780. SHRI C. M. STEPHEN: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether there is any Indian
Mission abroad with a Labour attache
and, if so, where; and

(b) whether there is any arrange-
ment in the Permanent Mission of
India stationed at Geneva to handle
the Labour portfolio and if not, the
reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) No, Sir.

(b) Yes, Sir. Our Ambassador in
the Permanent Mission of India to
the United Nations office in Geneva
is also the Permanent Representative

to the International Labour Organi- -
He is assisted in his work by

sation,
& First Secretary in the Mission.

g7 aw fzq T AL 4

uw fam
11,794,353 6,125.991
2,465,915 1.637,911

Filling of vacancy in Bonus Review
Commitiee

1731. SHRI C. M. STEPHEN: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether Governmeni are aware
that due to the sad demise of Shri
Satish Loomba, a place in the Bonus
Review Committee has fallen wvacant;
and

(b) whether steps have been takem
to appoint a nominee of the All India
Trade Union Congress in his place?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HADBILITATION (SHRI G. VENKAT-
SWAMY): (a) Yes, Sir.

{b) The matter is still under con-
sideration.
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1782, KUMARI KAML.A KUMARI:
Will the Minister ‘of HEAVY INDUS-
TRY he plensed to state:

(a) whether his Ministry has given
any direction to Heavy Industries in
Chotanagpur area of Bihar to give
priority to the local people in respect
of employment; and /

(b) if so, the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) and (b). Aeccording to the re-
cruitment policy of Heavy Engineer-
ing Corporation, the recruitment of
unskilled workers is made from the
locality where the project is situated.
For - the recruitment of skilled
workers, clerks and others who fall
in Category II posts (carrying scale
of pav with a maximum of less than
Rs. 575/-) the following is the order
of preference of the candidates
(i) persons dispiaced from the areas
acquired for the project, (ii) persons
belonging to Scheduled Castes/Sche-
duled Tribes, (iij) persons who have
been or are about to be retrenched
from other Government undertakings,
(iv) persons normally residing in
the area.

" As regards posts the emoluments of
which are not less than Rs. 575 selec-
tion is made on all India basis, merit
and qualification bging the principal
criteria.

Proposal for ban on Strikes in Indus-
tries producing Essential Commeodities

1723. KUMARI KAMLA KUMARI:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether Govelnment m\'

to frame a rule to ban strikes in the

AUG‘USVI‘ 2 10'!3

_industries pmduein; eumtm

com-
madities; and - -

(b) if so, the names of the indus-
tries where the strikes have been
banned? .

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): (a) No.

(b) Does not arise,

Variation in Price of
Metals

Non-Ferrors

1784. KUMARI KAMLA KUMARI:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether there is going (o be
any variation in the price of non-
ferrous metals. specic ly  Aluminium;
and

(b) if so, the extent thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
and (b). The present selling prices
of Aluminium metal and its products
(other than extrusions and foi's) were
fixed in May, 1971, under the Alumi-
nium (Control) Order, 1870. Alumi-
nium producers have been represent.
ing for revision of the prices on
account of increase in the cost of raw
material, etc. The question of revision
of prices is now under examination,

There is, at present, no sta‘utory
control on the prices of other non-
ferrous metals, The prices of indi-
genous zinc and copper are, however,
subiect to informal contrel. . The
price of indigenously prodnced zinc
is linked with the Minerals and
Metals Trading Corporation of India
Ltd. price. As regards copper, a part
of the indigenous production of
copper is earmarked for luppl.'_f_ to
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Directoraie General of Supplies and
Disposals at a negotiated price and the
balance 1s sold to the actual users on
the Divectorate General of Technical
Development list at the MMT.C.
prices.

Reporied Chinese support to Iran's
Military build-up

1785. SHRI YAMUNA PRASAD
MANDAL* Will the Minister of EX-
TFERNAL AFFAIRS be pleased to
state:

(a) whether Government’s atten-
tion has been drawn to the report
about China’s support to Iran's mili-
tary build-up; and

{(b) if so, the reaction of Govern-
ment thereto?

TIIE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH)* (a) Yes. Sir.

(b) The situation created by any
large-scale acquisition of arms in
our neighbourhood requires serious
study. We continue to believe that
we have no clash of interests with
Iran and desire only friendly rela-
tions with that country, During the
recent visit to Tehran of the Minister
of External Affairs, he was assured
by the leaders of Iran that they
shared the same belief and desire.

Irom ore projecis of N.M.D.C.

1786, SHRI YAMUNA PRASAD
MANDAL: Will the Minister of
STEEL AND MINES be pleased to
state:

{a) whether Government's atten-
tion has been drawn to the news item
'NMDC's three projects delayed' in
the ‘Financial Express' dated the 11th
Jure, 1973; end

{b) it so, Government's
thereto?

1% L§~-T
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA). (a) Yes,
Sir.

(b) The critical items such as
supply of equipment, completion of
¢ivil and structural works relating to
Kinburu Expansion and Modifica-
tion Scheme, Bailadila Deposit No. 5
and Donimalai iron ore projects,
have been reviewed in order to com-
plete the projects expeditiously.
According to the latest indications the
Kinburu Expansion Scheme is ex-
pected to be completed in the last
quartcr of 1974; Baiiadila by the last
quarter of 1975 and Donimalai by
muddle of 1975.

Expected steep rise in Coal Price in
October, 1973 .

1797, SHRI INDRAJIT GUPTA:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government expect a
sternp nise in  coal prices m October,
this year as stated in the report in
the ‘Economic Times' dated the 1ith
Ju'v, 1973 under the heading “Coal
Price rise likely in October”; and

(b) if so. the steps taken to arrest
this trend?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRT SUBODH HANSDA): (a) and
(b) The ‘Economic Times' hag report-
ed on the strong possibility of an in-
crease in the coal price in October
presumably as a result of payment of
increased Variablie Dearness Allow-
ance that may become necessary based
on the cost of living indices during
January-June 1973. The Government
has, however, no proposal before it
suggesting the price increase on this
account.
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Quota of Cars earmarked to be run
as Taxls

17688. SHRI P. R. SHENOY:

SHR] M. RAM GOPAL
REDDY:

Will the Minister of HEAVY IN-
DUSTRY be pleased to state:

(a) what are the steps taken to en-
sure a fair quota of motor cars to
those who want to run them as taxis;
and

(b) whether these steps have re-
sulted in the allotment of more taxis?

TAE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) Nearly 35 per cent of the entire
production of motor cars manufactur-
ed in the country has been earmarked
for allotment for Taxi Trade.

(b) Yes, Sir.

Availability of Bauxite Ore in Mysore

1784, BHRI P. R. SHENOY: Will
the Minister of STEEL AND MINES
be pleased to state;

(a) whether bauxite ore in large
quantities is found in Baindoor in
Mpysore State and whether any ex-
periment has been carried on to
purify this ore on a commercial
scale; and

(b) if so, what is théresult of the
experiment and whether an aluminium

AUGUST 2, 1073
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plant will be located near the are
site?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV FPRASAD): (a)
Bauxite deposits in Baindur Taluk,
South Kanara district, Mysore are
estimated at about 7 million tonnes.
The Ore-dressing Laboratory of the
Indian Bureau of Mines have conduct-
ed laboratory benefication tests on §
samples of bauxite from the Padu-
vare area, close to Baindur,

(b) The results of the benefication
tests so far carried out, have indicat-
ed that samples of bauxite from
Paduvare area are not amenable to
bencficiation by simple ore-dressing
techniques, There 1s no proposal
under consideration of the Central
Government for setting up an alu-
minium plant near the ore site.

Estimated deposits of Coking Coal in
India

1780. SHRI P. R, SHENOY: Will
the Mmiser of STEEL AND MINES
be pleased to state:

(a) what are the estimated deposits
of coking coal in India; and

(b) whether in view of the limited
deposits Government are considering
the import of coking coal from
foreign countries well in advance?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): {(a) The
resources of coking coal as per report
of the Sub.Committee of the Com-
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mittee on Assessment of Resources
india, published in 1984, are given
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of the Coal Advisory Council of
below:

(Figures in million tonnes)

Gross Loss Net
Reserves due to  Reserves
barriers,
washing
etc,
(A) Coking Coal—~Fharia fisld
IX to XVIII Seam—upto a depth of 609 metres 4,600 3.238 1,362
(B) Medwum Coling Coal
(i) Yana coalfield :
V—VIII A Seam—upto 304 metres 1,824 1,481 343
(1) Ramgan; coalfield
upto & depth of 609 metres s 898 619 280
(wi) East Bokaro coalfield :
up to a depth of 659 m- tres 4,049 2,852 1,195
(C) Semu-coking Coal
(1) Fharia coalfield :
Seams of Ramgan) messures 0-609 metres depth 282 156 9%
() Ramigany Coalfieid 793 438 30§
(D) Weakly Coking Coal _
Ramgany coalfisld 1,024 587 435
ToraL 13470 9,451 4,015

(b) There is no proposal to import

1781, SHRI LUTFUL HAQUE: Will

~ the Minister of DEFENCE be pleased
j to state:

(2) whether the Hindustan Aero-
Nautics Limited has developed poten-
tial to manufacture electronic 1tems
of consumer interest; and

coking coal from foreign countries,

(b) what steps have been taken so
far in utihsing Hindustan Aeronautics
Limited know-how in copsumer and
entertainment electronics, flelds in
actual manufacture and supplement-
mg the undertaking’s revenue.

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a)
Yes, Sir. Hindustan Aeronautics
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Limited have developed a prototype
of a domestic TV Recewver.

(b) Hindustan Aeronautics Limited
have been granted an ndustrnal
licence for the manufacture of TV com-~
ponents They have also entered into
a licence agreement with M/s Bharat
Television Pvt Ltd, Hyderabad, for
the transfer of techmical know-how
to manufacture domestic TV Re-
cervers Similur agicements have been
entered into with Orissa Small Scale
Industiies Development Corporation
Efforts are also being made to sell
the know-how to other paities

Report of Commitiee on Fuel Pelicy

1792 SHRI LUTFUL HAQUE will
the Mmmister of STEEL. AND MINES
be pleased to state

(a) whether the Commiltee vn Fuel
Poliy has submiited 1ts inil report
and

(b) whether a copy of the report
along with the reports of the Working
Groups etc will be laid on the Table
of the Hou-e®

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL AND
MINES (BHRI SUBODH HANSDA)
(a) and (b) The Fuel Policy Com-
mittee has not yet submitted ils final
report

Issue of ldentity Cards to Bhop Em-
ployees by Swastlk Press and Savile
() Ltd, Delhi

1793. SHRI LUTFUL HAQUE: Will
the Minuster of LABOUR AND RE-
HABILITATION be pleased to atate

(a) whether under provisions of
Delhi Shops and Establishmenis Act,
it is obligatory for all employers to
issue Identity Cards to all employees
announcing their job-status and salary;

AUQUSBT 2, 1973
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(b) whether Swastik Press of Inder-
puri, Delhi ang Savile (P) Lid of
Sunhght Colony, New Delhi-22 have
1ssued such Identity Cards, and

(c) the grounds for allowing thosc
two estabhishments to operate in late
evening hours?

TIIE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G VENKAT-
SWAMY) (a) and (b) Under the
Delhi Shoos and Establishmenls Aet
and the Rules made thereunder the
employers are required to furmsh
every employee with a letter of ap-
pointment contaiming particulars re-
garding the rates of wages of salary
designation etc It has been reported
by the Dellu Admunistration  that
both M/s Swastik Press of Inder-
purl, Delhi and Sawvile (P) Ltd of
Sunlight Colony, have issued letter.
of appointment

(¢) No comnlainl have heen rercn
ed by the Delhi Admimstration about
these establishmentis operatirg bejond
the prescrited hours The Inspeclor
under the Act has been direcled to
keep a close watch m this 1egard

Minimum Wagey of Agricultural
Labour in Tripura

1784 SHRI DASARATHA DEB Wil
the Mimster of LABOUR AND RF
HABILITATION be pleased to state

(a) whether any minimum wage for
agricultural workers has been fixed
and

(b) the rate of mimmum agricul
tural wage now in force in Tripura®

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RF-
HABJLITATION (8HRI G. VENKAT
SWAMY): (a) Yes, Sir

(b) The details are being obtained
from the Btafe Governmaent.
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Lasaligation of Steel Imporis through
H.B.L.and M M. T. C.

1705. SHRI 8. R, DAMANI: Will the
Minister of STEELL AND MINES be
pleased to state:

(a) how many complaints have
been recelved in the last iwo years
regarding the inordinate delays expe-
rienced by actual users since canali-
sation of steel imports through HSL
and MMTC;

(b) the nature of complaints and
whether export promotion of engineer-

ing goods has suffered as a result
thereof;

(c) whether Government propose to
consider the desirability of permitting
direct import of steel by expori ori-
ented industries; and

(d) if not, the reasang therefor?

THE DEPUTY MINISTER
THE MINISTRY OF STEEL AND
MINES (SHRI SUBODH HANSDA):
(a) to (d). There have been some re-
picsentations about the delava in
making available the imported ilems
of steel by the canalising agencies.
Such representations are examined
promptly in consultation with the
canalising agencies. It has been ob-
rerved that generally the Actual Users
have been taking long time in finalis-

IN
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ing and furnishing specifications and
making financial arrangements.

There is a scheme for anticipatory
import for meeting the requirements
of export of engineering goods. Gov-
ernment have also recently decided
that the Licensing Authorities may, on
request, allow the Registered Export-
ers the facility regarding the grant
of Letters of Authority in the case of
canalised items of iron and steel, ex-
cluding stainless steel, subject +to
certain conditions and restrictions.

Prodaction of Steel by Public Sector
Stee] Plants and 11LS.C.O.

1796. SHRI 8. R. DAMANI: Whll the
Minister of STEEL AND MINES be
pleased to state:

(a) the month-wise production
figures of public sector steel plants
and IISCO of the current year and the
corresponding figures of previous year:

(b) the units which are experienc-
ing shortage or poor quality of coal
and the loss in working efficiency as
a resull thereof; and

(c) the arrangements made fo em-
sure umnterrupted supplies in fature?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL AND
MINES (SHRI SUBODH HANSDA):
(a) The following table gives there-
quired information:

Production month-wise (‘000 tonnes)

1973-74 1972-73

April  May June Total April  May June Total
Steel ingots
Bhilai 1590  145'0 148-0 452'0 168'3 I153°0 145'0 4663
Durgapur . 818 840 707 236's 636 S4B 5 1679
Routkelx . 8ms 925 909 2709 740 803 855 23900
11sCo . 384 41 30T 1106 345 335 $¥X PvI
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197374 1973-73
Apnl May June Total Aprili May June  Total

Saleabla Steal
Bhilai 104°4 129°0 137°4 370'8 128'2 1350 13009 39I'1
Durgspur 388 29'1 221 90°0 341 429 254 1022
Rourkela 58 1 521 51°2 161°4  42°4  44'T7 463 1334
IISCO 28 6 216 306 808 306 269 90 66¢

ex- (a) whether the attention of Gov-

(b) All these steel plants have
perienced shortages of coal during the
first quarter of this year, mainly due
to geute power shortage Thuis rerult-
ed 1n severe curtailment of the opera-
tions ot the coking coal mines ind the
coal washeries, adversely affectirg the
availability of washed coal to the «lecl
plants The inadequate supply of coal
also affected the availablity of coke
oven gas needed in the rolling mills
The total production of saleable «teel
in the first quarter in these four steel
plants was about 199,000 ‘onnes less
than the target for the period main-
ly due to the power shortage

(c) The concerned State Electncity
Boards and the Damodar Valley Cor-
poration have been specially requested
to accord the highest prionty for
supply of electniuty to the Coking
Coal Mines, Coal Washenes and the
Steel Plants With the antieipated
improvement in the power position it
is expected that the production and
supply of coal to the steel plant wilt
improve considerably Close and con-
tinuous laison is being maintained
with all the concerned agencies.

Strike by Dock Workers of Cochin
during June, 1973
1797. BHRI A. K. GOPALAN:
SHRI RAM BHAGAT PAS-
WAN:

Will the Minister of LABOUR AND
REHABILITATION be pleased fo state:

ernment has been drawn to the str ke
ol 2000 dock workers of Cochin since
17th June, 1973,

(b) 1t <o, the reasons for the strike
and

(c) the steps taken by Government
to meet the demands of the striking
workers there?

THE DEPUTY MINISTER IN THLC
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G VENKAT-
SWAMY) (a) Yes, Sir. The number
of dock workers involved was about

1,800

(b) The workers demanded bonus
at the rate of 20 per cent instead of
8-1/3rd per cent

(c) The Regional Labour Commis-
sioner (Central), Madras, intervened
in the matter but the conciliation pro-
ceedings ended in failure. An agree-
ment was, however, reached between
the parties concerned on the 25th
June, 1973, at a meeling convened bv
the District Collector, Ernakulam. The
workers resumed work from the 1nght
shift of 26th June, 1973, Under this
agreement the workers have been paid
bonus at the rate of 8-1/3rd per cent
and 1-2/3rd per ceat advance ayainst
provisionsl basis pending urbitration
of the issue,
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Setting up of Sieel Plants in the South

1798. SHRI M. RAM GOPAL
REDDY: Wiil the Minister of STEEL
AND MINES be pleased to stale:

{a) whether Govzrnment are hav-
ing second thouchtis in regard 1o the
setting vp of three steel plants in the
South; and

(%) if so, the reasons therefor?

THE DEPUTY MINISTER X
THE MINISTRY OF STEEL AND
MINES (SIIRI SUBODH IIANSDA):
(a) No, Sir.

() Does nolt arise.

Dipiomatic Eecognition to P. R. G. of
South Vietnam

1799. SHRI H. N. MUKIHERJEE:
Will the Minister e¢f EXTERNAL
AFFAIRS be pleased to staie Govern-
ment’s view regarding India's diplo-
matlic recognition <l the 2. R. G. of
South Vietnam?

THE MINISTER OF STATE IN
THE MINISTRY CF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): The matter continues to be
under the consideration of the Gov-
erument of India.

Setling up of a Factory only to Export
Alaminate, a Basie Raw Material to
produce Aluminium

1800. EHRI RAJDEO SINGH: Will
the Minister of STEEL AND MINES
be pieaced to state:

(a) whether a factory only to export
aluminate, an alloy metal and a basic
raw material to oprecduce aluminium
to U.S.A,, U.S.S.R.. Australia and
Japan is to be set un in the couniry;

(b) if so, whether its location and
other details have been settled; and

(c) whether it will be in public
sector or joint sector?

SRAVANA 11, 1895 (SAKA)
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHIRI SUKHDEV PRASAD): (a) to
(c¢). There is at present no proposal
to get up an export-oriented Alumi-
nium Plant (not Aluminate Flant) in
the country. However, it is prcoesed
to underiake with Soviet assistance a
feasibility study to set up an export
oriented alumina nlant based on baux-
ite deposils including low grade ores
in Madhya Pradesh. The project covld
be taken up for implementation only
if the study establishes the economic
viabilitv of theo project.

CORRECTION OF ANSWER TO
U.S.Q. €945, DATED 127H APRIL.
1973 RE. TRANSTERS/SUSPEN-
SIONS/REMOVAL OF EMPILOYEES
OF BALLARPUR COLLIERIES,

(MAHARASHTRA)
THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL AND

MINESE (SHRI SUBODIT HANSDA):
The words “no staff has vet heen re-
moved from service” in reply to part
(a) of the Question. are to e suhsti-
tuted by the words “two employees
one belonging to the Bihar State and
the other belonging to the Maharash-
tra State. were discharged from ser-
vice™.

The words ““Does not arise”, appear-
ing in replv to Part (b) of th2 Ques-
tion., are to be substituted Ly the
following:—

“In the discharge of thc two em-
ployees from  service which
was done in the intereat ef
the working of the colliery,
the Custodian acted in accord-
ance with the statutory pow-
ers conferred on him. The
question of reinstating the
discharged emnlovees coes not
arise.”

“The incorrectness of the imforma-
tion furnished in 1eply ta
parts (a) and (b) of the Un-
starred Question No. (945
came to our notice later on
and hence the correction”.
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CALLING ATTENTION OF MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED CONNIVANCE OF THE POLICE IN
THg ALLEGED MURDER OF A TAXI DRIVER
IN Dmrnx

SHRI S. M, BANERJEE (Kanpur):
Sir. I call the atention of the Minister
of Home Affairs to the following mat-
ter of urgent public importance and
request that he may make a statement
thereon:

“Reported connivance of the police
in the alleged murder of a tax:
driver in Delhi on the 31st July,
1973.”

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT): According to
Anformation furnished by the Delh:
Administration, Shrn1 Arjun Singh
deceased, was married to the daughter
of Shri Avtar Singh, about four
months ago. This marriage was
against the wishes of the family mem-
bers of the girl. The parents and
brothers of the girl, therefore, were
on inimical terms with the deceas-
ed. On 23rd July, 1978, Shri Gurmit
Singh, one of the brothers of the wife
of Shri Arjun Singh, had lodged a
complaint against him with A.S.I. Shri
Partap Singh of Police station Pahar-
ganj and on that basis a case was
registered under section 506 IPC.

It is further reported that on 30th
July, 73, the relatives of the wife of
teceased Arjun Singh, asked ASI
Shri Partap Singh of Police Station
Pabarganj to arrest Shri Arjun Singh
in connection with the case registered
under section 508 JPC. A police party
consisting of five police officials of
Police Station Paharganj and seven
other persons including the relatives
of the wife of the deceased went to
his house in Karampura, Moili Nagar
at about 10.30 P.M. Acecording to the
<omplaint of Shri Harnam Singh,

AUGUST 2, 1973
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father of the deceased, on arrival at
the house, the five police officials stay-
ed outside the house while the five of
the other persons entered the house,
On seeing them Shri Harnam Singh
and his sons, including the deceased,
rushed to the roof of the house., Ac-
cording to the complaint, two of the
five persons chasing them stabbed
Shri Arjun Singh with knives. Shri
Arjun Singh was thereafter taken by
them to two taxis, waiting outside the
house and put inside one of the taxis.
All the persons. including the police
officials, thereafter left in the two
taxis.

Around 11.00 P.M. the same night
an annonymous telephone call was
received at Police Station Moti Nagar
about a quarrel going on fin the house
of the deceased. A Sub-Inspector of
the Police Station, Moti Nagar rushed
to the spot and recorded the statement
of Shri Harnam Singh father of the
deceased A case under section 307/
144 IPC (later on converted to section
302/114 IPC) was registered at 11 50
P.M.

12.26 hrs.
[SuarrMATI SHELA KAUL in the Chair]

Soonafter the above mentioned five
police officials of Police Station Pahar-
ganj accompained by Shri Avtar
Singh, father-in-law of the deceased,
and two others of the alleged assai-
lants came to the Police Station, Moti
Nagar with the body of the deceased,

The investigation of the case was
entrusted to the Crime Branch of the
Delhi Police early next morning.
Eight persons, including the flve
police officials, have been arrested
and interrogated and gearch is on for
the remaining accused. The Police
officials have been placed under sus-

pension. The taxis involved have
been selzed.
Sir, I assure the house that no

pains will] be spared to compleie the
investigation quickly and bring the
gullty to beok,
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SHRI S. M. BANERJEE: No doubt

in this case the Crime Department of
the Police had reacted very swiftly
and it is the first time that five police-
men including an ASI have been sus-
pended and arrested. It is a sad
commentary on the law and order
situation of the country especially of
our capital. I would request my
respected friend Mr. Uma Shankar
Dikshit ji who s a very senior poli-
ticlan to give more time to his own
Ministry than to other things....

AN HON. MEMBER: It is a
subtle move to bring in some political
party...

SHRI PILOO MODY: We are all
non-political over here,

12.29 hrs.

[MR. SPEAKER in the Chair)

SHRI 8. M. BANERJEE: I was
telling that this is the first time that
the Crime Depariment had taken very
swift action and the five policemen
who connived have been suspended
and arrested. [ congatulate those
offictals who have got the guts. But
1 would submit that this is a sad com-
mentary on the law and order situa-
tion. I was requesting my hon friend
Mr. Uma Shankar Dikshit to devote
more of his time to his own Ministry,

because, Sir, he is over-burdencd
with other affairs.

THE MINISTER OF HOME
AFFAIRS (SHRI UMA SHANKAR
DIKSHIT): So far as my work in
the Home Ministry is concerned I
give as much time, so far as the
working hours are concerned, as any
Home Minister is capable of giving.
1 have personally gone into every case
that calls for serious notice. I have
mysel? held conferences in my room
with the highest persons including the
L.G. and 1.GP. The Hon. Member is
not aware of the amount of time and
care thut I am bestowing on these
matters, It is » difficult situstion and

of Taxi Driver (C.A.)

it is being very carefullv attended to.
He should not make this kind of
allegation without knowing facts,

SHRI S. M. BANERJEE: [ confess
I do not know how many conferences
have been held in his room.

MR. SPEAKER:  [Please come to
your question,

SHRI S. M. BANERJEE: 8ir, the
crime situation in Delhi is bad. Let
me read out from the Hinduston
Times dated 30th July, 1873,

“Police Officer suspended.

An assistant sub-inspector of
police has been suspended after
departmental inquiries on a com-
plaint that he along with a constable
forcibly took away a 17-years old
girl from her brother-in-law's

house on Pandara Road two weeks
ago.

It is reported that the girl was
taken to the Tilak Nagar police
station on the midnight of July,
16-17 and handed over to a group
of people against her wishes. She
screamed when she was lifted and
put in a waiting taxi, which sped
away to a village near Shahdara.”

A few days before the incident, it
is reported, in the press that a com-
plaint was lodged in Tilak Marg police
station but po response. For over a
weck the police slept over the case
and did not bother to chase the owner
of the taxi. The victim also did not
get into touch with the police for fear
of being sent to jail it was stated.

The tragedy in this case is that the
policermen went in a taxi with those
persons who wanted to murder this
man or kill that man, waited patiently
outside the house and they, instead of
going inside to arrest the person,
allowed these hooligans or the culprits
to do whatever they liked., If you
will kindly read the press sialement



211 Polwe Connivance

[Shri S M. Banerjee]
and the statements which have come-
out in the other newspaper apart from
the Statesman, it 1> a hormble story
Two people were constantly stabbing
that man and he was brought outside
when he was almost dead, put n a
tax: and brought to Wilingdon Hos-
pital but the Willingdon Hospital
doctors said that he was already dead
That means evervthinz happened Dbe-
fore the volice and with the conmiv-
ance of the police

In the other case which I have
mentioned, that gul has not yet
been recovered and though an a-su-
rance was given that this girl would
be 1ecovered 1 wait an exp'anatinn
from the Minister a~ to what hippen-
ed to the case i1ecgistered 1n Pandua
Marg Police Station? Sir a few
political murders took nlace in Cal-
cutta Thcre was a law and orcet
situation And everything went
wrong there What 15 happening n-
deed nobody knows

MR SPERAKFR Please  confine
yourselt to the question
SHRI S M BANERJEE I shall

confine myself to outting quee<t ons
I am only calling the attention of the
Minister because we are not given
protection a- other ministers are We
have to protect ourselves Look at
the thing that 1s going on in Delli 1
am not telling all this wath any motive
against the Minister The question
here 1z this Why 15 the investigation
left only to the Crime Branch police®
Can't this be referred to the CBI or
to the Central Agency to Investigale
further®* Is it not a fact that the
gang of goondas-anti-social elements
—are 1n league actually with the
police officials and are working m the
capital?” Sir, you mught have heard
that one foreign lady was actually
pushed out of the car and she died
as a result of that This is known to
the Minister.
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find that thus is the same thing practi-
cally, English 1s the same Onmly the
first sentence has become a second
sentence in this statement We want
screenung of the Police Department.
After all, this Government is so
powerful, because when the PAC men
demanded something and they had
some grievances, they were controlled
by bringing i1n the Army, when the
people wanted something, the PAC
was used for crushing the people and
the aimy was used for crushing the
PAC

I would Ike to know whether Gov-
crnment have tah+n any deusiwa to
streamline the police admut istr tion
and to tell the police how to b have
and to 1identify and punish thos who
atc cortupt offivials who 2re earnming
mcney and who are helping the 1m-
moial and anti-social elem nts T
would Iike to ash the Home Minister
whether thi, paiticular 1ncident o
thesc particular 1ncidents 1n ths
capital has or have opened his cye,,
and he would try to refer the entire
matter to a commussion which should
o into the depth of the matier and
find out a reasonable solution and
whether this will be referred to the
CBI for investigation and whether
this and also the other case of the
17 year old girl who 18 still not trace
able will also be referred to them
The father of the girl who 15 an ex-
chowkidar and who is an ex-Army
man 18 rotting in the streets and
weeping on the streets I am thank-
ful to one of the correspondents of the
Hindustan Times, Mr Sen, who had
the courage and conviction to write a
letter to the Home Minister But,
unfortunately, no wmction has been
taken I do not know what is goung
to be the position of this daughter of
mine 1 eall her daughter of mune,
because I might have also a daugther
like that What will be her position
after some time?” Would she also
become a dignified prostitute in some-
house® I would request the
Minister to make a statement on
these aspects and assure the

11
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House that such recurrence will be
avoided.

SHRI K. C. PANT: My hon. friend
has said that in this case, quick
action has been taken and five police-
men have been arrested and they have
been suspended. It is natural for the
minds of hon. Members to be exercis-
ed over this matter, My mind and
our minds were also exercised over
this matter. This 15 a case in which
such a thing 1s mnalural. So, this
action was taken quickly. I have also
said that we shall try to complete the
investigations verv quickly. In fact,
this morning, when I discussed with
the officials, I had asked them to com-
plete it within one week. But I would
not, on the basis of the incidents in-
volving some policemen make sweep-
ing allegations, because even in this
particular case, we find that whereas
these five policemen got into the taxi
and wrnt away, when an anonymous
telephone call was received by another
police station—these were from Pahar-
ganj, the house was located in the
area covered by the Motinagar police
station where the anonymous call was
received—that there was some quarrel
going on in such and such a house,
a police sub-inspector rushed from
that police station immediately, and
while the assailant party had left by
then he did take the recorded state-
ment of the father of the deceased
immediately and the case was register-
ed first under 307/144 IPC and later
on when it was found that the victim
had died it was regisiereq under
section 302/144. IPC.

of Taxi Driver (C.A.)

appears to be very complicated re-
quiring any great detective work, but
if the Crime Branch feels that the
CBI can be of assistance and it asks
us, certainly we shall use all our re-
sources which are necessary to bring
the guilty to book in this case,

He asked about corruption and
about the crushing of the police, the
PAC and so on.

SHRI S. M. BANERJEE:
that instance.

I gave

SHRI K, C. PANT: Some police-
men are guilly. but a lot of them are
going about their business in a nor-
mal manner. [ would only renuest
that while condemning the guilty or
erring policemen, we do nol use toe
wide a brush to tar the others who
may not be at all guilly.

About the steps that have been
taken, recently, in the last few years
since the Khosla Commission Report,
the strength of the police hag been in-
creased; its mobility has been increas-
ed; more jeeps have been allotted tn
the Delhi police and more wireless
sets have been allotted. All these
will lead to greater mobility and
greater ability to reach the spot
where the crime takes place quickly.

SHRI DINEN BHATTACHARYYA
(Serampore): The more police you
have, the more the number of crimes
taking place.

SHRI] K C. PANT: Yes, the
population has been going up fast i
Delhi. TUrbanisation is going up.
There is a large floating population
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[Shri K. C. Pant]
In Delhi, these are the problerss
that arwse, Di]hliltheelpthl It is
the headquarterg of most of

has expanded very very fast.
sard, the population has gone up very
fast

But in spite of that, one has to
take measures to cope with the situa-
tion We have been trying to take
all these steps, to modermuse the
police force and increase its strength.
Apart from that. there are other
obvious steps hke improving ntelli-
gence, and improving patrolling, whuch
15 one of the most important single
stepe that any police force can take
so that it 15 easily available at any
point where 1t 18 wanted ‘There is a
central control room which can direct
the mobile vans or police cars to any
spot where they are required So all
these steps have been taken

In the months of June and July,
2,682 bad characlers and other undesir-
able persons were apprehended under
the preventive sectiong of the CrP.C.
Under the Bombay Police Act, pro-
ceedings were nitiated for externing
out of the Unuon Territory of Delhs
100 bad characters of the citv An
attempt has been made to complete
investigations 1n pending cases There
were 12,000 cases pending investiga-
tion in March 1973 pertamning to 1971
and 1872 Today there are only 500
These steps have been taken

As for dealing with corruption,
there 15 an anticorruption branch,
there 15 the vigilance department
The Police officers are expected to
keep & waich over their charges.
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AN HON. MEMBER: Screening.

SHRI 8 M BANERJEE!: In the
anti-corruption squad, is it certain
that there are no corrupt ment

SHRI K C. PANT: The question
1s obvious and the answer lg obvious
too One makes the best attempt to
see that honest people are in the anti-
corruption squad I did not want to
burden the House with details, but
if he wants to know, there have beea
27 raids conducted by the anti-corrup-
tion branch and on the basis of their
reports, a number of police officers
have been arrested

This iz the broad siiuation of the
Delhi police If any specific details
are wanted, I can certainly give them.
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% arfr wifie, wfe v S
o s & renw femm W oEw

AUGUST 2, 1073

in Alleged Murder of 222
Taxi Driver (C.A.)
THT 506 ¥ AT YHLAT TN T,
W w1 o g, W7 IAE AW IewT-
fawfat & @ e & o w7 gfew
T Wi, g Wit =T wE wfge

oft yoU W TR - T RERA,
AT we & wE § wwar 6 39
gt &) I qa® AT ¥ a1 & Ay
T ¥ AmAn g1 TR g ¥ §9
aararT o & ST w1 0% W AT
o 2, T urE Gaew o u-sfew
wzT JEAS | IO GUT FHA ¥ 6
X qAT 7T 9T ) IW FW HOAY qgen
TYgTT WY gAY MRYST 99E AT WIT
AT 9 S 7T )

FET TH ATE &1 ArA g &, 9w
gfew qredt 2 o7 wwww gy atar )
g oars & a9 2 & ol A ¥y AN
fr g7 9v Wy Fraagy g &, Afew 0w
W & wew W AR wew &, foreey
T W owdl fas fem & seAY
I w fadt =l # g W g
IHAE A R} OAOE Y qEw Qo OF
wrEHt A1 wg 9¥ vy fear o e,
FHL UTEHT ®T A& H THET 74T 91

o% wiAdlg a0d : gfew ae X
T gwer, amfw 7 qwr ar )

ot FO WX QR 9EN ®T AT R
a qrer qr 91 gAY & ofew Ay &
qERT 4T | WAT TET WTLON ATAFOw! W
w1 o fE ¥ gfes w1 s s and §
At ¥ gferm #1 aga wew Gl
(vaaaT) 7 TW ¥ Wy weArd
gt & Sfewr am & amtvs gfem &
qETaaT 27 §, AWl 99T & ey WY
gfere 3% sEraT A oe vt § 1 e
gf e & faws o1 g @ oy o
g 9w @t for W g e W
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sqaeqT WY arem @, wy fawd of oY
aft Ay, e At g v §

oEreT oY Y 506 WY AqTY AT
T X FF §— ogr A% F g
506 "aTver gqrer § 1 & o aver Y g,
ag a8, gafy A g f ag
sofafews wi$g & Wl wwAw oA
g & fe ot g § f gafaw w0
arg & AY gfere s S &

W ¥ ¥ g § IR §F JAA
far & S oo ¥ fow § gAY HY A
v fomr )

VR REXQ ¢ 506 T A F T9A
AT FT AAR ¥ 7@ 5o B, &7 W
T Ay ¥ frar &)

@t wfw yv (fan fom)
wsay WEEY a7 St wAAfag # Fe
gk B, T Sl w1 aTey ot ®
T frar & 1 Y wEsedEET AvT O
T A, § TAX CIHSAYE ¥ TABI TAAT
Wt o1 A a1 fF g A Y TR,
AMET AT TR | F A AY 7 Aot
wir § e e 3 ad g wE g,
T WRT Ay wedr FfAw 2 A e
¥ g AfE § FEEY WY qURA 7 A
T ®T

femelt wrer Y e g—aar
swar & fr feegear wo & aga & Few-
TYmTATFT AR T § nR AW R Uy
fomrewr oY TronarlY oot W Y &
&% argm fir 2w w7 9 foroelt 22w & sy
gfirer & g Ay #Y famelt ¥ Aave foar
wr, wfe  om o s fin O
weiag &7 freaer &, wY wrerET wT R,
w wawT qrIEnve e ) agt Ry
ofee wfawrd ¢, .. .

of Tax: Driver (C.A)

oft wrw Fagrdy wrwddy : (rarfore)
e wfiasrd 7

ot wfw o g Wi Nt ¥
AT wT TAT MY

wrTR wNGT WYY TEAGRW A 5
gre faar ?

oft wifr spaw @ W w2vr F Ay Ay
orra fadrarardY €Y 7 § "vowT w7
T ) wg agT wed § s mv & =
¥ 7791 F FWT BT W FIACAT ST THA
WA FRT 1 gamer wei-Amtea
FAAY ATAT § qAT AEY WA, WA W
t A ix i o d f
a2 faadr qare & & oy o, qfor
& for mwmar afiws 1 a7 §, ¥
fFq wIE | W4T &, §9 97 A8 w0 |

FAT—-gfaA T AWR T30 W 7
FAR! FAAT AET | IR (RO A2
&9 g, #1520 W17 ¥ ATEHRS 9T 7L 77
WO §, WY T H wrw § ) aga e
&t waad & fod @2 gv qfeam
#1 owz—aga fawet gr ardy #
agT e ¢ fe AN g gfem a2
T =2zw, wdewd wHar feqr am
FAR W A ¥ fen e foly
T, MZTATEET Y I | v} F1Em
wETET, A AT W §

gfra s fisdt £ qve & Ay a7
* YOfwadr w17 Ay wedr 1 wry 20-
30 T iy ¢faw ¥ dfew §, v 1fen
217 & fis fsq w1 Bar oghr 7 1 10-
SETA, WU, THE W1 10 FATL 713
Tt g 7 gor ¢ o iewer gy AT
thewmmddey ..... (=rravr)
$how ¥ ot womr R go ¥ vy @
ok wie wwwer ¥ gfew O
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sifiwwre fagr war §, 3 aw & wfwwre
oy gfere wfree aad €.
¥ get & Ty o mfs

uw farandf #1 wewr w2 fear mar, Qe
T wead wft @ § 1 wfefiaw
w W ¥ fag wed = Prami #
gfwe & arq farer 43 &7 grewr ofg?,
daeT X A owgET W oAgET W@
wifer | oo qEfafasgmm /1 gfew
w1 wqrer wegw Al @ aar & fedy
wfavAT & TTEEA w9 B 1Y §, 1% THA
§ fir gare wiasrc w7 § 1 gfaw a
wwa § f ot wfewre &7 8, sqd-
foraft Y y&= ¥ ey wfgwre 2 fad
e

& goar wgar § —ar fesslt ¥
wre gfers & I w adw, Ire wfes
gfeard & ? ¥ o feelt ¥ gfew
whawT Fvaa, vk foy s fe &
fenrew ¢, war IR 9T qvw AN ¥ ?
oy Y W weE S I Ew ol
TR A T A T E?

WELH W : I & WA sqaent
¥ ¥ yer 99 §, w0 1w A qww
YW OF ATH4T @0 AT A—IEe
M # g g W@ qer 7

oft wiee yaw : ¥ ox T ot ¥
¥ wafuy §—ar dwuow ¥ F
s g9 1 W woww qIC d#w W
o s At femy s oY gfee s
1236 LS8

of Taxi Driver (C.A.)

woft 7 &% BT 10 AT HOT T9AT
A FRI ST AT @ E |

ofl g W T WU oY, TR
o gwry fer & 1 2w & werrwwr Wit
& gfersr ssq<r &1 gy gAarar Wfgd o
wEt AW FAT § AT STAVEEAr qEdy
ar g e § 1w ot 2w & ok st
& gftw wwae Tt ur ar § ) fee ot o
R gfem wdardy §. Iw a
Py ame ol &, g WY Al
qv oy e fry §—Fwe oY oY ger
g frar gzad at # @199 )
gfre wifFeaT w1 axea § Y 4@ TA 9%
oY s & g & e agy o o whe
2, u% gfew wEadl w1 T Q3
fermavE e T Wam R Em Y
TEA T NI gETE wesr § ) gfew
WIFHES gH N § T G A Y
wez fadel, it & wifow 547 W
wiwr o F@ &

gt a% gfem s w1 wawr
t—afe s v w1 daer it
o T s & | ©F W e fear g,
@ oA & AT o §, ago wrarrat
b awm wx foslt & fd arehw
gTr YW @ wAT ¥ W A
T wT AwY § i Reeeft & el
T ¥ I A W 8 deamt
¥ UE% ST 1 & AT SO ¥ q ®T
Y wgog ¥ faare =7 Ay § 1 Afer
T & e a s § e gfe
whreT W Tvre et ol gwi-
wWfer & s Rt g

rgwr v egew: (i)
feeeft & fawrr &wT 9y A, qw wTwy
3 &Y wr )

QWS WY . AT weaTT WY
ofreT AT )
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ot g wr : wgT o W
werer fawrt & smow & 9T W avaw
& T aEe Y IE feamar e
g o §, o darqg el @R

Ffewar §, Iqa qreAEEA gUAAQ &,
WX qwar g & far e fo g,
aife god ¥y w1 v fremr o
¥ |

ot wiw aw : G5 FE I,
gl Zraew wfag o

SHRI P. K DEO (Kalahandi) Sur,
I think you for having admitted thus
Caling Attention motion because it
Bives an opportumtiv to us to speak
on the crime position in the rapital
of Dell

Comung tc this particular question,
the report was under Section 506, that
1s, for criminal intimudation In this
regard, though in matter is sub judice
and the court will take care of it, I
would like to ask, while going to ar-
resi the alleged accused, why the
police did not go and take the imitia-
tive to arrest the person in question
instead of sending somebody else So,
the natural doubt that arises in our
mind i1s if the policemen are not
abetters and  accomplices in  this
crime  Anyway, it has gone to the
court and it is for the court to decide.

AUdUsT 3, 1913

in Alleged Murdger of 228

Taxi Driver (C.A.)
crime is on the increase and, rhire so
in this capital So far a8 murders are
concerned, in 1971, it was 114 and,
i 1972, it was 130; as regards therelts
in 1871 it was 16,730 and, 1n 1972, it
was 18,720, burglaries—in 1071, it
was 2640 and, m 1972, it was 3606.
Every day, m the morning newspapers,
vou come across incidents cf crime
in this capital.

It has been found out by stafisti-
cians that Delhi is the worst place
so far as cnime ig concerned There
have been 740 crimes committed in a
year per lakh of population This is
the highest in the country To all
these queries, we get the usual stock
reply that Delhi's population 13 on the
Intrease, thaf 15 18 a sprowiing town
and that attempts have been made 1o
modernise the crime detection method,
to have more Jeeps, intensive patrol-
hing increaved vigilance, collection of
infelligence on criminals  These are
the stock rephies T woull hike {0 know
whether any attempt has leen made
to streamline the Bureau of Police
Research 1n this regard 1 would also
like to know whether any attempt
has been made to find out if there is
any mfillration of eriminals 1 the
police force We have seen complete
deterioration in the discipline of the
police forre which has culminated in
mutiny in UP, the very State from
which our Home Minister and the
Minister of State come. Bo, taking sll
these things into consideration, I
would Iike to have a categorical ans-
wer to inv quest'on whother there is
any nfiltration of ¢riminals in  the
police force

My next question iz what is the
percentage of investigation of the re-
ported cases, what is the percentage
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deceased, by the otber party. (Inter-
ruptions), You asked why did they
wait optsidey, I merely wanted to
make that clear in case there was
some confusion,

¥

With rvegard fo the crime situation
m Delhi, he has cited some figures.
Some of them do not exactly corres
pond to the figures that I have placer!
on the Table of the House. But tbat
does not matter. That is a  matter
of detall It as true that the crime
situation in Delhi js—as he said, TW
crimes per lakh of population—g large
one, The oply trouble i1s that he does
not feel satisfied with my reply which
he calls stock reply, which covers
things like trawmning, mcdermisation of
the police force, greater patrolling vi-
gilance, collection of intelligence ond
try11§ to impress upon the young
policeaen through 1efersher <ourses
the velues which policemen should
have t» n democratic society hke ours,
n the chaaging socio econorue . n-
text. The:e ale the things which we
e frung to do The police force
fnuvd been theire for a long Lime We
are ce.lainly  taying to eflect this
chanve m their gttitude lLecause that
15 a very impoitant, baucs factor But
the minds of men take time even in
absorbing whatever they are taught
Then they go back in the old environ-
ment, and you and I are aware of
the environment that is there in  the
country. They have to operate in thet
environment. That has its own Limita-
fion I need not spell that out So.
You cannot really expect different ans-
wers every time I get up to answer
the question as to what we are doing.
That is our consistant policy and we
‘have bgen following it. We have taken
a set of measures and we hope that
these measures will yield results. 1f
there are other suggestions hke the
one he made, which I did not quite
follow, on streamlining the Bureau of
Resedrch, they are welcome. But the
Bureau of Research has been set yp
only recently. It is doing excellent

work, i# no question of stream-
lining ttie Bureau of Research which
s for whole country and not only

of Taxi Driver (C.A.)

for Delhi police and which, as 1 said,
15 conducting coutses, doing research
work of yarious kands, That has given
a good account of itself.

With regard o crime records, we
are prepering, in fact, schemes to
computerise crime records and otber
things Like pay bills of policemen and
s0 on because that mught be the best
way to tack.e the large volume of
rec.rds yvailable, But that is at the
inuipent stege and I cannotl say any-
thing further except that we are mak-
g schemes towards that and’

SHRI P. K DEO: My question
regarding the indiscipline in the
Police Force and the infiltration of
criminals into the Police Force has
not been angwered. 1 wanted to
know the percentage of persons
charge-sheeted and the percentage of
cases reported and the percentage of
cases that ended in conviction.

MR. SPEAKER: This 15 a specific
question and 1n my opinion, it needs
prer1sus notice If vou need it, I
can 4k the Mirvster to suoplv it to
you later on.

SHRI P K DEO: Thank you.

13.22 hrs
PAPERS LAID ON THL TABLE

NAvy (PENSION) 28D AwmMDT, REGULA-
rioNs AND NOTIFICATIONS UNDER Navy
Act. 1957,

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK): On behalf of Shri
Jagitvan Ram. I beg to lay on the
Table a copy of the Navy (Pension)
Second Amendment Regulationg, 1978
(Hindi and English versions) publish-
ed in Notification No. SRO 148 in
Cazette of India dated the 26th May
1978, under section 185 of the Nawy
Act, T057. ([Placed in Library. See
No. LT-5275/78].
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I beg to lay on the Teble—

(1) A copy each of the following
Notifications (Hindi and English ver-
sions) under section 185 of the Navy
Act, 1957:—

(i) The Navy (Pension) Amend-
ment Regulations, 1872, published
in Notification No. S.R.O. 111 in
Gazette of India dated 1t1he 2lst
April, 1978.

(i) The Naval Ceremonial, Con-
ditions of Service and Miscellaneous
Second Amendment) Regulations,
1973, published in Notification No.
SR.O 140 in Gazette of India dated
the 26th May, 1973.

(2) A statement (Hindi and Eng-
Iish versions) showing reasons for
delay in laying the Notification men-
tioned at (1) (i) above. [Placed n
Library See No. LT-5274/78].

AccouNTs CoaL Boarp FOR 1970-71 AND
Mmverar ConNcessions (8rp Ampr )
RrLEs, 1973

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES

(SHR] SUBODH HANSDA): I beg
to lay on the Table—
(1) A copy of the Certified Ac-

counts (Hindi and English versions)
of the Coal Board for the year
1970-71, under sub-section (2) of
seetion 12 of the Coal Mines (Con-
servation Safety and Development)
Act, 1952 [Placed in Library Sec
No LT-52'!8/73]

(2) A copy of the Mineral Cunces-
sions (Third Amendinent) Rules, 1473
(Hindi and English versions) pub-
lished 1n Notufication No G.SR. 617
in Gazette of India dated the 9th
June, 1973, under sub-section (1) of
section 28 of the Mines and Minerals
(Regulation and Development) Act,
1857 [Placed in Library. See No.
LT-527T7/78].

AUGUST 2, 1973 Report of Committee

2

on 8. C.and S. T. »
Rpview AND ANNUAL Rxronrt OF Re-
HABILITATION INDUSTRINS CORPN., CAL~
CUTTA FOR 1071-72 aNp EmprLOYEMS
PrOVIDENT FUNDS (4TH AMDT.) SCHEME

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): On behalf of Shri

G. Venkatswamy, I beg to lay on
the 1able—

(1) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section 819A
of the Companies Act, 1956: —-

(i) Review by the Government on
the working of the Rehahilitation
Inaustines Corporalion Limted,
Calcutta, for the year 1971-72,

(1) Annual Report of the Reha-
bilitation Industries Corporation
Limited, Calcutta, .for the year
19871-72 along with the Audited Ac-
counts and the comments of the
Comptroller and Auditor General
thereon. [Placed in Library. Sce
No LT-5278 78}

(2) A copy of the Employees Pro-
vident Funds (Fourth Amendment)
Scherne, 19783 (Hindi and English ver-
sions) published n Notification No
G.SR 352 1n Gasetted ot India dated
the 26th May, 1972, under sub-section
(2) of section 7 of the Employees’
Provident Funds and Family Pension
Fund Act, 1952 |[Placed mm Library
See No LT-5279/73]).

- —

13224 hrs

COMMTI'1T'EE ON THE WELFARE OF
SCHEDULED CASTES AND SCHE-
DULED TRIBES

Rreorts oF Stuny Toumrs or Stuov
Grovups

SHRI BUTA .SINGH (Rupar): |
beg to lay on the Table a copy each
of the following:—

(1) Report of Study Tour of Stud
Group II of the Committee on ihe
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Welfare of Scheduled Castes &nd
Scheduled Tribes to Madras Visakha-
patnam, Bhubaneshwar, Kharagpur,
Midnapur and Calcutta during June-
July, 1972

(2) Report of Study Tour of Study
Group I of the Comimtitice on the
Welfare of Scheduled Castes and
Scheduled Tribes to Kanpur and cer-

tain areas in Madhya Piradesh during
October, 1872,

(3) Report of Study Tour of Study
Group II of the Committee on the
Welfare of Scheduled Cactes and
Scheduled Tribes to Bomhav, Nogpur
and Bhopal during February, 1973

1323 hrs.

STATEMENT RE. TALKS IN RA-
WALPINDI ON INDO-BANGLADESH
JOINT DECLARATION

THE MINISTER OF STATE IN THE

MINISTRY OF EXTERNAL AFFAIRS
SRl  SURENDRA PAL SINGH)-
As the House i1s aware, on the 17th
April, 1973 the Governments of India
and Bangladesh issued a Joint Decla-
ration which contained an offer for
the nnmedhale ang simultaneous reso-
lution of the humamialian 1ssues
arising out of the conflict of Decem-
her, 18971, The Government of Pak.s-
tan sought certain clarifications on the
Declaration and for this purpose
invited the Government of India to
send a Representative to explain the
various provisions of the Declaration.
However, at the same time the Pakis-
tan Government in ils statement of
April 20, 1973 came out with certain
positions on these humanitarian issues
which were not acceptable to the
Governments of India and Bangla-
desh. After an exchange of corres-
pondence between our Foreign Minis-
fer and Pakistan's Minister of State
for Defence and Foreign Affairs, Mr.
Aziz Ahmed, Pakistan indicated its

=34
(Staiement)
willingness {o discuss on the humani-
tarian basis the repatnation ot the
three categorics of persons meniioned
in the Declaration, namely, Pakistani
Peiracnis ol war gand aviban  inter-
nees, m India, Bangladesh nationals
detamned in Pakistan and Pakislani
natwuals 1n Bangladesh, This ex-
ruange of  romespordence tool. place
with the knowledze and in consulta-
Lo w.ih tue Danglacesh Government.

A Delegation led by the Special
Emi sary of tne Pnime Minster ot
Intta. Shri P. N. Haskar and com-
pr.sing Shri Kewal Singh, Foreign
Secretary, Prof. P. N. Dhar, Secretury
te te Prime Minister and senior offi-
cials from the Mimisiry of External
Affairs, visited Rawalpindi and Isla-
mabad and held ciscusiuns with tne
Pakistan Delegation from 24th July to
dist July, 1973. The Pakistan Dele-
gation was led by Mr. Azz Ahmed,
Pakistan's Minister of State for De-
tence and Foreign Affairs und includ-
ed Pakistan's Foreign Secretary M:.
Agha Shah: and other Senior Officials,

During the course of these talks,
Question relating to sumultaneous
reputr.ation o: the thiee cute uvr.ey of
persons mentioned in the jJoint India-
Bangladesh declaration wer:s aiscuss-
ed mn full detasr. In the context of
normabising the siluulion in the sub-
counlunent, the two siies al-o rev.ewed
the progress made so far mn imple-
menting the Sim.a Agiecment. Tne
Pakistan side acknowledged the f.ict
that the Joint Inmu-Bu.piiiisa De
claration which had separated politi-
cal considerations from the humani-
tarian is-ues was a step forma:d a'd
paved the way for an ear]y resolu-
tion of these issues. Some p:ogress
was made 1n detimng these is ue. and
it was agreed between the two Drle-
gations that a point had been reach.-d
where further consideration by both
sides was necessary. It was, there-
fore, agreed that the current discus-
sions be agdjourned and later resumed
at New Delhi on 18th August, 1973
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: Bangladesh

[Shri Surender Pal Singh]

As the Hon'ble Members will ap-
preciate, in view of the delicste na-
ture of the negotiations and the need
for further consultation with the
Government of Bangladesh, it will not
be in our interest to rewveal further
datails ahout these talis.

A copy of the Joint Stalement
issued at the conclusion of ihe recent
talks is laid on the table of the House,

Joint Statement

The Minisier of State for Defence
and Foreign Affairs of the Govern-
ment of Pakistan, Mr. Aziz Ahmed,
an-d the Special Emissary of the Prime
Minister of India. Shri P.N Haksar,
assisted py the delegations consisting
of szenior officials of the two sides,
hkeid talks in Rawalpindi and Isiama-
bzad irom 24ih to 31st July. 1973. The
Special missary of the Prime Minis-
ter of India also called on His Ex-
cellency Mr,  Zulfikar Ali Bhutto,
Presideni of Pakistan on 27th and
30tn of Julw, 1973.

During the course of these talks,
which were marked by mutuai under-
standing, the two sides reviewed the
progress so far made in the implemen-
tation of the Simla Agreement since
their last meeting in New Delhi in
August, 1972, In the coniext of the
normalisation of the situatien in the
sub-continent, they discussed the hu-
manitarian issued set forth in the
Ind;a-Bangladesh Declaration of 17th
April, 1973, namely, the questions oi
repatriation of Pakistani prisoners of
War and civilian internees in India,
Bangalees in Pakistan and Pakistan
Nationals in Bangladesh.

In the coure of ithe talks certain
issues arose which required further
consideration by both sides, It was,

therefore, agreed that the discussions
will be resumed at New Delhi on

18th August, 1973.

AUGUST 2, 1973

(Statement)

o} g fead (ai) : A e
oT% ST /R Wfewm aT oy )
=t wzw fagidt awmady (=ferz) -

HaT S T 4T & % amt mSw iR EE,
AT WOA ¢ | § FEHT FE g i
£

N TEw a0 fowed w oSg fa
qFTT & —-

FERE WEIEH : WS @ i q1 &,
firr & am

st maw fagrd My | e AR

qrfEaTs & AT ST 7T TTIEIK gl §
soar gfataiT g1 939 F ST qv =

ST rrr—f‘ & i o T
50 oF 5 59 ardi 17 a5

AT EE & A2 & g s araa

feber 21 4% & 1 WY mgEw i @Y

T £ e fagm g ag g
TR HPTT | TENT @A T Q@

femr 31

wlzz i

TEEEr

o wy fesi. v
[ET T ETEr AT
a1 ¥ ST gy Aar a1 }T FE & (R EF
WE AT 11?* < T T4 w7

"JeR g1 et | & ) gar gar IE:TQ 3
g2 FAUTAE AT egﬂr"rc:‘r a4 8 |

MR_SPEAKER: He has just laid

the paper. ¥You can move a motion.
This is not the proper time.

=it #y ford : w7 av wT HOy

T ww A gt 9st awar g

woaw wgied ; fewnm we @ ot

AT 7T FTF |

ot w8 formy : J3 qgr W fag
2 1 @rEz s s T o & dar
21

Joint Declaration 236

-
!
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mm:tﬁwﬁzm
Wk W § |

o ay fored : 37 T o

MR. SPEAKER: By the time 1
listen and say, it ig not a point of
order, you would have said many
things abaut it.

Wt Ay famd : & GAmPe am
T |

weaw agew ;. w Ay frw §
ot T ¥ AY T A A el 2 )

d’rw'[f‘nﬁ wry forter 2 =t &,
arrer 71 wfasr ¥ ) afaam w577
ferorsy ¥ are ® A o swawyr T3rE A0
3791 FThg um &F )

wenw agren . fafrze o 2o
¥ AT T AT TS GFAT T A oA
ov% WRT |

oY B9 fqwd T UTE WTET AET
FTanT A faarz g amrEE
Fz AT A

A EAR  ATAT T ATTAA 2
56 W fra A @ W o 9o vy

ot vy fra® & sy T, o7 oA
g1 o afrenT § s Afaw &
Ty F w4y 37 w3 § b ey g
tiaferfeeral vrr ¥ 4 &3 o7
g fr g o Afe faw woy §
gra Y A e ey 3 g
warg AT W R, .

Q¥ WAt wgeg ¢ IT AT H AT
o oEt & o =58

ot wy fased : & v fedw Afr
mgwtumaﬂhwm,mm

)MB

& 21 B e & ATy 47 A1 A
ame gf, Ty gwre aviy fader delY
T8 9 ) way 71 7fwa A i aw
& wfi | #or4 nAavgy ¥ are g
¥z 797 § ? w5 ot & fo e
fafrees & 7 f& Swer oAaEa., .

(emwr) T 9 TR 7
R qu 994 97 W9 ®AT T | TE TA-
o foeewy wn, o=y faeew § 0

weqw wfizg a7 aw frar g
TH (77 W FITHZ AET AT 6T § 7
fom w7 7 frar g & ¢ wdarfas @@
SHFAFTE ) TA AT
¥ AET A1 6 WA §7 WEAE AR
A "rEA Q3 AET F1 ) ATUH 7 4T AT
Fravg wAq w2y o

ot g f@ Wiy fam 1) gare
Ter Akt 3 3w favew
CEAN

MR SPEAKER: It is not a point
of order. No ruling is involved in it.
The rules say, the Speaker should ask
that it mught be laid, and all that.
Dunt make everything a guection of
privilege  .Now, Shri F. A. Ahmed.

13.30 hrs.

STATEMENT RE. DROUGHT CON-
DITIONS IN EASTERN U.P. AND
BIHAR

THE MINISTER OF AGRICUL-
TURE (SHRI F A. AHMED): Sir..

MR_SPEAKER: Pleass lay it on
the table of the House,

@t wy fed (F%7): woow
wHET, R wea § AR wel g wew
awTT W Y
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ot werw fiegr€t wrodedy (i) -
g WA qETey Y 9% W R e g
TAX ¥ T qeX & xyTAw & ar
T s g2 Aife ST wOA

wew agw e ¥ ATR ferer
& fe o T o fafaeest & 2 fad
A ¥, 3T o RvwT 7 ey o aey
]

ot wew fagrdt aedt g sTeEw
e R AR

WEqR WEAW WA WY g9 99
feawwa Fe 9TER §, A WO W
&@fwg )

o wEw fagtQt qrowdt 7R poR-
qifeeaTd &9 & @ ¥ WA WaT
Al

weaw wgrew & §yw w7 a1 fw
qr wifer T )

oft wq famd  wsaw TR, F@
wifagid " qeragr ma s &
& ) W7 gYey agA g1 A AW AAOS Ad
¥ o ¥ agE wan e § @ §,
M g AT FA R

weqw WERY  SF Wi A g, §t
ot g ¥ o § ) 4w ¥ oAy d
L i

oft wq fomd oo wgrEE, W9
s faizs e s §

SHRI F A AHMED Mr Speaker,
Sir, the House had an occasion to
discuss the drought situation in Bihar
and Eastern UP, when I made a
statement on the drought situation m
the country on 24th July, 1878 Asg
Honourable Members expressed an-
xiety on the drought situation pre-
vailing in Eastern UP and Bshar

{

I visited Bihar on the 20th and 30th
July, 1973, to make an on-the-spot
study of the drought situation I
could not visit UJP, on account of
heavy ramns on the 30th July in
Varanagi

In Bihar, I flew over some of the
drought-affected areas of Patna,
Monghyr, Nawada and Gaya Distiicts
and also went by car from Gaya to
Barachatty and have had detailed
discussions with the S*ate Chief
Minister and some of the othier mem-
bers of the State Council of Ministers,
Leader of Opposition, some members
of the State Assembly and senior
officials

Bihar drought situation has consl-
derably improved on account of the
1ains ieceived during the lagt few
days Earhe:r due to dry sptll during
mosti part of July, there nad been
some damage to the standing crop of
mdice ana t) padly seeling as a
1esult of which transplantation of
paddy had also been affected The
salvaging operations for the standing
crops and the intensificalinn of the
attivities for  growing oi late paddv
and maize anl other alternalive crops
undertaken by the State Government
m consultation with the officials of
the Central Ministry of Agriculture
will, 1t is hoped, enable the State
Government to take full advantage of
the recent rajnc< to organise maximum
possible production of kharif crops

The State Government hag also
drawn up necessary progranimes for
providing relief to the affected popu-
lation by opening relief works,
arranging drinking water supply, ete
and = mmplementing them according
to the requirements of the different
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possible extent, keeping in view the
stock position and requirements of
the country as a whole. The State
Government has also been advised to
step up procurement operations and
undertake stepg for de-hoarding of
stocks and to titghten up the public
distribution system to improve the
general availability of foodgrains in
the State. It 1s proposed to depute
a Central Tesm for making an on-
the-spot study of the drought situa-
tion. Request for giving an ad-hoc
assistance of Rs. 10 crores for organis-
ing relief is under consideration.

Honble Members are aware that
during the last few days there have
been rains in Eastern U.P., where
also on account of dry spell in the
first half of July standing crops had
been demaged to some extent. These
raing have helped the situaticn con-
siderably,

The State Government has under-
taken necessary measures to provide
relief to the people as also fo n-
crease production by taking maximum
advantage of the recent rains. Neces-
sary allotment of foodgrains is also
being made to the State Government.
A Central Team would be visiting the
State from 2nd August to 4*h August,
1973 to make on-the-spot assessment
of the situation and make recommen-
dations jn regard to the scale of relief
operations needed, etc.

Some Hon'ble Members, while pres-
sing for acceptance of an adjourn-
ment Motion/Call Attention Notice on
the drought situation in Bihar and
Eastern UJP. on 31st July, 1978 in
the House, referred to occurrence of
starvation deaths in these States.
While reports about the cases referred
to by the Hon'ble Members have
been called for from the State Gov-
ernments, T may mention that in all

cases where allegations of starvation

deaths have come to our notice, State
Governments have been requested to
hold necessary enquiries into such
cases as is the normal practice. In

(Statement)

all cases in whjch reports have so far
been received from U.P, and Bihar,
there has been no case of death due
{o starvation. I may also mention that
no other State reported any case of
occurrence of starvation death.

The Hon'ble Members would, there-
fore, appreciate that the situation is
not at all alarming and has, in fact,
improved with good rains having been
received during the last few days m
these areas. However, we are cons-
tantly in touch with the State Gov-
ernments of Bihar and U.l, and 1
assure the House that all necessary
steps to deal with the situation gs it
develops from time to time would be

taken in consultation with the State
Governments.

13.36 hrs.

The Lok Sabha adjourned for Lunch

till Thirty Minutes past Fourteen of
the Clock.

The Lok Sabha reassembled after

Lunch at Thirty-three Mmnutes past
Fourteen of the Clock.

[MR DEPUTY-SPEAKER in the Chair]

SHRI S. M, BANERJEE (Kanpur):
I would like to make a submussion.
As you are aware, in the other House

also the question was rajsed by Shri
Krishna Kant....

MR. DEPUTY-SPEAKER: Order,
order.

SHRI S, M. BANERJEE: This is
about victimisation of UNT employees,

MR. DEPUTY-SPEAKER: Order,
order. 'fou cannot refer to any pro-
ceedings in the other House except
when it is a statement of government

policy or something like that, Please
do not do that.

SHRI S. M. BANERJEE:

Y do not
want to refer to that.
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[Shr: S. M. Banerjee]

You are aware that dozens of em-
ployee: working in the United News
of Indig are Leing victimised by the
General Manager and other eofficials
at Bombay, Delhi and ofther places.
This matter has been brought to the
notice of the hon. Labour Mijnister. I
would only request you to ask the
Labour Minister to make a statement.
There is serious wictimisation going
on. This should stop,

#fr zifm waw (afaor fredt)
To TAo Tido F wHART AFEA &
g€z 7 Yo UHe HAS F 1 IRM
AT T> TTo UTRo T wA AT & AL
F @ & 1 & o 7w e g

To T WEo F Tfaad &zl #1217 7-

/T T-3% gt v¥ fEuT o wr 8 ey
FT AWAT GIT T T g A fwar i
HITGEL g KT ET 78 F IAFT 1752~

arEaw Ay a1 @ E | uE s
tr??-:T ﬁf‘:ﬁl?“(ig' @l i f\‘:' Jo TTo J,T.'l_ﬂo
Y GYo e AT Wl HLST R RGEF
BT 253X < &1 | Hagar 4 fv a@
frafesr ¥ A&7 BgRg qanT 7

14.35 hys.
CUSTOMS, GOLD (CONTROL) AND

CENTRAL EXCISES AND SALT
(AMENDMENT) BILL-—Contd.

MR. DEPUTY-SPEAKER: We re-
sume discussion of the following
motion moved by Shri XK. R. Ganesh
on the 1st August, 1973, namely:—

“That the Bill further to amend
the Customs Aect, 1962, the Gold
(Control) Act, 1968, and the Central

Excises and Salt Act, 1944, as
amended, be passed”.
Before 1 call upon Shri Madhu

Limaye to continue his speech....

SHRI DINEN BHATTACHARYYA
(Serampore): VYou have {o give your
historic ruling.

Customs, Gold (Control) & AUGUST 2, 1973
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MR, DEPUTY-SPEAKER: Before

I calli upon Mr, Madhu Limaye to
continue his speech 1 would like to
recapitulate shortly and clarify the
issues that are involved. Mr. Madhu
Limaye yesterday was in the mijdst of
answering the charge of Mr. Naik
that he was indulging in character
assassination, and he will continue
with his speech. But I would like to
make this request to Mr. Madhu
Limaye that he should confine him-
self to the refutation of that charge.
He should not go beyond that limit.
(Interruption) Order please. I am
concerned with this particular izsue.
Let us dispose one after another. i
would also request him to keep in
mind the limitation of time, (Inter-
rupticns). Order please.

Now, the other issue that is involved
is the questjori of the point of order:
whether Shri Madhu Limaye should
be permitted to make a veferencs to

the Chhoti Sadri Gold queslion. (Tn-
terruptiong). Order please. This is
a point of order. This comes next

Yesterday, I had posed g number of
querijes to the Government i1 order to
enable me to arrive at certain conclu-
sions before 1 give my ruling. Soon
after Mr. Madhu Limaye has spoken
—T1 think we need not have any fur-
ther discussion on this, we have had
enough of discussion—I would re-
aguest that the Government may fur-
nish that information and then we
shall go to the next stage of ‘the
ruling on the point of crder. Shri
Madhu Limaye.

st Ay fewd (aiwr): surener # T

SHRI B. V. NAIK (Kanara): Sir,
may I raise a point of order?

I have
You are

MR. DEPUTY-SPEAKER:
called Mf. Madhu Limaye,
rising on what?

SHRT B. V. NAIK: On a point of
order.
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A pojnt
of order

MR. DEPUTY-SPEAKER:
of order within a point
I really do not understand.

SHRI B. V. NAIK: The Chair-the
hon. Deputy-Speaker—said just now
that there will be a refutation of the
charge that I had the opportunity to
make yesterday, But I think the last
few sentences which have been utter-
ed Dy the hon. Member have very
clearly stated that he will assassjnate
wherever there is no character and he
will not assassinate wherever there
is character. And to that extent I
think there has been a conclusive re-
futation, or whatever it was, of what
was, of what was said.

MR. DEPUTY-SPEAKER: Order,
please. Let us hear him. Mr. Madhu
Limaye.

-
"

ot %g feewd | TR AT EIETE A
AET 4T |

MR. DEPUTY-SPEAKER: There is

no point of order, (Interruptions).
Order please,

PROF. MADHU DANDAVATE
(Rajpur): Sir, I want to make a

suomission with your permission, If
you permit, then I shall make it.

I have
Anyway,

MR. DEPUTY-SPEAKER:
called Mr. Madhu Limaye.
what do you want to say.

PROF. MADHU DANDAVATE: 1
just want to bring this to your notice
for future practice and for the future
functioning of this House also. Last
time, when Mr, Madhu Limaye raised
certain issues and some other Mem-
bers including Shri Naik raised cer-
tain points, Mr, Madhu Limay2 want-
ed to raise a point of expianation to
clarify the position vis-a-vjs the re-
marks made by Mr. Naik. Mr. Madhu
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Limayve said—this is on record at page
4616 of the stencilled debates:

“mewsE MEYEE, R SE AW ¥

TR A ETTIN T WM A v
w1 & S s gar arT (7
(FIT) )

After that, Mr. Deputy-Speaker said—
this is on record:

“I think that the apprehznsion of
Me. Madhu Liraayve is unwarranted;
(Interruptions) Order pleace; be-

cause I see the half-an-hour discus-
sion is also in his name and there-
fore it can be shifted forward by a
few minutes, in order to give him
an opportunity.”

Sir, vour mind was very claar. You
were very accommodative. (Interrup-
tions). But we see your difficulty. At
530 sharp, two members got up; you
had earlier given the promise; out at
5.30 two Members got up. It is on re-
cord. Mr. Reddy and Mr. Sanghi got
up. Tt is at 5.30, accordinz to the
rules, that the half-an-hour discus-
sion must start. Notwithstanding what-
ever, you had said earlier to accommo-
date Shri Madhu Limaye, when some-
body had challenged it then you had
to take the sense of the House,
though vou had made the promise.

Probably the Minister of Pariia-
mentary Affairs was also guided by
what those hon. Members wer saying
and he said, with due deference to Shri
Madhu Limaye, this should be taken
1p. After that you said that becanse
many Members of the House insisted,
vou saig that. T would only wish that
for future guidance you clarify this
so that the bona fides are not brought
into question. The records are there.
You did say, you did assure Madhu
Timaye that even beyond 5.30 he
could make some observations. The
sense of the House was otherwise
That is why you were required to
take that decision. If that matter is



247 Customs, Gold (Control) & AUGUST 2, 1973 Central Excises and 248

[Prof Madhu Dandvate]

clarified most of those who raised the
1ssue, and Mr Madhy Limaye will
have nothung to say, Please clarify it.

MR. DEPUTY-SPEAKER 1 am
happy that Prof Dandavate has
brought thus up J¢ 1s a fact that I
did use these words

I did say this but I should hke Mr.
Madhu Limaye is unwarranted
Because I see the half an hour dis-
cussion 18 also 1n his name and
therefore it could he shifted forward
by a few minutes in order to give
him an opportumiy ”

1 did say this but I should Lk Mr.
Aadhu Dandavate to make this dis-
tincaon This 18 a bare statement that
a thing can be done, it 18 not in  the
nature of my decisien that ihus mat-
ter should conlinue untid Mr L may~
had fimshed his speech That being
my ntenlion, when there 1s objcec-
tion from one section of the House
that the order in the Order Paper
should be adl ered tc, this 18 what Mr
Ramgopal Reddy and another hon.
Me nher saixd, 1t 1s the business, the
duty of the Chair to take cognisance
of thus new factor All that I did was
to tuke cognisance of thig submission
frcm an important section of the
Hlou e I think you would acree with
me that the person sitting in  the
Char» must perform his duty with the
utm st co-operation and support of
the House he cannot do his duty as
a distator If there 1s objection, I
have got to take the sense of the
Hou-e and therefore I asked the
Minister of Parliamentary Affeirs and
he was also of the same opinion

PROF MADHU DANDAVATE.
That 1§ exactly what I also sald

MR DEPUTY-SPEAKER 1 would
alsn say this, both of you and Mr.
Madhu Limaye were excited unneces-
s'riv over a mere techmcality. The
substince of my commitment, of my
promise to Limaye was that I would
give hum full opportunity to refute
the charge, T had also said that it

Salt (Amdt) Bill

he could not do it yesterday,
do it today. That is

, he could
the substance,

st oy for@  IqTeTer WD, o
ar § e & ag o o nare wr sl
§ W W 89T gaT sy fow §,
g Y ury e & 1 g fory g wTe
IR &7 vy W fF 47 wToAT wgr
a1 fr 718 qre o & AT o O Ty
& &P ¢w www & Qg ot & w
¥ WIRW &7 G FC@AT | A § fqA
qEr S qu, Wt fownd ¥ o arfea
g1 & 1 3w € Ay wY gl o g
Tz geuw, geaAt agramly  (sqawyw)

®F 25 F ULATC WG F) ¥ A
# eI A 9 | 99 A & g
w1 Afad—a1 F77 gy Sy owd @,
37 37 91 fRaifa aag € a7 qeov
qRr W, e

“Provided that such order of
business shall not be varied on the
day that businesg 1s sat down for
disposal unless the Speaker 15 satis-
fied that there 1s sufficient ground
for such variation”

s ®t omhroe ¢ FW W
#t sw A d@r for @t &
aAr g——afy frare amn @ At &
WY & GAET AT FAT A1RAT §, TF A2
fxgaasroR g ) a1 gy
TH @rara 1A g AT ATH A B

MR DEPUTY SPEAKER Order,
please You have said somethung that
casts some kind of reflection on the
way the Chair has conducted the pro-
ceedings Therefore, I must clanty
the position But before I do that,
let me tell this to Mr. Limaye, who
15 a seasoned and reputed parliamen-
tarian You can do far greater ser-
vice to this House and to thizs coun-
try, for which you are capable, if you
do not indulge yourself too much in
mere technmicalitiess. When you say
“unless the Speaker is satisfled”, how



9
4 (Control) and

does that bar the Speaker for his
satisfaction to take note of the sense
of the House? I think I have done
everything according to the rules. In
order to satisfy myself, I wanted to
teke the sense of the House, Now, I
would request you not to persist on
this, but proceed further.

tﬁquﬁ W medfe
My aew w7 faar §

IEAE WERIAE, TH TF AT
W Ty & At far § o3
fordy & wrgur A7 AT, FAF STEHFIT
FRAT | W A/ XE AT AR
1964 F WA AT @ E AT g {
& w1 wrQw Ay § faw Agm &
araTe fqy 7T W | T w7 AT
ag gut fe &Y 87 ATq 26T AT 99
v qr, IR NSz e owm &
g AT —F A ATEE H AHAT-
Y WITAT § AT A HEEAT A FRT——
gam s amer g fr 3 & sl et
¥ OF off AT QAT A ST AR
* sErar—faw ¥ &% ¥ $7 0F g9
am Ag o far & faar A &0
aterar &\ &7 foaft wte A v 10 S
{AYE AFAPT §—g=AT &7 AR A
¥ A7 famr @ INFOE, WA qAB—
TFAVA AATAATNE | (WA

st wda w3 (ArAgT)  EW Y
qagh ¢ AfEr T A gA s 97 4

st aq fad wa, ITTETET WETET,
& g a1 e 1966 ¥ Fo¥E At A7%
ferarrar wrgT 21 WA O AT A
FEEATH
SOME HON MEMBERS:

foc afy Q7 fov 57 o o7 .,

SHRI B, V. NAIK:
back to square No. 1.

Now we are
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MR. DEPUTY-SPEAKER: It is
correct to some extent that we are
back to square No 1, to the main
question of the pomt of order. But,
then, the whole thing arcse from
your remark yesterday that he was
indulging in character agsassination.
I have given him the right to defend
himself and to refute the charge. It
was his reference to his main point
that evoked a point of order from
you that he was indulging 1n charac-
ter assassination Now, without re-
ferring to that, how can he refute the
charge that he was indulging in
character assassination?

SHRI B V NAIK: Sir, T would
like to make a humble submission
I hope all members are equal here
and some are not more equal Yes-
terdav the hon Member has very
clearly stated—I have not gone
thiough the proceedings very cate-
gorically stated that he assassinates
wherever there 1s character and does
not assassinate where there is mo
character What 1s the clarificaticn re-
quired on that? (Interruptions)

o v fed FTE R P W
F T A A AET A N wEw
JFfarAgreg omT A AIAT SR
g gt amad 3 Bl A
£ 7 w0l AT F ) AT 9 FY wrar
IR F FAT

SHRI S M BANERJEE (Kanpur):
1 have a small submission. The ques-
tion of chotr sadm will definitely
come They wanted to give gold to
Shn Lal Bahadur Shastni hut they
collected gold for Shn Piloo Medy

MR DEPUTY-SPEAKER Now it
1& no longer choti sadri; 1t has be-
come bari sadri. 1t has become so big.
I would request Shri Naik to allow
Shr: Limaye to continue wiath his
<submussion I am here to watch what
he says On going through the re-
cords—I have checked it up—I find
that Shr1 Madhu Limaye towards the
end did say that he would assassi-
nate only where there is character
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!hoafru:i forr wr wirey grer
& 7w fty wfer pr v §, T o
Fersrar oY 7t w37 @1
MR. DEPUTY-SPEAKER: I have
the record here of what Mr. Limaye
said. May be, because of my ignor-
ance of Hindi, 1 was not able to put
it that way. (Interruption) order,
please Now, I would request one of
the Members.. (Interruptions) Order,
please, You cannot go on like that.
If you want, the record of what Mr.
Limaye said in Hind: can be read out

mn the House so that everybody would
know. Let us hear the record

SHRI PILOO MODY (Godhra): On
a point of order, Sir. We cannot
tru-t anybody in the Congress party
to read it correctly

ot ofer qeo  (2fiqo- fa=i)

“sft w Fred  mm st ar (v v
freafrdas e M waid ag wver
& fod ey frmdy  rTr AT AR WY feig
7271 fr 76 sy Ty 7 afam e
ferrr ¥ ) g= epexYyvm o ® xw 7T
Z 1 w7 T AT TAA A oTRAT 9TAC
tfrafrreas wham sr g =
fayarrafma vt/

MR DEPUTY-SPEAKER- Order,
plcase Now I am attending to Mr
Nark The recorde have been read
ot to the satisfaction of the Mem-
be ¢ This speech of Mr Limaye 18
bv no mreans the conclusion of his
speech (Interruptions) Order,
order Ths 1s by no means the con-
clusion of hic speerch Therefore. on
this score Mr Naik, you cannot sav,
“You cannot continue because you
have etmeluded vour speech” I
would request you to ollow him to
have his say

SHRI A. P SHARMA (Buxar):
Mr Limave has said that there s
question of character assassinaton
only m the case of those persons who
have character (Interruptions),

Salt (Amdt) Bill

g § o wr wfer et & 1
Sererar § o afy welt v wfr Y 4
mﬂﬁﬂ.wn*niq&q
famq wr wr§ afer off § Wi wwing
% x7 %1 7 ) wEm A T W T
it av Agy ?

ot wy fornd : g ey & e
T W W AT | O Ay
¥ 155 ey ar fedw o gfear
T B IEWA ST 0% wTOh W
qU qrAT T | S A A R &
TF 9O § Ju AT A Y o Aw
3 &7 fAvia gar (aFw gure <F ar
fE sy wreTy s1a IR =5 W
fr q@ w12 /9T I A7 ) T Qg
qura WA fr o asmgrw crea 17 L
Fifs I g w4t ¢ 1 39 P g7 qrey
LCIR SO 1L S GO T 1
g1 e sfi e aergy oA A %2frgz
w1 EAIRE A aar 9 43 oA ST
fr se @A™T ST 4R F O3 oW
wAt Y FuAeT A7 v fanT e
Ay 77 &7 cefam gevr wife avw
M a4 v fetn urs cfear
TR R TUT #7 QW AR R OIAY TR
A RET C TTETAIE AT TR |
ZY ag N AT AT AT | L4 AVK K
AT FA FT I GAT 97| ZAfA
f% TRY 97 T AFW ®T IIAT W7 AE
AT I AATA IIA & X O TIafy
N ® Faaw ¥ dNTT f oy
ANTTH HZA ¥ TN T TR AT |
% o v firadrow vrghe | Amgelt &
7 T T & 1 T A A W A
a1 T T W AFA § IAET
T ATz g AT ot wsgror i wpr 47
fewm @ arurf ot v
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&L o & A o 5T g e A%
2% | THT g 4T [T AT IHF ATY
i g37 TAT (&% FAT Ag wid Qg
wE ¢ ? S A 9grA FFY ST A0Er
Fqif & TATTIAT B Zra § A A
208 AT 4E AT 1TT F [T [IT T
a1 T 377 A7 gaifear & arH i a7
oTE Y AT 7T A § 1 BT ArIdy
AT FE F oA T o3z X O&T
€ 2 waA ANy s E
% oift as qd /€Y g€ 21 78 |18
1970 *a'. arefff | EwTI az %fm CES

o

|
H
ﬂ
E
ap i
3,
g 3
=,
,S.P

uT @M F A9 A& T
qd ud w< 3/F AT A Feaga
21 gufae n7 56T &

:
FAT TG § AR Arbas

'1 F ame
3a% A9 gFIT F4F A ara LAE
St fra Ao g saR T v aar 139
9T LT AZS Hﬁri{ Jr qgifeer &

faarn: Tfﬂw,l?’f HF%‘ Iﬂ"’-':";’:'i -
e rT "{m % G =T g 39 f’i’dsz

T gamr "ﬂfra'f:rru 'th-F qr
At @ § ST i of‘wr spafeT
BT Z, T FEAT F T AN afey-
ara ‘-rrl'fg, ST JTUT FIT £ AT g
w1 ATEd h T (S@AH1 AT FA9H T
FTwT  UrE CREANRT FE6F 53 2,
arrfas #) migs g9y, 37 46
F R A AT B G415 § 9847 g )
afvgars  Avn & giw 7 797 § {57
nIEY. 47 qrenr & mme o) fudEl &
AT H 9T AR AFATFT A G 2 |

SRAVANA 11, 1895 (SAKA) Central Excises and 254

Salt (Amdt.) Bill

THE MIMISTER. OF STATE 1IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): Yesterday
you had asked the Government to
clarify certain points which you had
raised and I had stated yesterday that
since the hon. Member had raised
these moints at the stage of the third
reading of the Bill, I had not had the
necessary time to find out the facts.
On the various clarifications you had
scught I have to make the following
statement.

The matter relating to the seizure
of gold at Choti Sadari has figured
on several occasions in the past in
this House. The last question on this
case was unstarred guestion No. 549
answerad on 17-11-1971 in reply to
which it was stated that the case re-
lating to the alleged misappropria-
tion of gold by Shri Ganpat Lal and
others ig still pending in the court of
the Civil Judge and Astt, Sessions
Judge, Udaipur since September 1966,
and during the pendency of the cri-
minal case. inquiry by the CBI is to
ba conducted with due regard to the
provisions of law so as not to attract
the nrovisions of law relating to con
fempt of court. In the criminal case
in which a de movo trial was ordered
on 15-12-69, 30 hearings had taken
place upto 29th June 1973.

Shri Sukhadia whose name Thad
fipured in the discussions earlier had
himself made a request in his letter
dated 27th April 1967 addressed to
the then Home Minister that the mat-
ter mny bs probed by a Central
Agency such as the CBI... (Inter-
riptions) Since the facts in the cri-
minal case against Shri Ganpat Lal
regarding misappropriation of zold
have a bhearing on the subject matter
of the CRI inguiry, it was decided in
March 1968 to make a preliminary
inguirv in the course of which the
statements of witnesses are heing re-
corded only after those witnesses
have been examined in the court case
to avoid legal complications. The
main witness in the complaint is Shri
Gunvantlal and he could not be exa-
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mined %0 far in the preliminary in-
quiry which is being made by the CBI
beciuse his statement in the court
cage has not been completed. Shri
Gunvantlal wag cross-examined in
the court in May 1978 and the case
has been adjourned for further cross-
examination. The next date of hear=
ing is on 6th August 1973.

The progress of thy inqury will
ent'rely depend on the court case. It
cannot be said when the recording
of the statements of all wilnesses will
be completed in the court case. It 1s,
therefore, not possible to indicate the
time by which the CBI inquiry will
be completed.

SHRI VASANT SATHE: Now it
1s fully proved that the allegations
made by Shri Madhu Limaye were
completely baseless. They are still
sub judice and nothing has been
proved against Shri Sukhadia as such
and only in the most mahicious man-
ner he hag made the allegations
against Mr. Sukhadia.. (Interrup-
tionsg), -

MR. DEPUTY-SPEAKER: Order,
please.

Now that I have heard the Gov-
ernment, I think the stage has come
when we must arrive at some deci-
sion about this. Now, let us be clear
in our mind as to what is the central
issue of the point of order yesterday
It is not the merits of the case and
I will state at the beginning that we
shall not enter inic the merits of the
case especially since it 1s now pend-
ing in a court of law.

Members should refrain from say-
ing anything that may impede the
functioning of the Court and all that
The central point yesterday was this
that even a reference to this case in
which Shri Mohan Lal Sukhadia.
who is now a Governor of Mysore,
figures should not be made on the
ground that he is s person in high
authority. Hon. Members have read
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out the rules. The relevant rule re-
lating to that is Rule 382(v) which
says—

“A Member while speaking shall
not reflect upon the conduct of per-
sons in high autharity unless the
discussion is based on a substantive
motion drawn in proper terms.”

And also, the Explanation Is given
there. It says:

“Explanation.—The words ‘per-
sons in high authority’” mean per-
sons whose conduct can only be
discussed on a substantive motion
drawn in proper terms under the
Constitution or such other persons
whose conduet, in the opinion of
the Speaker, should be discussed
on a substantive motion drawn up
in terms to be approved by him"”

This was the rule quoted. Stand was
taken on this rule that a reference to
Mr, Mohan Lai Sukhadia, who is
Governor of Mysore, should not be
made. I think that is the Central
point to the point of order. Mr, Salve
has made this point very clear in his
submission yesterday when he said-

“When reflection is cast on the
conduct of a person it should be
judged in the context of the fact
whether or not he 12 in high autho
rity today ™

So, this 18 the submission, I take it
from the Congress party, that refer-
ence should not be made to Shn
Mohanlal Sukhadia because of the
fact that he occupies a position ol
high authority.

SHRI! PILOO MODY:
authority today.

He has no
(Interruptions).

MR, DEPUTY-SPEAKER: Order
please. Let us be clear in our minds.
Who are these persons in high autho-
rity® We should be clear in our
mindg about that. Constitution has
something to say about that, Can I
go at some length and read each pro-
vision?
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SOME HON. MEMBERS: Yes.

MR. DEPUTY-SPEAKER: The
Constitutional provision with regard
T the President says this, This is

rticle 61 of the Constitution. I
quote:

“When a President 15 to be im-
peached for violation of the Consti-
tut1on,”.

Mind you, it is only for violation of
the Constitution (Interruptions) It
14 onlv for violation of the Constitu-
tion that the President can be im-
peached. Other things don't come
n

SHRI PILOO MODY: Not for
making a speech

MR DEPUTY SPEAKER

“When a Precident 15 to be im-
peached for vinlation of the Con=ti-
tution, the charge shall be prefer-
red by either House of Parliament

I quote:

No =uch charge shnll be prefer-
red unless (a) the proposal 1o pre-
fer <uch charge 1s contained 1In a
resolutivn  which has been moved
after at least fourt:en days’ notice
in writing siened by not less than
one fourth of the total number of
memhers of the House has been
given of theiwr intention to move
the re-olution, and

(b} such 1~ nlutton has been
pasced by a majurity of not  Jess
than two-thirds of the total mem-
ber<hip of the House™

That is about the President It s
very ciear about it The other peo-
ple who are mentioned in the Cons*i-
tution are the Speaker and the
Deputy Speaker Now, thic 15 what
it says

SHRI PILOO MODY You are also
mentioned

MR, DEPUTY-SPEAKER: Yes, for-
tunately or unfortunately, Article 04
of the Constitution says this. 1
quote,

1239 L§—9
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“A member holding office as Speaker

or Deputy Speaker of the House of
the Pcople—

(a) shall vacate his office if he
ceases to be a member of the
House of the People;

(b) may et any time, by writing
under his hand addressed, if
such member is the Speaker
to the Deputy Speaker, and
if such member 1s the Deputy
Speaker to the Speaker re-
sign hig office; and

(¢) may bs removed from his
office by a resolution of the
Hou.e of the Peonle pasced
by a majority of all the then
members of the House:

Provid=d that no resolution for the
purpose of clause (c¢) shall be moved
unless at lea:t fourteen days' notice
has been given of the intention to
move the resolution.”

This 15 about the Speaker and the
Deputy Speaker

Then, the other category of persons
are the Judges of the Supreme Court
and High Court. The Constitution
says:

“A Judee of the Supreme Court
shall not be removed from his offi-
ce except by an order of the Pre-
sident pasced after an address by
ecach House of Parliament suppori-
ed by a majority of the total mem-
ber<hir of that Houce and bv a
majority of not less than two-thirds
of the members of that House pre-
sent and voting has been presented
to the President 1in the same session
for <uch removal on the ground of
proved musbehaviour or incapacity

Th's alsn relates to the Judges of the
Hich Court So. whenever you want
to discuss about them, a Motion has
to he drawn up 1n appropriate terms.
The Constitution i1s silent as far as
the Governor is concerned.
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SHRI PILOO MODY: Clerks of the
Home Ministry. -

MR. DEPUTY SPEAKER: It has
been pointed out here that it is not
only the person mentioned in the
Constitution, but also “such other
persong whose conduct, 1n the opinjon
of the Speaker, should be discussed.”
Now. I don't think there is anything
on the record where the Speaker has
particularised any other person in
high authonity beyond what has been
mentioned here. And therefore, at
the moment, we have no precedent to
g0 by. as to which other person....
(Interruptions)

SHRI G. VISWANATHAN (Wan-
diwash): Is the ruling over?

MR. DEPUTY SPEAKER: No, I am
trying to formulate the position.
‘(Interruptions). 1 don't want another
mini~-debate to develop. (Interrup-
tions).

SHRI DINESH CHANDRA GOS-
WAMI (Gauhati): I would like to
make a point. I am not challenging
your ruling, (Interruptions).

MR. DEPUTY-SPEAKER: Kindly
sit down. I would request the Mem-
bers to cooperate. If I hear you now,
1 will have to hear others and another
mina debste will come wup. So, 1
wnuld request you not to insist,
(Interruptions). How can there be a
point of order while my ruling is yet
to be given on the point of order?

If you have another point of order,
I shall hear you after my ruling.
Kindly sit down. At pregent, 1 am dis-
posing of one point or order. How
can I hear another point of order?
That is the position

Now, I would like the Members to
ponder over this. Let me take my
personal case 1 happen to be the
D-puty-Speaker. Now, according to
the Constitution, you cannot discuss
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about my conduct while sitting in this
Chair without bringing a substarr-
tive motion drawn in appropriate
terms, That is very clear; the rules
are also very clear that no reflection
should be cast on the conduct of the
p-rson sitting in the Chair and con-
ducting the affairs of the House.

Now, would it be proper for me to
say that because of this constitutiunal
provision, my conduct while not act-
ing as Presiding Officer here cannot
be discussed in the House?

SHRI MADHU LIMAYE: Who 1s

discussing?
f

MR DEPUTY-SPEAKER: I have.g
not fimshed. Can I claim this that my ;p
conduct while not acting as Presidingy »
Offic-r cannot be discussed in the
House without a substantive motion?as
For anything that I sa:xd outside—notto
in the discharge of my frunctions as's
the Presiding Officer—am [ immune
from al! this discussion” Would it be
justiied® In my personal capacity,
if 1 go to Meghalaya or somewhere
clse and I br ak the law there, can
I say you cannot discuss about me be-
cause the Constitution says you can
not discuse sbout my affairs as I
occupy a position of high authority

SHRI C M STEPHEN (Muyattu-
puzha): That 1s the correct position.
{Interruptions)

MR. DEPUTY-SPEAKER: Order
please 1 would hke you to think
very de:ply about this.

Now I will come to the wordings
of the rules The rule <ays: ‘reflert
upon the ronduct of persons in high
authority’ It 1s the reading of the
rule According to me, it is only in
respect of the conduct of the person
in high authoritv in the discharge of
his functions as an incumbent of that
position of high authority that he
occupies. (Interruptions). That is
my interpretation of the rules. Now,
I would hike the hon. Members not
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1o get emotional about it. Let us look
upon this question here with a higher
sense of responsibility to this House
and to this country. Let us take it
this way because, what we decide
now is going to be historic. It will
be historic unmless this Parliament
changes its decision.
this decision, it is going to stand and
it is going to guide the conduct of
our Governors and other people in
high authority in this whole country.
(Interruptions). Let me finish what
1 am going to say. Therefore, it is
very very important, namely what we
decide now.

Now, the question is this. Can any
wrong or anything that a person does
in the course of his whole life—it
may be a wrong that he has com-
mitted in the course of his life—can
all that be swept under the carpet
just because of a certain fortuitous
-circumstances that in course of time
he happens to occupy a position of
authority? .

SHR] C. M. STEPHEN: Give us a
little time, and we shall say why that
is not permissible. (Interruptions)..

SHRI G. VISWANATHAN: He
cannot interrupt you when you are
giving your ruling.

SHRI C. M. STEPHEN: I cannot
understand why the Opposition 1s
disturbed, I do not really understand
why our friends are raising objection
You, Sir, have posed different aspects
and you are inviting our views, and
we are prepared to make our sub-
missions. Why should there be all
this shouting about it? We are not
Arampling on their rights.

The point has been raised, and you
are going to give a very important
ruling. All that T am suggesting is
that if you are so inclined, you may
permit observations on that to be
Plaeed before you. Jhat is all that
We are asking for,

* country. ...

BHRI G. VISWANATHAN: On a
point of order.... (Interruptions).

MR. DEPUTY-SPEAKER: Order,
please, Let all hon. Members please
sit down, I am not hearing anything.

Now, I am saying this with the
greatest sense of responsibility be-
cause I am also personally involved
in it. Therefore, I am mnot saying
anything else; 1 am saying what
should be the standard in this

SHRI C. M. STEPHEN: Permit
us to make our submissions........

SHRI NARSINGH NARAIN PAN-
DEY (Gorakhpur): You are giving
such a ruling which afterwards will
create a lot of confusion worst con-
founded!

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): May I sav something?..

SHRI G. VISWANATHAN: The
hon. Minister cannot speak now.
(Interruptions).

MR. DEPUTY-SPEAKER: Order,
please. Let me finish. I am not refer-
ring to anything. I am referring to
what should be the standard in this
country.. ...

AN HON. MEMBER: The Minister
of Parliamentary Affairs should be

heard.

SHRI VASANT SATHE: I want to
help you. You are aware of the well-
known principles of interpretation of
law. Kindly do not take any step
which mav be wrong. If you give
any ruling today. it will become a
precedent. I want fo assist you. There
are well-known interpretations of
law, and you should not introduce
new interpretations or new words...
(Interruptions) You are giving new
words. Do not make that mistake.
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You are reading the words ‘of autho-
rity’ I think you are making a
mistake, I just want to assist you....

SHRI G . VISWANATHAN: Why
don’t you allow the Chair to speak?

SHRI VASANT SATHE: Once
you give a ruling, it cannot be re-

tracted from I do not want you to
make a mistake Allow me to assist
you. There are some well-known

principles of interpretation of law.

I just want to bring them to your
notiece. .....

MR. DEPUTY-SPEAKER: Since it
is going to be an important ruling .

SHRI C M STEPHEN:- Permt
ug to assist you.

MR, DEPUTY-SPEAKER’
not given my ruling I am only
clarifying the position. But since, as
I say, it 1s going to be very very
important, because . .,

I have

SHRI G. VISWANATHAN: Post-
pone 1it.
MR DEPUTY-SPEAKIR and

it will lay down the norm for the
conduct of pcople m the highest offi-
ces, and m these days, the troubled
days 1n which we are on all fronts,
the standaid that we lay down hcre
is 1mportant, therefore, if the Mem-
bers want to make submissions, I am
prepared to hear because that 1s the
wnll of the House, so that hon. Mem-
bers may not say later that a ruling

has heen given without proper
hearing.

(Interruptions)

SHRI G VISWANATHAN. You
have not made up your mind.
MR DEPUTY-SPEAKER Al-

though at the time of giving a ruling
nothing more should be heard, be-
cause it 1s an Important matter I will
stop here, withhold my ruling and
hear a few more members.
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SHRI K, RAGHU RAMAIAH: I
only wanted to say thus. Since as ydu
yourself have said, it is a very im-
portant ruling, is it necessary now to
go into such an impertant ruling for
the disposal of this point? 1 would
request you to consider wh-ther we
should go into the guestion of Go-
vernor, President, Speaker and g0 on.
Is 1t necessary for the disposal of this
case? Is 1t not enough for you to
decide whether any reference can be
made to Shri Sukhadia or not? Why
go into the question of Governors,
Governors-General, Presidents and
all that” I would respectfully sub-
mit 1t is not necessary Let us con-
fine ourselves to the simple 1ssue;
kindly give a ruling on the pomnt
raised whether reference can be made
to Shri Sukhadia or not and leave it
st that Dispose of the case that way.
Why go into that vital question which
has get a very great importance?

SHRI PILOO MODY* Do I under-
stand the hon Mimster as saying that
we can say whatever we lhike about
Shri Sukhadia?

SHRI VASANT SATHE' There are
certain well-known principles of in-
terpretatzon of statutes and law. One
of them, and the best known, 1s that
the language of a particular provision
must be read as it 1s when 1i 1s plain
and no new words must be introduced
or added therein, If you read the
words you were about lo interpret,
‘reflect upon the conduct of persons
in high authority’-you were trying
to say qua the authonity—the words
‘as an authority’ or ‘as such authority’
are nowhere there Therefore, when
a persen 1+ in high authority, any re-
flcction that 1s to be made on the con-
duct of that person 1s barred, Ii does
not say ‘as that authority' There-
fore, the 1dea appears to be that when
a person is occupying a high autho-
rity. no reflection ghould be cast in
a lighter vein in Parliament because
it deregates from that authority. It
does not bebar reflection in other
cases, in cases of those who are not
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in high authority—in those cases you
are free to make that—But when it
is a case of a high authority, the only
restriction is that it must be on a
proper motion well-drawn.

Therefore, I would submit that
reading the words, plain as they are,
it does not say ‘as an authority’ or
‘as long as he is in that authority'.
It means any reflection cast on the
conduct of that person; it does not
say conduct today or here and new
as an authority. It means conduct at
any time because it will ultimately
reflect on him and by that reflection,
people are likely to think low of hum.
Therefore, no reflection whould be
cast in a lighter vemn by people. This
1s the essence. Hence I submut that
no introduction of new words should
be there. That is number one.

MR. DEPUTY-SPEAKER:
question of interpretation.

It is a

SHRI VASANT SATHE:
preting also.

In inter-

The well-known principle of inter-
pretation 1s that you must read the
words as they are and you must not
say that the law-makers intended or
must have thought this way If they
had thought so, they would have
made it clear. ¥Ynu should not im-
pute that to the law-makers. This 1s
the first point.

As far as persons in high authontv
are concerncd, as you have read out,
the constitutional provision 1= about
vither the impeachment of the Presi-
dent, the removal of judges or—

SHR1 JAGANNATHRAO JOSHI
(Shajapur): But there is nothing
«bout the Governor. If he is a high
authority, it must have been men-
tioned there. There 1s impeachment

for the President hut not for the
Governors. (Interruptions).
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SHRI VASANT SATHE: Only im-
peachment in respect of high autho-
rities ig mentioned. That iz also not
about the conduct. It is only when
impeachment or removal has to be
made. Those sections do not talk of
conduct or reflection on conduct
either. What this section says s,
“persons in high authority.” Now,
therefore, if we are drawing a
parallel because of certain other pro-
visions in the Constitution and say
that there are other provisions re-
garding impeachment of the Presi-
dent, removal of judges, etc., and you

included the Speaker and the Deputy-
Speaker—

MR. DEPUTY-SPEAKER: I did

not include them; it is in the Consti-
tution. Not L

SHRI VASANT SATHE:

That is
made clear by saying “in proper
terms.” What 1t says is; “The words
‘persons in high authority’ means

persons whose conduct can only be
discussed on a substanlive motien
drawn 1n proper terms," referring to
impeachment, etc., “under the Con-
stitution, or such other persons... ™
If there were to be only those per-
sons and no other person was to he
included, 1t would have stopped here.
The very idea of including, “such
other persons whose conduct. in the
opinion of the Speaker, should be dis-
cussed on a substantive motion drawn
up in terms to be approved by him”
i1s clear. This part would have no
meaning 1if you were {o sav” thus far
and no further, and these are the
persons: that 1s  all.” Otherwise,
where 1s the discretion? To whom
clse would 1t apply when you include
1t under the latter part? 1 say agum
genens that the principle of inter-
pretation 1n law 15 that when there is
a particular provision, then, persans
of a similar category would also he
automatically deemed to be ineluded.
Therefore, persons like Governors or
Chief Mimisters or Chief Justices of
high courts or judges of the high
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courts and Speakers of other Assem-
blies—not only here—and such per-
sons who occupy poaitions which are
supposed to be above board, as we
say, and who are therefore to be rea-
pected by all—persons of sancitiiy——
should not be brought in and no re-
flection should be brought against
them in a lighter vem

MR DEPUTY-SPCAKER Now,
despite the fact that we have come
to a stage when a 1uling has to he
guen, but because the ruling 1» 0
important and the Members are so
exercised over it,-~I am conscious of
the fact that this 1s going to have a
far-reaching repercussion not only for
the whole country but for the future
guidance of our Constitutional func-
tioning —I am prenared to lsten—
(Interruptions) Order please Mr
Pandey, we shall hrar your words of
wisdom at the proper time, not now

1 am prepared to listen Although
we are spending a little more tume 1n
this, 1 think it 1s worth since 1t 1s o
important, I am prepared to hecar
Members agaimn I would call every
body, everybody will have his chance

SHRI D N TIWARY (Gopalgan))
It 15 a very important matter which
1s gomng to have far reaching im-
portance In that case fix a date
have a fullrfledged debate so that the
leaders of the Opposition parties and
groups maght be here and discuss the
matter

Salt (AmdL) Bill

ot wfw www oW Qe
wifag, O 7 w2 W w7 Dfog

SHRI DINESH CHANDRA GOSWA-
MI Already a suggestion has been
made by the Minister of Parhamen-
tary Affairs that this was a very fm-
portant thing and in such an impor-
tant matier ruling should not be given
unless the subject-matter so demards
it Therefore before vyou give a
ruling I request you to consder whe-
ther the subject-matter of discussion
demands this Juling and if you “rel
it does not I shall beg of you not to
Rive a ruling Bul even than 1if jau
a~k for 1t 1 shall make a submission

MR DEPI"MY SPEAKER I do not
sk for a ruling wvou are asking not
1

SHRI DINFSH CHANDRA GOSWA-
MI The pasic question we are
confronted with '8 whether the ov-
ernor 1s a person tn high authorily

MR DFPUTY-SPEAKER I have
not come to that Let me clanfy s
that you may noi start on a wtong
angle I wds trymng to make this
distinction  aboul thg onduct of =&
person 1n his private capacity before
he comes to occupv the position of
high authority and his condutt af
the affairs as on i1ncumbent of A
position of a high authority that he
o~cuptes I am onlv irving to make
that distinclion I have not come to
the point whether the Governor 1s
mo"-t position of hugh authority or
n

SHRI DINESH CHANDRA GO
SWAMI On that limited question
my submussion will be this There are
certain persons in authonty m  this
country, which i8 immune from any
conduct of criminal liability Under
article 361(2), the Governor has been
equated with the bhighest office in
the land the President and no crim-
nal proceedings whatsoever shall be
instituted or continued ag the
President or the Governor State
in any court during his term of office

3|
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MR. DEPUTY-SPEAXER: There is
no gquestion of any criminal proceed-
ings.

SHRI DINESH CHANDRA GOSWA-
MI: I am interpreting that article.
One may argue that if t e Governor
does some criminal act while discharg-
ing his function as Governor, article
361 (2) is .affected. net otherwise.

But there have been numbsrous
dEClSIOl"b and also interpretations that
the Governor is immune from eriminal
proceedings....

MR. DEPUTY-SPEAKER: 1 wil
come to you 2gain. Let me get this
point cleared from the minister. Just
now in this prepared statement, he
mentioned about certain cases pending
in a court of law relating to Shri Gan-
pat Lal or somebody else. I'would like
to know from him just for my irfor-
mation whether Shri Mohan Lal
Sukhadia has also been implicated in
that case,

SHRI K. R. GANESH: No.

MR. DEPUTY-SPEAKER:. But there

" is a CBI enquiry that is going on and

that obviously includes the enquiry in-

to the alleged role of Shri Sukhadia in
the whole affairs?

SHRI K. R. GANESH: I was trying
to submit that you are now dealing
with the question of giving a ruling
on the propriety. .

SHRI MADHU LIMAYE: There is
no ruling on propriety. «cq

SHRI K. R, GANESH: Let me use
the kind of words I want to use. Why
do you want to tutor everybody? I
was trying to submit that the present
debate is whether reference to Shri
Sukhadia’s name should be made in
this House since he havppens to occupy
the exalted position of a Governor.

Thig whole Sadri gold case came up-

before the House earlier, The hon.

SRAVANA 11, 1895 (SAKA) Central Excises and 270

Salt (Amdt.) Bill

member has mentioned only parts of
the case and he has tried not to place
before the House some very relevant
information. The relevant information
was whether. ... (Interruptions).

MR, DEPUTY-SPEAKER. Let us be
clear that Shri Madhu Limaye has
completed his case about thatﬂ{portion.

SHRI MADHU LIMAYE: ﬁﬂ;@k‘por-

1iun?

MR. DEPUTY-SPEAKER % Abgut re-
futing that charge. I am half way, cr
one-fourth way or two-third L wWay
through giving my ruling I }1%’
given my ruling. y

SHRI MADHU iﬁAYE So, you
have changed? (Interruptions) .\

MR. DEPUTY-SPEAKER:
not given my ruling.

I  have

SHRI C, M. STEPHEN: What does
he mean by ‘‘you have changed”?
(Interruptions)

MR. DEPUTY-SPEAKER: 1 was
only formulating the question. I have
not given my ruling, Because the
members are very exercised about this
and because the ruling is going tn be
important, I say even now I am pre-
pared to stop and listen again. There-
fore, if I am listening, I must listen

to everybody fully., Why are you
objecting?
st 7y fomd @ # SAF wE @St

AT FFFHFF oI ?

MR. DEPUTY-SPEAKER: Let me
make it clear. I shall hear Shri
Madhu Limaye also,

SHRI K. R. GANESH: Sir, you had
asked me a question: what are the
matters under the CBI inquiry. Let
all facts come before this House. Do
not hide facts; be honest....(Interrup-
tions)
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The matters that are under the CBI
enquiry are:

(1) whether on or about 16-12-65
gold was recovered from Gan-
pat Lal in two separate lots
each weighing 56.863 kilo-
grams;

2y Whether any quantity of the
gold recovered from Ganpat
Lal has been misappropriated
by any one;

{8) whether any imovropriety was
involved through the accept-
ance of the offer. of gold as
donation to the National Def-
ence Fund.

May 1 also submit that in the Lok
Sabha debate dated the 22nd Novem-
ber 1967 the then Home Minister has
given the following information:

‘“There is npo question of having
any public inguiry commission in re-
gard to this matter. This question
has many times been discussed on
the floor of the House. In the
information that was given 1o
thig hon, House it has been stated
that there is nothing against Shri
Sukhadia which can be proved. But,
certainly, as regards some further
investigation into this matter, like
one by the CBI, I have said that
such inwvestigation could be under-
talren on some evidence, because in
between there was some inquiry by
the 7TBI in regard to this matter in
whirh @wri Sukhadia was not found
guilty ™

May I now refer to Unstarred Question
No. 549 dated the 17th November 1971
in the Lok Sabha to which the hen.
Member, Shri Madhu Limaye had oc-
casion to refer? Referring to that, he
tried to build a case that the Govern-
ment had given a reply that the in-
quiry had not been completed. A full
reading of the answer to the question,
which was asked by Shri Muktiar
Singh Malik and answered by the
Minister of State in the Department of
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Personnel will convince anyone....
(Interruptions). He referred to that
while building his case.

Anyway, this is the property of the
House. In reply to the Question:

“(a) whether the Central Bureau
of Investigation has since
completed the inquiry into the
Chhoti Sadri «old scandal case

(b) if not, the reasons therefor;

and

(c) the time by which the inquiry
ig likely to be completed.”

the answer is;
“(a) No, Sir.

(b) A criminal case regarding the
alleged misappropriation of
gold by Shri Ganpat Lal and
otherg is still pending in the
court of Civil Judge and
Assistant Sessions Judge
Udaipur. During the pendancy
of the criminal case, inquiries

have to be conducted with
due regard to provisions of
law.

(c) This will depend on the pro-
gress in the court cases.”

My submission is that this informa-
tion was given in 1971 that (2) court
cases have been instituted; ang (b) the
C.B.L inquiry is in progress. But as
to why the C.B.I. inquiry is being de-
layed, these answers have been given.

May I also, with your permission,
Sir—thig is now the property of the
House—read out Shri Sukhadia’s letter
to the then Home Minister which has
been placed on the Table of the House
on 30-6-67. I would like to read
this letter because this is a very impor-
tant letter pertaining to the whole
matter that is now being raised. This
is the letter of Shri Sukhadia, former
Chief Minister to the then Home
Minister, Shri Y. B. Chavan. It reads:

“My dear Shri Chavan,
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There have been Questions in
Parliament in connection with gold
which was récovered at Chhoti
Badri in Dist. Chitorgarh in Decem-
ber, 1965. In Rajasthan Legislative
Assembly also, allegations were made
on this gubject against me and Shri
Hari Deo Joshi, {he then President of
Rajasthan Pradesh Congress Com-
mittee, The State Government had
furnished complete factual informa-
tion to the Government of India for
enabling them to give suitable re-
plieg in Parliament. I had kept you
informed about this matter even
while you were functioning as
Defence Minister. My first letter
to you on the subject is dated 31st
October, 1966 which was personally
delivered in your office on 1sl
November, 1986. Subsequestly, I
sent to you a confidential d.o.
letter No 465/CM/III/68 daled 27th
November, 1966. 1 had sent to you
with this letter a copy of my d.o.
letter addressed to Shri Chaudhuri,
the then Finance Minister along with
a copyv of the enclosures.

The replies given by the Govern-
ment 1n the Parliament had general-
ly stated that these were based on
information received from the State
Government, The impression left
in the minds of the people could be
that the Central Government had
not independently ascertawned the
facts of the cace I think, 1l 1s neces-
sary to get the matter looked into
independently by the Government

of India so that ihere may be no
room for any doubt in the public
mind.

1 had suggested to you in my
carlier letter that you may like to
send one of your officers to Dist.
Chitorgarh to verify the facts. Dur-
ing those days, this subject was be-
Ing used as a propaganda stuot n
the pre-clection period. After Gene-
ral Elections also, 1 understand. that
the subject was referred top again in
the new Parliament. The facts of
the case have already been sent to
you by me. Detailed information is

Salt (Amdt.) Bul

also available ip the Union F'nance
Ministry.

“I plead with you, once again, to
congider the suggestion of having
this matter probed into by a Central
agency, such as, the Central Bureau
of Investigation so that an authori-
tative statement could be issued by
you clarifying the eniire situation.
You can understand how deeply
one's feelings could be hurt by this
sort of character assessination.

I shall be grateful if you could in-
form me about the action you pro-
pose to take in the matter.”

16.00 hrs.

The only submission 1 would like to
make is. ...

SHRI VASANT SATHE. Is he an
accused In a criminal case?

SHRI K. R. GANESH: There are
three important aspects. Ome {s the
fact that two criminal caseg are pend-
ing, the first in the court of Civil
Judge and Assistant Session Judge of
Udaipur for misappropriation agamnst
Ganpat Lal, and the other, for puses-
sion of undeclared gold under Gold
Control agamnst the principal accused
Chagan Lal Godavat. Second, Mr.
Sukhadia himself asked for a CBI in-
quiry Third, the CBI inquiry was in
progress which hag heen angwered in
reply to a Parhamentary question
which I have stated, All thege facts
were there with the hon. Members.
In trying to build a case

it vq fowT : Sy wPw, T2
fAraAsTIaR A7 E ° Qg OiTae
T 7§ T T WOT T UG G,
T3 A T TR R AT UNT WIE
oTET ¥ 7 W7 W AT ¥ ® A
) g 7w wnw g A w Ay
i 7 (vwee)
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MR. DEPUTY-SPEAKER: I will call
you, N

t whe iﬂ:.ﬂf'%ﬁ‘ﬂmﬁfﬂ
® faamw WY ok avy A g

SHR XK. R. GANESH: 1 only sub-
mit that,” while speaking on the Cus-
toms, Gold (Control) and Central Ex-
cises and Salt (Amendment) Bill in
the Third Reading, the hon. Member
was trying to develop the case. He
said that this Bill of Government was
“only an eye-wash, it was 4 gimmick.
because Government wwas not interest-
ed, and then he was referring to the
cagse. The only point I wish to submit
is this. The hon. Member kneyw all
these facls, the vrogress of the case, the
various stages through which the case
has gone, that the casa is in a criminal
court, the CBI inquiry is being conti-
nued, why it cannot be completed, All
these were known to him. I submit to
you and to this House: was it proper
for the hon. Member. having known
all the facts, to put the House in the
position in which the House is, just in
the third Reading of the Eill? (Inter-
ruption)

MR. DEPUTY-SPEAKER: Order,
please. I am not giving mvy ruling
now. (Interruptions) Order please.

Please git down.

1 would like the members to think
coolly and calmly. I think, we have
gone off the rails. If you want, I am
prepared to hear you. But if you re-
member, the central question was
whether any reference could be made
.to certain allegationg against Shri
"Mohan Lal Sukhadia who happens now
to be the Governor of Mysore. That
is the central question. If you think
about it very coolly and calmly, it does
not require my ruling any more be-
cause the House has given the ruling:
enough references have been made. 1
think, we can go on now. (Interrup-

tions)

SHRI VASANT SATHE: Thank you
very much. No ruling need be given

muumﬁ)am

m The mm: ma, u uroppld
ere..., (Interruptions) =~

MR. DEPUTY-SPEAKER: Order,
please, I do not want any hon. Mem-
ber to have the feeling that he is be-
ing denied the right o say what be
wishes to express on, this matter,,,,
(Interruptions, Let Mr Goawnmt
finish, I will call everybody.

SHRI K. RAGHU RAMAIAH: U
your position is that no ruling is neces-
sary, we agree with it. Let me go
on. ‘

SHRI NARSINCH NARAIN PAN-
DEY: 1 want to know for wha‘ pur-
pose this discussions is continuing?

MR. DEPUTY-SPEAKER: 1 have
explained it

st Aty aOqw oty R ww frg 3
39 779 § %% a1y war, faw 7 ey o
fe o sygars ganfear fodr w0 &
T §y AT HRAE A At &
& & fr @ g grfear g &
TG W1 ARA wE w T aTy AT
ferora aa & 7 (swaam)

SHRI DINESH CiANDRA GO-
SWAMI: Before this interventiion, vou
asked for our submissions on the
point of order. But, ag now we find
that the matter has become purely
academic, the ruling has becorie pure-
ly academic.

MR. DEPUTY-SPEAKER: 1 do net
agree with vou. I can respond to the
wishes of the House. But I strongly
differ with this contention that il is
academic because, what we decide to-
day will lay the norms for the discus-
sion of the conduct of the Governors

in the future.

SHRI DINESH CHANDRA GO-
SWAMI: What I was submitting is
whether in this House we can discuss
Mr. Shukhadia. Now this matter has
been discussed and I feel that we
should not dwell on thia point any
more.
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SHRI S. M. BANERJEE: The point
was raised by the hon. Member arnd
be bhas quoted a particular Article of
the Constitution under which the
Governor or the President could uot
be discussed in the House, That
Article does not apply here because
this happened when he was Chief
Minister. That 1s point No. 1.

My second point is that Mr. Ganesh
has kindly clarifled and given an
angwer to my question whethsr 1t is
not a fact that Government officials
against whom CBI inguiry 15 1nst-
tuted and 1» pending, thev are never
promoted or eloveted. Then how did
you elevale him as a Governor?

SHRI P11 OO MODY. I am rather
distressed at what I have Leen hear-
ing. Fir<t of all we were to decide on
a point whether a particular person
holding a particular position or high
authonity or high office could be dis-
cussed here  Unfortunatelv. being
constifuted as we are, with the Minis-
ter of Parliamentary Affairs activelv
campaigning, it was decded that we
will put a blanket over this matter
and if vou want to ~av a few things
about the scope, go ahead any say it,
but we would not lavy down any heal-
thy precedent This 18 what I find has
been the subject matter of the last
minute eanva-ung and decision that
has come out of it

I surprised that in the middle of
this a question was put to the hon.
Minister in reply to which he gave
you a defence of Mr Sukhadia. I am
sure, whether Mr, Sukhadia is in-
nocent or guilty is not our job or
yours or the House's job to judge.
And in any case no certificate of good
character for the Governor has any
value at all. Thirdly, there are poli-
tical personages in this country who
have been in the ruff and tumble of
the political arena who cannot, either
under the Constitution or by the rules
framed by this House, be given any
protection whatsoever, since I can
think of very few of them that would
be deserving of any protection at all.

Salt (Amdt.) Bill

SHRI SHYAMNANDAN MISHRA
(Begusarai): The central point with
which we are grapping is this: Whe-
ther a reference to Mr, Sukhadia who
now occupies an exalted position
could be made or not? 1 lay empha-
518 on the words ‘who now occupies
an exalted position’. Cap reference
to his past be made or no'” Now,
Sir, this is the fine distinction which
we have lp make. A person may
come to occupy an exalted position
Conceding the point of view that ‘he
18 an exalted preson, the limited point
is, whether his past will pursue him
or not. Or, wil] it pet washed off,
simply because he comes to occupy
a high position? My lnunkle rub-
miscion is that even if the ‘highest
person in the Republic, the President,
comes ty occupy the posilicn of the
Pre ident, 1f he has commutted offence
under. ..

MR. DEPUTY-SPEAKER: Let us
not bring in the name of the Pro-
sident. You may give some other ex-
amples.

SHRI SHYAMNANDAN MISHRA:
Everybody understands this. This
has no reference to the present in-
cumbent or any particular person.
What I am saying s this, my humble
submussion 1s that reference could
be made to his past, even if he
had come to occupy an exalted posi-
tion. Now, what the hon'ble
Member, Mr, Madhu Limaye
was pointing out was nothing more
than a reference to the fact that the
CBI enquiry has been pending against
him and the cloud of suspicion has not
been dispelled. What the Minister
has been pleased to tell the House
just now is that since there are
criminal proceedings mentioned in the
Court, the CBI enquiry is
held in abeyance, If any hon. Mem-
ber mentions that the ‘cloud of suspi-
cion is not dispelled® I would say, he
is simply stating a fact. Sir, no one
can be prevented from stating a fact.
It is a fact that CBI enquiry is pemd-
ing. (Interruptions) Now, if Mr.
Sukhadia is excnerated,—he belonged
to the United Congreks s well,--no
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one would be happler than Shyam-
nandap Mishra But I bave to re-
ckon with a fact.

MR. DEPUTY-SPEAKER Mr
Mushra, you are going into the merits
of the case

SHRI SHYAMNANDAN MISHRA
No, Sir I am not going into the merits
of the case I have just pointed out
that hon'ble Member Mr Madhu
Limaye only stated the faut
that an enquiry has been
pending against hum, that he has not
been cleared so far The second
point that I want to submat 1s
this—this point was not setiled <o
far, as 1 wunderstand it—whe-
ther a Chief Minister 1s also consider-
ed to be an exalted person or not?
If he was not an exalted person at
that time and if he has now been
elevated to the exalted position that
elevation cannot clear him of the
charges Therefore 1y anvbodv now
refers 0 them then he 1s perfectly
in order and nobody should take any
objecaon

o aq fowd & v w2 Favrgur g?

MR DEPUTY-SPEAKER I will
come to you after Shri Shenoy is
called

.

SHRI P R SHENQY (Udim) Mr
Deputy Speaker Sir 1 do not very
much worried about the outcome of
your ruling

MR DEPUTY-SPEAKER
not given my ruling

SHRI P R SHENOY I say T am
not worried ahout the outcome of the
ruling that vou are going to give

MR DEPUTY-SPEAKER Why do
vou antwipate my ruling?

SHRI P R SHENQOY Whether you
gwve this way or that way, 1 will not
be affected But the ruling that vou
are gomng to give 19 verv important
I want to submit only one point for

I have
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your serious oonsideration You were
kind enough to give vour own ex-
ample. That 15 the example of a
Deputy-Speaker whg is a person
in high authority You said that per-
haps you could mot claim the right
of exemption from reflecting upon
your conduct when you were not dis-
charging the duties of Deputy-
Speaker Perhaps, you were not
right, Mr Deputy-Speaker I shall
illustrate that by giving another ex-
ample Take the example of the
Supreme Court Judge Can we reflect
upon the conduct of a supreme court
judge when he 15 not discharging ns
duty”?

MR DEPUTY-SPEAKER Mr
Shenoy, you are arguing on & wWrong
angle altogether I was trving to make
a distinction from the beglnning
When an incumbent in the office 1s
discharging his duties of that office
that 15 a different question But as
a private citizen whether

SHRI P R SHENOY 1 am saying
the same thing That 13 for my
future guidance

SHRI VASANT SATHE Can we
<ay that the Supreme Court judge 1s
a smuggler?

SHRI P R SHENOY Suppose
the Supreme Court judge indulges in
smuggling Suppose he smuggles »me
thing this «vemung Can we reflect
upon his conduct 1n this House? That
1» what I want to know If you give
the ruling saying that we can com-
ment upnn or reflect upon the con-
duct of the Supreme Court judge
when he 15 not discharging hus duties
of course we will have got better
right I want this House not to com-
ment upon the conduct of the judges
also

o vy fowd  Ioverw wEE

SHRI NARSINGH NARAIN PAN-
DEY How many times you can
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stand up while other members are
deprivetl of their chance?

o W frerd . & g 97 wEir ¥
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SHRI PILOO MODY: How many
times you have interrupted?

SHRI NARSINGH NARAIN PAN-
DEY: You can fix the time. Other-
wise how can we proceed with the
busincss of the House?

MR. DEPUTY-SPEAKER: Mr.
Mody, there 13 only one way of doing
this. I can do that only with the
cooperation of the Members. I was
half way through giving my ruling.
But, the Membirs make a fervent
appeal that I have 1o withheld my
ruling until I hear them. That 1s
because 11 1+ an 1mportant  ruling.
And I deferred to the wishes of the
Members.

SHRI DINFN BHATTACHARYYA:
You are influcnced by them....

MR DEPUTY-SPFAKER: I am
listen'ny to him also. and not only to
them So, he cannot throw that on
my face Now, this 15 a reflection
on the chair. ...

SHRI DINEN BHATTACHARYYA:
1 am not casting any reflection..

SHRI PILOO MODY: But the
Minirter comes and  whispers some-
thing in your ears, which we cannot
hear.

MR. DEPUTY-SPEAKER: He can
also come and make submissiont,

SHR1 PILOO MODY:
come and whisper.
open.

I do not
I live in the

MR. DEPUTY-SPEAKER: So, this
is the position. [ have deferred to
the wishes of Members. But even
then, there should be an end to it,

AUGUSBT 2, 1973

Central Excises and 282
Salt (Amdt.) Bill

‘We canndt go on interminably in this
way. When I see so many Members
get up, then it becomes difficult for
me. Either I become sirons and deny
them of the right....

SHRI K. P. UNNIKRISHNAN
(Badagara): That is why we say
that no ruling is called for.

MR, DEPUTY-SPEAKER: This is
the difficulty. On an important issie
like this, 1 do not want anybody to
have the feeling that he is being
suppressed, but even so, there should
be an end to it. I would request the
Members to put an end to this. Let
us hear Shri Madhu Limaye because
he is the person involved. 1 would
make one request to hon Memnbers
I sce Shri Stephen rawsing his
hands

SHRI C. M. STEPHEN: It was 1
who had pleaded that all sides might
be heard.

MR. DEPUTY-SPEAKER: I am in
the hands of the House. This is im-
portant As I said. on a matter like
this, T would not like to hustle the
House. If the Members think that it
is so important that they must talk
ahout it fully. it 18 for the Hou<e to
decide, and it is not for me to decide.
But I hear on one side, ‘Let us put
an end to this, because to have had
enough discussion’, and on the other
side 'This may go on’. That cannot be,
Hon. Members cannot have the cake
and eat 1t too. Some decision has
to be taken.

Because Lhe whole discussion
arose from certain things said by Shri
Madhu Limaye and the whole process
was slarted by that. and the hon.
Mrnister also has given quite an
elaborate reply, it has gone on the
record, it is only fair to hear Shri
Madhu Limave towards the end,
before 1 conclude this.... (Interrup-
tions) why this running commentary?
1 see Shri Stephen getting up. He is
an important Member of the House
and I know that whenever he pgets
up to spesk....
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' MR DEPUTY-SPEAKER: Al
right, everybody is important,

SHRI A. K. M. ISHAQUE (Basir-
‘hat): Ewven Shri Piloo Mody.

MR, DEPUTY-SPEAKER: Yes, of
«course. Can he deny that? Can he
deny the fact? We cannot deny the
fact that Shri Piloo Mody does make
contribution to this House and he
does add to the liveliness of the
House, although sometimes he goes
beyond his limits, and so does Shri
Ishague. Nobody can deny this ....

SHRI PILOO MODY: Why do
you censure me, while talking to him?
You can censure me directly.

MR. DEPUTY-SPEAKER: will
hon, Members put a limit now? I
shall hear Shri Madhu Limaye, and
I shall hear Shri Stephen....

‘SHRI B. V. NAIK: Myself also....

MR. DEPUTY-SPEAKER: Shri
Naik has spoken so many times, Why
should he get up again? (Interrup-
tions). If this kind of thing goes on,
then it cannot be done. I shall hear
two from the Opposition and two from
the Congress and then it should be
. over.. .

SHRI P. G MAVALANKAR
-{(Ahmedabad): I have been getting
up so many times....

SHRI
I had tabled a call-attention on this.

MR. DEPUTY-SPEAKER: I would
‘request Shri Joshi to co-operate. It
cannot go on in this way. We have
got to fix come time-limit, Even
then, I think that three from each
side should be sufficient....

SHR1 DINEN BHATTACHARYYA:
.Pleage allow others also.

shall allow -everybody.

JAGANNATHRAO JOSHI:

Salt - (Amds.) Bill -

nn.nnmmm '.ltn.!
Members decide,

SHRI DINEN BHATT&CWYXA
Yes, let it be free for all ‘

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): -The Opposition
parties also should have a chance.

MR. DEPUTY-SPEAKER: I would
like to ask the House whether we
should fix some limit to this discus-
sion or not.

SOME HON. MEMBERS: Yes, Sir.

MR. DEPUTY-SPEAKER: Then
we have got to do something. Either
we fix a limit of time or we fix a
limit of number of speakers. ] think
time is important,

AN HON. MEMBER: Time.

MR. DEPUTY-SPEAKER: How
much? Should we take one hour?

SHRI A. K, M. ISHAQUE: Five
minutes to each member.

MR. DEPUTY-SPEAKER:
What is the time?

Yes,

SHRI B. V. NAIK: One hour
Twelve members will be able to speak
and there are plenty of members
wishing to speak.

MR. DEPUTY-SPEAKER: I will
be on the generous side. Let us take
one hour. Let me make it clear that
we take one hour and finish with it.
I would like hon. Members to really
honour honourably this commitment.

AN HON. MEMBER:
minutes.

Of five

MR. DEPUTY-SPEAKER: How
it is 4.26. We shall conclude this by
5.25. It will conclude with what-
ever 1 say at that time, :



s {Control) '

Shei Madbu Limaye—There is a
stggestion, which I think is wvery
Jegitimate, The whole thing had
slarted with Shri Madhu Limaye,
‘Why should it not be wound up with
Bhri Madhu Limaye? Therefore, he
should be the 1last. I think Shri
Madhu Limaye should speak last (In-
terruptions).

SHRI A. K M. ISHAQUE: This
is neither a Bill nor a Motion, Why
should he have the privilege of
winding it up?

MR. DEPUTY-SPEAKER: If Shri
Madhu Limaye agrees, he will speak
last.

SHRI B. V. NAIK: Last but one,
because I raised this point of order
I would hike to have the last word

S£HR] PILOO MODY: I want to
know from whose time you are going
t0 deduct these two minutes,

MR, DEPUTY-SPEAKER' Mr
Naik, you are very wrong because the
point you raised was disposed of (In-
terruptions).

SHRI B V NAIK- It has not be=n

disposed of.

SHRI A. K M. ISHAQUE: That
has no relevance because whoever may
raise a point of order cannot have
the right of reply. It is not like in-
troducing a Bill or a Motion where
the right of reply is there.

MR. DEPUTY-SPEAKFR: Kindly
it down We are wasting
time. I do not understand why the

Honse cannot even decide about this.
Shri Naik and Shri Madhu Limave,
whatever be the time will be the last
two speakrrs. Do not quarrel about
that any more.

Shri uanlunhr.'

PROF. MADHU DANDAVATE: You
speak last and give the ruling.
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SHRI P. G. MAVALANKAR: I
am grateful to you for giving me
this opportunity. I am glad that this
House after many months has, for the
first time, been discussing a serious
question of constitutiona] imporiance
and import. I wish that the House,
particularly thosc on the other side,
are a little more guiet and dignified
in listening to various speakers and
their points of view,

Now, you asked many of us in this
House in the midst of your ruling to
explamn our points of view.

MR. DEPUTY-SPEAKER: I did
not ask. You wanted.

SHRI P. G. MAVALANKAR: In
the middle of your ruling.

MR. DEPUTY-SPEAKER:
succumbed to your request,
asked.

I just
1 never

SHRI P. G. MAVALANKAR:
Rule 352 of the Rules of Procedure
and Conduct of Business is very clear
because it says that .a member shall
not reflect upon the conduct of persons
1in high authority unless the discussion
is based on 3 sub<tantive motion
drawn in proper terms. You very
rightly suggested that the President,
the Speaker, the Deputy-Speaker and
Judges are the only persons under the
Constitution who are persons in high
authority and not others,

MR. DEPUTY-SPEAKER: I did
not say that. The Constitution is
there.

SHRI P. G MAVALANKAR: The
Constitution is slient on other people
It only mentions the President, the
Speaker and the Deputy-Speaker
and the Judges, if they wanted to
include the Governors, the constitu-
tion-makers would have as well in-
cluded th~ Governors in that category
but they have not. That is my first
point.
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Secondly, you will find that so far

as the Speakers in the past and the

present Speaker are concemed. 1 do
not think they have given any ruling,
or there is any precedent to show
that X, Y,— persons holding high
offices of public importance—are
persons of high euthority. There
fore, we have to be very careful in
extending this difinition and scope of
the word “persons of high authority.”

The difficulty is that various Gov-
ernors in the States today who are
appointed are more or less party
people. They are party politicians.

MR. DEPUTY-SPEAKER: Now,
why go into all this?

SHRI P. G. MAVALANKAR:
not mentioning any name,

MR. DEPUTY-SPEAKER: No.

SHRI P. G. MAVALANKAR: I am
not referring to Shri Sukhadia at all.
1 do not know about the case at all.
1 am speaking absolutely consitiu-

Iam

tionally and academically, I am
suggesting that persons who arc
members of a political party, and

particularly the Congress party for
vears together, have been appointed
Governors of various States. Only
a couple of weeks back, we had the
news item repeatedly that the Gov-
ernor of Tamil Nadu took active part
in—

MR. DEPUTY-SPEAKER: Let us
not -widen the question. Confine to
this only. (Interruptions) You are
widening it. (Interruptions) Order
please,

SHRI P. G. MAVALANKAR: I am
not casting any aspersion. I am only
suggrsting that because of the fact
that many Governors happen to be
ex-party men, and varticularly ex-
Congress party men, even when they
are Governors they are not perferm-
ing any duty as Governor, and that
is why I illustrated the example of
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the Governer of Tamil Nadua who.
the capital of this country for more '
than three days continuously took
part in the Congress party affairs of -
Gudjarat. Therefore, if that particular
case is referred to in the House, would
it come irthe way of the constitnional
duties of Gevernors?

As far ag I understand, the Con-
stitution of India and the rules of
procédure are made in order that
these important people in high autho-
rity, while performing certain funce
tions of the State, important functions
concerning the public duties and
public significance, should not be in-
terfered with. And that is why the
provision is given. That does not
mean that they should be given full
liberty to do whatever they like.

Therefore, 1 suggest that in order to
ensure free criticism, fair criticism,
and charitable critisism of all peopie
on all issues affecting matters of
public importance in this country, we
should see to it that the Governors
and other people holding such public
offices who are mot mentioned in the
Constitution shall not be included in
that 50 as to make them immune {rom
criticism.

One last point. The point is. if a
particular Governor does something
or any other person holding a publie
office does something which is a
declared part of his constitutional
duties. then I can undersfand that they
mav not be discussed here because
that would be coming in the way of
constitutional functioning. Butl there
can be many coeccasions when, as you
have rightly said, as D-puty-Specaker
vou might sav something outside
which has nothing to do with the
office of Denuty-Speaker and similarly
# Governor does something, which
has nothine tn dn whatlsnever either
in letter or spirit with the high office
of the Governor; then I do not un-
derstand how on earth can this
House be denied the right to refer to
their conduct, just as the news-
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papers do it people outside do it
prolessors write, columnists write and
everybody writes. This is part and
parcel of the democratic freedom and
democratic right of consent, criticism
and dissent. If that is denied, then
I am afraid we shall have departed
from a very important constitutional

provision,

SHR! C. M. STEPHEN: Sir, you
have formulated two propositiong for
consideration. One is whether a
Governor i a person in high autho-
rity. Secondly, assuming that the
Governor is a person in high autho-
rity, whether his conduct otherwise
than as a Governor is protected by
this provision. These are the two
propositions you put forth.

With regard to the first projposition,
I do not have much to say, because it
is really a matter of judgment for
the Speaker whether he is a person
with respect to whom you have got
the rule that a substantive motion
must come in, 1 want only to muke
one observation,

You said that so far the Speaker
had not categorised the Governor as
a protected person. Therefore by
implication it is suggested that he did
not come under protection. The
moment Members of this House rais-
ed the question that such and such
person must come under the coverage
of that discretionary part of the pro-
vision, you will necegsarily hase to
exercise your discretion and give a
ruling whether the Governor, for this
particular matter, would come under
the coverage. That the Speaker did
not have occasion so far to categorise
persons who should be protected is
not the argument to be brought for-
ward in angwer to the questjon.
Taking the spirit of the whole thing.
you will have to accept the Governor
88 a persom....

MR. DEPUTY-SPEAKER:
not come to that
1239 LS—10

I have

SRAVANA 11, 1885 (SAKA) Central Excises and 290

Salt (Amdt.) Bill

SHRI C. M. STEPHEN: You will
have to consider this matter,
Merely because the Speaker has not
s0 far categorised that is not the
argument. You will have to exercise
digcretion taking into consideration
the question whether he is a persop
to be kept above controversy. If he
is a person to be kept above contro-
versy, he must be given protection.
If this is the consideration Governor
does come under the category.

SHR] SHYAMNANDAN MISHRA:
May I seek j clarification from him?
Under the Presidents rule the Gov-
ernor acts as the Chief Execuiive and
he is accountable to Parliament
What are we to do about it in that
conditjon?

SHRI C. M. STEPHEN: The Pre-
sident exvrcises certain  functions
under his constitutional authority but
he i: not brought in. for ecriticism.
The same principle must apply to
the Governor. His actions musy be
criticised ay administrative actions,
not otherwise. Reflections could not
be cost on him.

Secondly the words are *“Reflect
upon the conduct of person in high
authority,” Where is the emphasis
put—on conduct in high authority or
on persons in high authority? Two
concepts are possiblee Conduct ir
the exercise of his function as a per-
not necessarily in the exercise of his
concept. The conduct of the porson
not necessarily in the exercige of his
functions as a person of high autho-
rity, otherwise as a human being
without reference to the pasition
occupied is another concept.

MR. DEPUTY-SPEAKER: That is
when occupying that position. What
about when he was not occupying the
position?

SHRI C. M. STEPHEN: There are
three classifications: when not occupy-
ing the position and when occupying



201

{Shri C, M. Stephen]

the position. With respect tu the
second classification two classes of
things are possible. Firstly jn the
exercise of his function as a Gover-
nor or a Pregident and secondly as a
humsan being when occupying that
position, not necessarily in the exer-
cise of his function. If that argument
12 “The conduct in the exercise of
his functions” it would follow that
ny sort of allcgations against that
person can be brought on the 7vor of
the House, anything done dwimng the
period he has occupied that officc that
would not give him protection. The
spirit of this is that the person must
be kept above controversy and nuust
not be drawn to the floor of the
House. That is the spirit. I would
draw your attention to the article 361
and the sub-clauses thereunder. It is
not that it would apply here Pari
passu but I want you to see the ypirit
of it. Sub-clause 2 refers to Crimina!
proceedings. 1 am not speakjng aboutl
the criminal proceedings here, but 1
want you to look to the spirit of the
article 3681 which says: —

“No criminal proceedingg what-
soever ghall be instjtuted or con-
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ft is the non-contreversial jmwounidy
of a person when he is oecupying the
very high office,

Even if he has committad a crime
whether during office or beforc office,
no criminal proceedings or no airest
or no avil proceedings can take place
for the period he js remaining in
office, That 18 the spirit of the whole
Constitution. This rule must be in-
terpreted agamnst th: background and
spirit of the Constitution which is so
clearly permeating this provision. If
we accept the other interpretation, it
would lead to an absurd position,
Supposc the emphasijs is on the con-
duct and it is the conduct of the
person during the tenure that :s pro-
tecied, then even ufter he goes out
of the office and vacated the office,
his conduct cannot be attacked. Even
it he has gone out, his conduct cannot
be challenged. That will bec the
absurd position, A substantive mo-
tion agajnst the person will not Le
and his conduct cannot be questioned
even after he vacates the office, if it
is the conduct that is given protection.
My submission is, the conduct js not
given protection it is the peison
during the period of office who s
protection, because Supreme

be attacked on the floor of the Houge
ex-parte.. They must not be made the
subject-matter of any controversy
Once that controversy comes in, the
vell of sacrednesg is removed and the
morgal authority they are supposed .to
exercise on the mind of the populatien
will be thrown to pieces, and that
office will not have the sanctity snd
authority it should have. Therefore
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€1 7% a9 ax Iwr afm faege
W& N 3@ dar g7 @, @ fag A
g1 Ay a9 A% 0X afyw &1 ATE-
wafw o 7 far A 5T M@ 97
Ay Ife Adt v s owwer ¥
g iqu-To w1 7~ & FFW
F1E ARH T FIYTR o 7 ¢

Mii DEPUTY-SPEAKER That 15
a different question Whether & man
should be appointed to the office or

not 1s a different question which has
nothing to do with this,

oft wam.9 aF A Ay fAm A
27T g7 W@ 7 77 W 7 Ad pf
2 | grr-arr gwa g fear ¥ TR
e 7 o AT o F v ey
Nl AN A EOWET AT A E
az gt famr g e 51 AT e T,

MR. DEPUTY-SPEAKER: No, 1t
has nothing to do with this We are
discussing whether reference should
be made or not, not whether 1t is
right or wrong to appoint a particu-
lar person, which is a different ques-
tion

ot waww T st IR A
T o ot agy o gw Wi & wanafear
or€ ff TAE At 7 T wrrendy forer
¢ ag wifar aft ) wrar & s
oo @ EH agE g
o T6 T w91 aY gnir & ) wely
W e g @ gt & T e ¥
AT wey welt I wAw @ wwfE W
|TOr TewT Sverw §uT v | o wredt
oF & 7T TR T a7 aW W ¥ §F
¥ W AT T @ IHA AW qg YA
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[t rrare Tr W}
fe #T & wgmEr 97 §IX §Ar e
nqT FW, AAT FAT HIAT W7 7YY ?

o7 A9 TeAs ww gE @ L,

MR DEPUTY-SPEAKER' We can-
not enter into a discussion of some-
thing which 1s within the purview o
the court ’

it wTRTa T W ;oo AW
AL ST g A @Y vy & i o
8 T FEY Wy ATAT § w7 A R
TH T ITF AT A IRY A e
arwifer ¢ wfaad 2 ) & mar g
tw =wrdwafar sfrg w1 oz 73X
3fez 7 ff freft 37 vqm o Pt 7
arT fager T 3 O F 3= oy
1 WRT R T AT oy e
& At 77 YT @Y Ay ¥ frowrw
faam&rE arow A 48 oy wv g
A IART W= A AT A
AT A RE TEAT )

SHRI B R SHUKLA (Dahraich)
Mr Deputy-Speaker, [ shal: try to be
very objective 1n my submission un
hindeied by anv party consideration
or personal consideration Let us

fir<t see why this mitation has been
placed on a reference being made

SHRI KRISHNA CHANDRA HAL-
DER Sir, on a pomnt of order
There 18 no quorum in the House

MR DEPUTY-SPEAKER The
hon Member may resume his seat
There 15 no quorum Let the bell be
Tung Now there 1s quorum He
may continue his speech.

SHRI B R, SHUKLA: Let us go
to the root of the matter why certain
limutations have been placed on the
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right of member to make a reference
to or discugs the conduct of certain
persons On the one hand, thus Iar-
liament being supreme and soverelgn
it has the unfettered right to discuss
any mafter and the Members of Par-
hament have got freedom of sgpeech
and for anything expressed in thi
House g member 1s not liable either
n a c1vil court or in a criminal court
But on the exercise of this unfettered
11ght of expression certain limitations
have been thought fit to Le placed
Certain limjtations are contained 1in
the Congtitution itself For cxample
there 15 a hmitation on the rnght of
discussing the conduct of the Judgc
of the Supreme Court and the High
Courts the President of Indwa, the
Speaker and the Deputy-Speaker
There are also other percons whaos
conduct cannot be discussel except 1t
a ceitain specified manner Even ar
ordinary citizen cannot be the subjec

of derogatory remarks by an hon
Member unless a previons notice ha
been given to the Specaker for such
djscusston g0 that the Ministar con
cerned may have an oppcrtunitvy fo

investigation and making a swtabl
replv  So even an ordinarv citizen 1+
protected from the attack of deroga

torv remarks by the hon Members «

this House

Now « special procedure has bec
Jaxd down for making any refercnc
agaunst certain persons wm  hy
authorily The question arises as 1
who ate those persons in hugh authe
nty and why thig spec.al procedur
has been jnseited in ths Rules Fo
example the Members of the Public
Service Commussion, the Members ¢!
the Election Commission, the Com
ptrollr and Auditor Geneial, etc
have got statutory powe.s under th
Constitution Therefore it has been
laid down for the proper functioning
of such officers and for the unfettered
discharge of their duties, that the
Speaker can, in his discretion, include
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even persons of high authority who
have not been specifically mentioned
in the Constitution or elsewhere.
"Thaet is in your discretion.

The point is that even their con-
duct can be discussed bul that can

be discussed only when there
fjs a substantive motion. The
conduct of the Governor can
also be discussed n 1he House.

But there has to be a substantive
motion. The question 1s whether hig
«conduct can be referred to for a cul-
lateral purpose in an indirect manner.
Because there was no substantive
motion nor there was any previous
notice of the same regarding the con-
duct of a gentleman called Mr, Sukha-
dia who occupies the position of a
Governor which, certamly, i an office
of high authority, he could have becn
protected. The hon. Member, Shn
Madhu Limaye, could have becn pre-
vented from making a reference be-
cause there was no substantive mot.on
tabled by hum. But what has happen-
ed is that since his cocnduet had
already become a subject-matter of
reference in the past proccedings of
the House, that could not be prevent-
cd Because his conduct had alieadv
become a matter of public controversy
in this House, hence its reference or
tepetition could not pe prevented
There 1s no substantive motion A
substantive motion was necessary 1if
the conduct had come up for discus-
sion for the first ime. But in this
particular case, because of the past
history, the matter could be referred
to and there is no constitutional or
statutory bar to the reference which
had been made collaterally and in-
directly

SHR] G. VISWANATHAN: The
present case is whether a reference
can be made to Mr. Mohan Lal Sukha-
die¢ who is alleged to be involved in
the Chhoti Sadri geld case. We do
not want here to discuss the conduct
of Mr. Mohan Lal Sukhadia, whether

Salt (Amdt.) Bill

as g Chief Minister or as a Governor,
It is only a reference to that case,
to which Mr. Limaye made g refercnce
yesterday, that provoked this point.
Now, you are about to give your
ruling on that,

My only contention is this. There
was & discussion about that in this
House in 1966, 1967 snd 1870 when
Mr. Mohan Lal Sukhadia was the
Chief Minister of a particular State.
Now, when he was prumoted as the
Governor, at that time, the ingquiry
by the Central Bureau of Investiga-
tion was pending

This is what Mr. Lamaye refecred
to and 1t was confirmed by the hon.
Minister The hon. Minister said that
a criminal case js pending and the
CBL inquiry 1s also pending So, it
means that the C.B.] inquiry was not
dropped when he wa, appointcd as
the Governor When the CBI can
conduct an inguiry against a person 1n
lugh authomty, what 1s wiong 11 10-
ferring to the CB1 inquiry n Par-
hament?

That is the onlv contention I wv.unt
to make. When the Gove.nment Lus
asked its executive, 1ls police, to
pursue the case, to corduct an 1n-
quiry against the Governor, thers 1s
notinng that can vreclude or pro’ byt
the Parhament from icaxing a rafe-
rence to that particular case, Hence,
I request you to allow Mr. Madhu
Limaye to make a reference to that
particnlar case

ot #to dto wid (wgy) : sTEw
weed, & d3w v A A% Aifa=
AT A1 fe | A & 9we w5
fefY a8 =17 & o, st 5% wox
g wrer femvgr Faww froe
a1 aFar &, w felt oF Tmi w
fau Wt fegwm frar w1 mesT 2,
I I qEE W A 74 ey aT
wiza®  s61 & ARmiforw (2)
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“(2) No criminal proceedings
whatsoever shal be instituted or
continued against the President, or
the Governor of a State, wn any
court during his term of office ”
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SHRI H N MUKERJEE (Calcutta-
North-East) Mr Deputy-Speaker,
I am very happy that you have given
this House an opportunily of expres-
sing itself on this matter of eonsmder-
able Constitutional importance. But
1 must say however that I was a
little puzzled by so many thungs hav-
mg been suid in the House in regard
to Mr, Madhu Limxye having brought
up the gusstion nf s Governor hav-
ing ot 2 partiotlar peint of tiree been
involved in a cade te which'he made
a rilessnon.



nors and other people in authority
of a more or less comparable nature
My feeling is and T rather liked the
way in which my friend Mr. Maurya
put his case that the Parliament has
the freedom to discuss almost every-
thing and everybody and even in re-
lation to the President, the Parlia-
ment is vested with the power of
impeaching, which means 1o say that
if the Parliament ig so minded, #t ran
surely, i circumstances are propiti-
ous and if the rulez are observed,
bring forward a whole bunch, a
super-bunch of accusations against
the President himself. In regard to
the Governor, however, there seems
to be a lacuna in so far as there being
no provision of impeachment of the
Governor. I remember quite dis-
tinetly and you also would certainly
remember it that in the last Parlia-
ment when the case of the Governor
of West Bengal having dismissed the
Ministry came up in 1087, then we
did bring up the role of the Governor
in thig House because wec wanted to
get the President himself dismiss the
Governor, The Governor. not being
removable by any means other than
by dismiissal by the President, we
brought it up And we could bring up
all kinds of accusationg against the
Governor even at 5 point of time
when he was in occupation of his
uffice. We have perhaps to make a
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which it would be incumbent wupon
the Parliament to discuss, There-
fore, regarding that point in regard
to the culpability of the Governor in
so far ag discussion in the Parliament
is concerned, I fee] that the Parlia-
ment does have the right to discuss
his case, provided, of course, the rules
are observed and whatever other
Directions that are there and the con-
venitiens of this House are observed.

So far as the present matter is con-
cerned, Mr. Madhu I.imaye—I did not
hear him earHer, but a¥ far as I can
make out referred to what was
known as and what the Minister said,
the property of the House and, there-
fore, of the country, accusations
against a person who later became a
Governor and perhaps still continues
as a Governor—I do not know. .
(Interruptions). But he has every
right and I do not see why the time
of the House should have been wasted
for a whole day by certain people
trying fo prevent any reference to
the conduct of a present-day Gover-
nor who in his own past and on Mr,
Ganesh's own report, had heen ac-
rused of having done certain things
and the investigations have not been
completed So, are we to be disarm-
ed in the Parliament so that a Gov-
ernor merely because he is a Gov-
ernor and a political appointee to
boot, geis away with it and he is
exonerated from the charges which
continue to be investicated by an
ageney like the CBI? The Parlia-
ment can never acecept a position
where it is unable to discuss the con-
duct of people in high autherity
whose conduct is such that even the
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ed and here in this House in the last
Parliament we did accuse the Gov-
ernor of West we did accuse
so many Governors. That was per-
mitted by the rules snd conventions
of this House,

SHRI KARTIK ORAON (Lohar-
daga): The question is whether 2
Governor can be considered to enjoy
an exalted position, to be a person
of high authority....

MR. DEPUTY-SPEAKER: Mr.
Kartik Oraon, that is not the ques-
tion. You have not followed the pro-
ceedings.

SHRI KARTIK ORAON: No, Sir,
I have been following...

MR. DEPUTY-SPEAKER:
is not the question.

SHRI KARTIK ORAON: My point
is this. Can the Governor be subject
of discussion? Can reference be
made agamnst a Governor in this
House? If I have followed it, the
question is whether a reference can
be made against a Governor in this
House.....

MR, DEPUTY-SPEAKER: Mr
Kartik Oraon, you were not present
Please sit down. The whole question
is whether any reference can be made
in this debate to certain alleged in-
volvement of Shri Mohan Lal Sukha-
dia at some time in the past before
he become Governor But now that he
has become a Governor can any re-
ference he made to that in this debate.
That is the point.

SHRI KARTIK ORAON: That 1s
what I am coming to, Sir. Rule 352
of the Rules of Procedure says that
‘A Member shall not make a certain
charge against another Member.’

That

g

)y and”
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respect of acts dons or worda spoken
outside the House arg not im-

mune. That ig what I wouull.kato
say. Evenﬂambeﬂmnotbeeif
;‘h.w‘- it outside, Article 381 clearly

“The President or the Governor
shall not be answerable to any
courtforthe exercise and perfor-
mance of the powers and duties of
hLl or for any actdonen-
purporting to be one by him in

the exercise and per!omnce of
those powers and duties.”

Sub-clause (2) says...

MR, DEPUTY-SPEAKER: All
those things have been read out by
many hon Members ...

SHRI KARTIK ORAON: Gover-
nor or the President shall not be
answerable to any court. No criminal
proceedings shall be instituted against
them. That 15 why I say that the
Governor 1s supposed to enjoy a
very high office and position of autho-
rity and his conduct, or anything
done by the Governor, cannot he a
subject of discussion in this House
No reference can be made to that so
long as the Constitution is not amend-
ed That is what T am pleading

DEPUTY-SPEAKER: Mr
Not more

MR
Bhattacharyya, be brief.
than five minutes.

SHRI DINEN BHATTACHARYYA:
In this case, enough has been discus-
sed Here we are so much allergir
in mentioning certain things which
were several times . Even
the statement from Shri Ganesh
shows that the inquiry is still pending
against him. You know why this is
pending. Action should have been
taken. Apart from this, you are now
posing a question as to whether the
conduct of the Governor ¢an be dis-
cussed here or notf. I say why the
people who are in high positions
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should be immuned from all this.
Whan actually commit some-
thing, why can't that be discussed
here? Here, we are talking of socia-
lism and 30 on and so forth; you
know that in a socialist State if any-
body in high position does something
which goes against the wisheg of the
people, that is always discussed there
not only in Parliament but also in
public. In our country that is not so.

Here the question is: whether the
conduct of a Governor can be dis-
cussed 1n the House or not. My
stand is that if the Governor, while
functioning as such, does something
which goes against the wishes of the
people, then we have got every right
to discuss that Here Shry Madhu
Limaye is cent percent correct when
he says that the conduct of a Gover-
nor, who did such a mischeif, could
be discussed in the House.

MR DEPUTY-SPEAKER- Mr.
Bhattacharyya the difficulty 1= when
you are called you never know where
to stop.

SHRI DINEN BHATTACHARYYA:
1 fully agree with what others have
stated about discussing the conduct of
the person n high position.

MR. DEPUTY-SPEAKER: We have
allotted one hour for this. Now I am
going to close 1t. Mr. Daga.

oft 30 o wow () FTeEE
A, W ¥ afeay v ¥ fag fraw
353 % wré Wy sufer g et arodt
® fanw.....

MR. DEPUTY-SPEAKER: Mr.
Daga, these rules have been quoted by
50 many Members and so many times.
There is nothing new. You have only
two minutes. You can go on.

SHRI M. ¢. DAGA: Lock at rule
353 of the Rules of procedure and
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Conduct of Business in Lok Sabha.
It says:

“Provided that the Speaker may
at any time prohibit any Member
from making any such allegation if
he is of opinion that such allegation
is derogatory to the dignity of the
House or that no public interest is
served by making such allegation "

I am stressing the words ‘that no

public interest is served by making
such allegation.’

Smygrmgfs en aza %t
feftdrerfm & v &, i oy
A 97 g7 @, femrm xva oer o
ufgwe 2 fmw 35291 .53
qaft wmaea Yfr zAF fad o
SERT W FT OFTA TET qEhT A
zan frar ¥ g az aorfer e
57 71 wafT A ¥ A1 I ¥ fAa moor
AT wfeg o

MR DEPUTY-SPEAKER: You

have made your pont. Your point is
very clear Plea<e conclude

Wt yW wR wm AT e &
s v femww svw oo wfrrw
7 #1 2  Afrw o oofeEY
fag o SrEe P T oog &7 w5
gt AfEd o
MR DEPUTY-SPEAKER' If Shri

Guha is called, Shri Limaye from
your party will not be called because

we have now limited time. There-
fore you do not insist.
SHRI SHYAMNANDAN MISHRA:

May 1 just take half a minuie? There
is one additional point which I want
to bring to your notice, Unless the
position is taken that the parliamen-
tary proceedings of the past should
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be exﬁ:u.nked, my humble submission
is that the reference to the parlia-
mentary proceedings could always be

made. Secondly, even though Shri
Sukhadia has been exalted to the pre-
sent position, the CBI inquiry conti-
nues. That has not been taken off
the slate. That point also may be
borne in mind.

sty fowd ;ST ARy
st agw w1 fw & ag aga @y,
o @ 97 TAAY SR JgH wAm
frarf ez T 401 77T W faww
tfe & oW AW AW AR
faamy oW @@ AT AWA 2 AT
A WM qgw wWd T E I 7T
I ggi qv feor wr omew A
o

@ wars W fo oSt q=
¥ w& AT w2 TR e
N A & wiwam AWg o "R
g ar off ar AT oA fEEr o

5t mR g feg FwIAEF A
T el Wt maAT e § 7 @
qar g

wiw ar & e g mer A I
ardt sfqurr, frow W semmet
% it ¥ Prafer @R 21 TfAd
eirEze o g TEe G E )

g W, wewT ey @
ﬂmu\rt ﬁuimt wt¥

fbr  fed ﬂi‘&l

“Sait Ut 01
mr tm sss
¥ owe, i'ml‘l'

“Where representation. or nlle.a-
tions against a Chief Minister of a
State are made to the President or
the Prime Minister, a question may
?eukedntoheacﬁontakenon

Ve ¥ w9 ag faar @ ¢ awn
Tarw qrez ® fares e o
S§ & FqT qurer oA go, wg Wl
#r faqg guwr 1 w9 fag AT &
farmre wfwdrr qr, @@ o=t a1 favar
qar 1 A TeEw & fgee e
qi, Aresw  famn,  aarfvr faad &
faers w7 a1 2@ == ¥7 fawg
qr | 3 Y gEr F faers
¥HFEq 41 qg 991 #1 faqm v
A7 FiIF WY @ AR A
F1Z 2 34 ¥ FYT AT FA AW T AWTEw
TervfA ® AW ® 9T W 3A Ang
& o 4 Ay 1IET &Y waafa i
Az & zfaw 97 v\ mry a@anw
= fegs 7T Y wit fy Trmfa
®1 4T TAT G FT WA RIS GHTATH
fear mr 2 .4 & g=mw ng 03
M 3T ® 4T mEaga W @
awAT &, g9 WI Q@ AT AFT B |
¥q # mngfeg whom aT+€ qa A7)
wiAr | mF gwis &% faar e
aga ® feara &1 gAY A
@ wEFALH W ) T
¥ fadts A, e ger 0
* fauns wwmy ward ) Afew W
o v L g iy weTy

—reT—
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W wfwg wod o1 ewA E, T E
T qurw foq @ F%4 §, 37 & I
Twl 1 A R, wera uT A9A 8,
FF WSAA W AT ¥, qrE Aifew
A7 w1 oawAr &1 AWy avE W
TR Et awAr B (Waww)

SHRI SHYAMNANDAN MISHRA:
During President’s rule, the Gover-
nor's action can always be discussed
(Interruptions)

ot waow wqe  (ufewmT)
0T ATZT ArE WET E

MR DEPUTY-SPEAKER: We are
discussing a point of order How can
you raise another point of order now?

it wy fowd
NMFIF AT MTAFT AR 111
qv afah

37T G9HrI

“When a Governor performs the
dutics of a Head of State, his ac-
tions do not become the subject-
matter of questions or debate 1n
Parliament But where he takes a
decision independently of his Coun-
vil of Mimsters or where he acts as
the Chief Executive of the State
under President's rule, his actions
are subject to scrutiny by Parha-
ment”.

TET ¥ reAraar £3 31 qwar
t, ® §ag Mg W s
gt fafesd &1 ™ & o
™ fear mar @ A WA
gt fafirrdt Y |, wi=7 01 78 afes
T NEST 7 #3e3r ¥ wyAr FaedErt
gz wr§ w= fwar & & 396 FOOw
7Y, e T § ot I w=i @t
awft § | xeifet oft axv § i o
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T T ¥ T & A aaaa,
AET 7 Ak AT F1 fagriva oF
fear a1 3a%T qarer &% T 9T WY
drafa s mft ¥ =R Awe oTr
YT A7 F7A 97 37 7 wwE faar aqr fr
WIT 4% qHEEY TFATAR & TAR) We ®A
# s qfcz svardy qaf gww wwen
q3m o qgevar@s o & w7 ey
T AT FT WA T O, 4 M
T T 97 =0 o) a7 wafu =ew g A
97 £ ST Arew w1 #ey faar ey 517
I W 97 F1 AW 2 ifEay w35
g =TT Ay @y 27 1 49 woulwew
5% fasme fFararzracal 7 wmew
¥ arfas por W17 2eF 307 wE
T T F71 4v fr s sl @w
{2 TAT FT HTHAT TR I {7 LA
o FEaAr a1 v 7 gfafat. a=ar
T A1 T Gl-E A¥S FEY ST fEEm
]t faoit g & 57 (w8 1 25 1=
F a7 q w7 fam gy | TefET wses
¥ grav & 317 7 afg 3z a1w wvsfee
ot fafagdt % v &7 oo @ a
% wqv wa) = 2, opEr ¥

or WY qare oy 9 @ fe o
qyeAT ArreT ¥ famods § S age
¥ A AT T § 1TEE A
#sfeT aga F et 81 X e
W A AT 898 ¥ IYTH WATE
wra 31§ AxTe I8T ¥ AT garfear
A ¥ fams g7 = €F fefeae o
1 30t & wfonr ae ST IEY WTIST
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57 fasge fraar oqmar § 1 ag =%
fer aar & s9wY qu oy ¥ ¢ arfw
1§ 9% 4 % ¥ f& Y gqgw a1 @
T gz fear § @ 9 wqws wg er
TIF AL qar &

“The rule whether a molion
which relates to matter which 1s
under adjudication by a court of
Jlaw should be admitted or discussed
in the House has to be interpieied
strictly Whale on the one hand the
Chair has to ensure that no discus-
sion in the House should prejudice
the course of justice, the Chair has
also to see that the House 1s not
debaried from discussing an wigent
matter of public importance on the
ground that a similar, ollied or
linked matter 18 before a court of
law’

that a similar allied or linked
matter 15 before a court of law—

A AT § w0

“The test of sub judice, .n my
opinion should be that the matter
sought to be 1aised n the House 15
~ubstantially identical to the one
on which a court of law has to ad-
judicate”

wdY gaifear it ¥ fa=rs 59 a9
w1¢ Pgam &7 4 # vafem & & oré
NN IIT AT AIR TR ) AT
art X garw qor Tar § o7 FEE)
zaar fas 777 N wiagsrr 2 &
TrATAV THY W FTAT AwATR AT
£ Y ATET A€ | WIA ATGO AT HAA
oF are & FEA AT g | AW A4y M
F2v fam s avay & o &1 Ao by
# forg A oY & wfadhr & forr ¥ faemrss
At A o€ Y e Tw o & 1966
¥ YT WYy 1973 2, AT7 AW d Tg
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wwarc wvwy g€ & 1w § Pagte § A
wrs gy ifes 2 | &l ag sead 2
awaT @ &7 Wy fear o ocer A
7 & fagle & w7 7 2 £, @ gfawy
¥ feqfer & wr war & ) v dar 7
R & 37 o1 3w a1 & %@ Awway
€9 9T TAAT qEY a@A FTH 6 ey
HEY aY Afir ag az=qr O S¥EIE e
HI% §TAa & qm 147 # gafeg & 39
ATT A 7F) G¥[ TMFAT |

SHRI B V NAIK Mr Deputy-
Speaker, Sir, m the course of your
observationsg you made a reference to
the troubled times in our country I
think «ince the last 25 years o1 26
yeals no time could be compar d to
this as a student of curtent c(ontem-
porary historv and the year 1973 13
diffcrent from all the 26 years of In-
dependence of this countiv  (Inter-
ruptiony Be that a. it mav tr a
sub-tantial eatent perhaps the nirs-
ponsible behayiour of many of us who
haa the pinvilera of bemg n this
august House might have alco cottri-
buted 1n creating this troublou. time
1 therefore feel that it i~ very 1el -
vant that we should see this entire
context of the position of Goiernor
with reference to the present t mes

I would not go <o far a~ tu say
that this a¢ far as our Parliame tiry
eras are concerned the era of the
Indian brand of Mucarthyism (In-
ferruptiong)

AN HON MEMBER What 15 all
this?

SHRI B V NAIK But I would
still try to qualify that certain people
in authority have to be given a cer-
tain amount of protection at least go
long as they are in that position 1
am making a very clean propomtion
to you Let us take that His Excel-
lency the Governor of Karnataka or
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Mysore has not only taken one tola
or two tolas but has taken the entire
522 grams or kiograms of the gold
that was. (Interruptions) I had not
interrupted the hon. Member, and so
I would expect a reciprocation. I am
not coming on a personal level. Even
if he were to steal his own silver-
ware and the police catches him red
handed, this Governor of Mysore or
any other Governor, can any action
lie against him in a court of law?
My answer is a categorical no. (In-
terruptions).

AN HON. MEMBER: Why?

SHRI 8. V. NAIK: See the Consti-

tition. Do not ask me that. (Inter-
ruptions). If this is the behaviour of
Members. then that is exactly why

it has been my exercise to instil a
certain amount of responsibility most
particularly from the Members of the
Ouwposition.

Under these circumstances, if any
ccurt case or a criminal proceeding
cannot lie against a Governor of a
particular State, any discussion about
his eriminal action or any other iype
of action like misaporopriation, mis-
feasance or melfeasance, all of them
would be futile.

AN HON. MEMBER: Why?

SHFI B. V. NAIK: It is just like
having gums without teeth.

A very valid point has been raised
by the hon, Member Shri Shyam-
nandan Mishra. How can Parliament
diszuss Governor? It is not thai we
discuss Governors like this; when we
discuss the Governors of a particular
State. we see their reports and it is
the affairs of the State that we would
discuss it, not the conduct of the
Governor. At the time when Presi-
dent’s rule comes, whether it s
Orissa or Andhra or U.P., the Gover-
nor becomes the personification of the
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Legislature as well as Executive. An
enormous amount of power is given
to him and he has the powers of the
legislature as well as the powers of
the whole Cabinet of the State Gov-
ernment. If the name of such a per=-
son is to be dragged into dust even
in this House, would it be an adequate
amount of protection? What would be
the effect upon his morale? How will
he be able to perform his duties? I
am saying it from the point of view
of executive responsibility. We have
not come to this august house in
order to emasculate the powers of
this House. We have come in order to
strengthen them and it shall not be
our =ndeavour to curtail the power
and discretion of this House. But we
are not now sitting as a judicial body.
We are only taking a political view
of the matter in the contemporary of
Tndia. We find that the States are
getting unstable and they are going
to be unstable for a certain amount of
time. I do nct want to be prophesy-
ing. I do not want to be a propket
of doom. But we have got to take
the view and it is a gloomy picture.
In these circumstances if we emas-
culate the nosition of the Governor of
a State, then we will be doing harm
whenever this House declares Presi-
dent’'s rule in a particular State. I
do not think that many of the Gover-
nors are so irresponsible or they will
be behaving in a wrongful manner
whenever they are clothed with tre-
mendous powers and abundant amount
of responsibility. It is necessary for
us to give them a certain amount of
protection. I would not have said
this 15 years ago or 20 years ago, but
in the year 1973 when we have pro-
blems acrossed the threshhold I
think it is necessary for us to take a
more objective view of the whole
situation. You can take a political
view if you like. Come to a
right decision. I think the right
decision would be for the Speaker to
define him among that category.
“Such other persons whose conduct
in the opinion of the Speaker should
be discussed on a substaniive motion”.
We are not saying: do not discuss it
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we are saying: discuss it after sub-
siantive molion.

SHRI SAMAR GUHA (Contai): On
a point of order. At the fag end I
want to know this, The whole issue
1g rather etheral, unrealistic and ir-
relevant. I want to know from you
whether you are going to set up a
new precedent or you are going to
tollow the old precedents, set up by
ths House? That is the crucial
point. In the last Lok Sabha nol
once but innumerable times we dis-
wtoied the conduet of many
Governors without any substan-
tive motion purliculurly n
those Stautes which werce under the
President's rule. If so, what mew
points are we discussing” Il was not
the matter whether it was in a per-
sonal capacity or Le was the Gover-
nor or he was ni: the Governor.
Other Speakers permitted it. If it is
so I want to ask this queslion; Are
you gojng to quash the old prece-
dents or set up a new precedents,
whether we can discuss the conduct
of a Governor or not. The whole
discussion appears to be etheral, un-
realistic and irrelevant because clear
precedents are there in the House
when we discussed the conduct of the
‘Governor, not once but several times.

PROF. MADHU DANDAVATE:
Mr, Shakdher's book will have one
more thapter! -

MR. DEPUTY-SPEAKER: 1 think
without anticipating it, we got involv-
od yesterday and today in very deep
and very wide constitutioaal issues.
But I think it ig just as well that the
House discussed this. I think we
have been able to wunderstand our
Constijtution in deeper and wider pers-
pective. We are able also to under-
stand certaim limitations perhapg of
‘our Constitution. Al these things
have beefi given expression to by the
members. But, then, we lost sight of
the central issue with which we start-
ed. The central point was whether
any reference can he mada to certain
‘alleged involvement of Shri Mohanla)
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Sukhadia when he was no{ Governor,
now that he has become Governor.
That is the main question, When he
was not Governor, reference has been
made galore in this House. I have
here the preceedings of thjs House.
On April 17, 1970, the following ques-
tion was put by Shri Kanwar Lal
Gupta:

“Will the Minister of Home Affairs
be pleased to state:

(a) the names of the State Chief
Minjsters and the State Mirasters
against whom the case wus 1eferred
to the C.B.I. for enqury in tuv last
i{hree years;

(b) what were the allegations
against each Minister and what was
the enquiry report;

(¢) the names of the Chiel Minjs-
ters and the Ministers ahour whom

the C.B.I, recommended prosecu-
tion; and
(d) the names of  Mimnnsters

agamnst whom the enguiry is still
pending?”

The Minister of State in the Mjnis-
try of Home Affairs, Shr1 Vidya
Charan Shukla at that time rephed
as Tollows:

“(a) Shri Mohan Lal Sukhadia,
Chief Mijnister of Rajasthan and
late Shri Mathai Manjooram, former
Labour Minister of Kerala,

tb) to (d). The al egations against
Shri Sukhadia relate to misappro-
priation of a portion of gold en-
trusted to Shri Ganpat Lat by Shri
Gunwant Lal Godavat of Chhot
Sadri. The allegations against Shri
Manjooram relate to contravention
of section 5 of Import and Export
(Control) Act, 1947 and commission
of offence under section 420 IPC.

The question of recommending
prosecution against 8hri Manjooram
did not arise as he died before the
investjgafion was completed. The
C.BI is conducting a preliminary
enqtiry into the Chhoti Ssdri Gold
Case.”
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I am referring to the proceedings of
the House, I think the minister also
just now said that this enquiry is still
going on, This is the simple case.
When 1 started giving my ruling, be-
cause members raised counstitutional
issues. 1 alsn wanted to raise the
guestion to that constitutionul level,
NMembers had made submissions and
all that, Now I realise that the yues-
tion is far deeper and more conpli-
cated. I am talking about thc cons-
titutional question, which is yuing to
have far-reaching effect. It is good
that we have discussed this in this
House. All these are on 1ecord and
1 have the feeling that perhaps we
should go deecper into this a. far as
the constitutional question is concern-
ed. But then, so far as the Limited
question about reference to Shri
Mohan Lal Sukhadia is concerned. it
has been in the proceedings cf the
House before,

Also, the Minister has comec out
with a fairly exhaustive statement on
the case, So, a referenc® has been
made to that. We cannot say that we
cannot refer to the proceedings of the
House; we cannot say that.

PROF. MADHU DANDAVATE: We
can expunge them with retrospective
effect,

MR. DEPUTY-SPEAKER: If we
are to judge now whether =eference
can be made or cannot be made, yes-

talked of nothing but this. If this is
not reference then I fail 10 understand

tg
§
g
R
i
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PROF. MADHU DANDAVATE: Sir.
we congratulate you on your sense
of humour.

MR. DEPUTY-SPEAKER: We will
now continoe with the third reading.

st wg famd TR wETTT
Tz B ;YIS §Y AT wE @ AW
7 § 1 Az w1 foumw pETy AR
qUIT 2, O W1 A, fAafAam w9
Wi wmwTmAaw g A
YO WATEA, AT WAL R A 3N
I w1 AR a1 Faow &y F fwoaw
F1 mgwfAn g1 2,39 ¥ N9 wAAr
oifserar &1 F7 71 2 W17 37 WAtAT A7
FaAmT I I AT I g 3w
dar @ gmz e e

F1 1

# #f A= o2 nE T 790
g1 f& w7 % @1 Amfew fagen &
ARAFAIT TN FAL AT
37 # warE & A fpen fadvit g H
wrva ¥ Fofrrd & wat TR, A
frad &% & "reET WA afgg—an
gz A WdAy A A WA G, A F
vy & §—g AW | o7
qH g qeT 4T | 39 auy & fae
A o g ARgE A AW
farqr f& 2w 5 weE o
fer or @ & 1 WY W S owmAd
¢ fr fg wfy fe W s &
amEdt Wi At fedai @ agf ¥4
ar Y & WX 1966 % A0 fwry 7 Arei
7 g wredt age sy ag of Ay
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[ wy forwa]
w1 awg ¢ fr WSk & ot el
R EEE T K

aw & & g W $RY @ qr
at 4R ag aeErd faef— v
T A--fr T ¥ wreda @l N
fadelt w1 R OER AR, ver AR
a1 W P ), seRdt T X g oy
wfrm £33 41 9 & F 39 w1 A
®A R I LR vz oA ¥ #
I A ATERT 39 & ey fen
1 ATTANT FTE F F IAFT qAAA F7H
# 1 a7 Sy fapi qET WA S
g fazort 7 fvr w7 T | wafem
FT AT WITT TAAT F—-0F F7900
araz #

I WA wereem afrm
# =TEY 7T =7 7 sarEr 4T akr e
q 99 FTATH AW 41 T ATHTT KA
fifad & 777 o s Ay qrd 0w
g wfy aF ¢ IR oA
g% T w1 gy oy v § A
o T )

AT AT T WEW w7,
g TgA AT A0 fazeir ® w2
A H AT § i a9T ¢ i)
ITW X ¥ AT 2, TOH A TH T
# w7 o a7 B A T oATM
WY WEW ¥ wEW AT E 1 3®
A= IAe ¥ owem & qrerd
o ¥ w3 yh g€ oY, 3w oW
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g ot 3 agt 9T o W, AR G
76 3@ & fawg % wror o € k-
adr Yy o€ ar ady

T W wwT ¥ STReAY, Wiy
faRelt & S ®T FamEn guT O Wi
wrrAYr At T wsht v et gy
—Zq FTAY #Y HEw § 7L 9T 97 wrew
¥ ug AN w1 wW fEar arw g )
“meea arevn” o favr a7 0w faerry
waarr €, I T &1 AT qgN ATIY
gfamEA F AT U@, FASFIXHOF
etttz fawrar 91 I #1 9% w7 §
T TF AT |
FIIA AE H vy ® AN g
At mfeer g7 T 1 ear atew &R
FY R FE 6 2l o) o f a7 P
1 rAmr fAma 4y T2 fe—mn

2T 9 FF LA G-

AM UF T F {gam T i
A WY AR IET AR I HAT AT
A TR T A SRS W ¥
AT AT T T ¥ O3 ¥ Wi
fee st 3 1397 77 M o T

IMTA PR, TH g 7 #a
6 ®w&s A0 7 F—wwiw %
T F TR T A1 AT
g—awiraT o faaen #1 g A
a7 faan, adran ag gwr fa@ s
AT w1 AEAR gewew A W
faawit & S ¥ Froww A ® @A o
oiv 87 N A7 qrEE wrT X R, =
e, ;A A Ag, 1973 WA
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®T FWT 10 97 & fed FAAT 320
T gl wf—wre 7 WY 3 & s
@ | I wEEm,  # nw geer
o g g, fam o7 odw Y w9-
AT 4 BT § AT § , AW H
farait et A vt ag vt §—ar
¥ GF ST W@ 360 Y97 g—a7 1
TEA F A1 | G owe ® faim s
W FS 39 730 2197 ) I FAY G-
agd WA, W A A faei o,
g W R oA gl smweA-
@ ®efy o frmr s 9-
g gan, A, 2afe 89 T
e & MAH TR FT AN @ AT
WA FHG T 1 WA qfw a A
HTA FT AR W WY 8 W AW oA A
g a AarfEa gvaT v oamy afAm
a7 qAT AT 77 fmg =7 famr =9
¢ #ifr o wqmm A& 2 WY
Y W afr wRrzm v erEn
|y 1A ang gt o oy
Tt oy Y w fyr a# 2 Afrrary
i, A 3T fyzorr way qreyy Ao
Y WEGT T Ay a3 vV 2 gy AT
TETHTT 3T AMLTYT ST ET 2 )
e, 4y zav @@ f0hvem .
TV F T21 267 avA0 4r nfryy dary
waF At are £ e ®
FTI9 qg A7 W7 977 ¥ 97 ofev

8wl A E 1 W ST AR 33
2t Tgr 2 & gy g ad g g
waw fear @ 7@ § Wl agy A

qfr 13 W T E A gy
1239 LS—11

LR |
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faorfom, fom o7 qanfedy v &
afga @t sEw  fazfaw wifz &
I T g ¢ fw 20, 25
TATEN ¥ WY WA X9 §1 2
oT 1 € 1 gefey & wEy AgRd 4
s g g R Ao F9 and
AN AFFT TATAT §X &I AT ¥ fA7
[T P W FT G Y |
TZH FT FT WH 3 |

FAT T4 97

Ty W, faddy wEr Ay
I H7 A g7 Aaw 7 fage
eifrr 1 & 73 @ g, wra
w0 71 frm 77 fean a1 A & 9AR
A IZA N & TR ATAT A qGA WA
G frar grm g & A0 & A AT
dawgfr sty § oW
FTaNAEA | AFA A Fga T A
gvar @t am  f& ot e Ao O
T & AT avadr e dyaw ol
741 7% 1 ofy 5w F dfiaz wmE n
+ .

* Notorinus Bombay Smuggler Es-
capes Pombay, August 1 (UNI)
Abdul Sattar Abubaku, the man
accu ed 1n a number of smugghing
cases involving gold valued at
R, 4 crores «scaped from police

custody on  Monday last, official
sourccs said today”
71 gAF1 ¥ WANE ¥ | AT EQE

A Tt FIR qAAT AL W DN
sAr g7 meT 1% Waqd § fe
a3 7= gfem whierd 917 @€ 7% W@
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Salt (Amdt.) Bill
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SHRI K P UNNIKRISHNAN.
Narangs of Bombay?

SHRI SHYAMNANDAN MISHRA
The man who reorgnanized your
Congie«s Parliamentary Party.

SHRI K P 1INNIKRISIINAN
There are many Narangs m Punjab
also
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MR DEPUTY-SPEAKER: You
should inform me, You have not in-
formed me. You cannot get up like
that  (Interruptions), If at any
time I think that enough discussion
has taken place. 1 can call the
Minister  All night, 1 give you two
minutes.
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.........

MR DEPUTY-SPEAKER: We are
not discussing Gold Control Order,

We are discussing about the Amend-
ing Bill
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MR, DEPUTY-SPEAKER: You can
continue tomorrow.

Mr. Raghu Ramaiah.

—

18.09 hrs.

BUSINESS ADVISORY COMMITTEE
THIRTY-FIRST REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): Sir, I bez to present
the Thirty-first Report of the Busi-
nesg Advisory Commitiee.

18.01 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Friday,
August- 3, 1973 Sraveana 12, 1895

(Saka)




